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CENTRAL ADMIINI.STRATlIVE.  TBUNA1 
GUHATI BEN: 

ORDER SHEET  

al 'APp ecatjon No: 

Mié Petjtjon No: .... 

Coternpt Petition No;  

Ree j:ppjatjon No:  

ppleants:  

Reso rd ants: 

401 cdte for the .Applecants ; _ 

'Jprdcte for the Respondants:. 

Daf 	 rQer Oft1Th 

- 1-----------------------_--__-_ 3O.6.2003 	Heard Mr. S. arma, learned 
counsel for the applicant. 

	

is 4: 	
Issue notice to shmv cause as to 

why the application shall not be admitted, 
q 	 List again on 4.8.2003 for , 	I 

	

r Rs c 	 admission. 
RC JPO 3: 

Vice-Chairman 
mb 

14.8.2003 	esent : The Hon'ble 	. Justice D.N. I 	. ... 	 Chowdhury, Vice—Chairman.. 
k 	 The Hon'ble Mr. .N.D. .Dayal, 

Administrative 	mber, I 
Put up on 8.8.2003 for admission. 

I 

2r 	 Vicehairman 
mb 
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0.A. 148 of 2003 
-s 
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8.8.2003 	Heard Ms.U.Das learned counsel 

for the applicant and also Mr.B.C. 

Pathak, learned Addl.C.G.S.C. for 

the Respondents. 

The Application is admitted. 

Call for records. No fresh notice 

need be issued. The Respondents may 

file reply within 4 weeks. 

List on 11.9.2003, for orders. 

M2ber 	S 

lm 
\ 	 S  

11.9.2003,. Present : The Hon'ble Sri K.V. Prahala- 
dan, Memkr (A). 

Four weeks time is given to the 

Respondents to file written statement. 

List again on 28,10.2OT3 for 

for order. 

Member 

'mb 

S 	

S 	

. 	 learned Addl.C.G.S.C. the ease is lasted 

28.10003 	the prayer made by Mr.B.C.Pathak 

On 28.11.2003 allowing four weeks time 
to the respondents to file written state 

ment. 

S . 

	 Memlir 

	

L----V 
bb 

& 

4Y7a 

17.12.2003 	List on 9.1.2004 for,  orders. 

Mnber (A) 

mb 
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1.1.2004 	1 List the case on 30.1.2004 for 

filing of written statement. 

Mnber (A) 

M .1 

J_ )4i 
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19.2.2004 	Written statement has been filed 

by the Respondent Nos. 3 and 4. Four 

• 	weeks time is allowed to the other 

respondents to file written statement. 

• 	
- 	 List on 23.3.2004 for orders. 

Mrs.A.Sharma, appered on behalf of 

State of Arunachal Pradesh. 

Member (A) 

mb 

23.3.2004 	Heard MS. •U. Das, learned counsel 
I.  

fat the applicant and also Mr. B.C. 

pathak, learned 	 for the 

Central Gcvernmeflt, Mrs. A. Sharrna, 

learned counsel for the respondent NOS. 

3 and 4. 

on the plea of c ounse 1 for the 
'• applicant four weeks time is allowed 

List on 26.4.2004 for oers. 	I 
. 	. 	t 

% o  

ç.LL LA, 	'•- 
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Member (Al 

mb 

26.4.2004 	On the plea of Ms.U.DaS, learned 

coun21 for the applicant, three weeks 

time is allowed to the applicant to EL 

rejoinder. 

- 	 List on 14.5.2004 for order. 

Member (A) 

rorl 
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14.5.04 Present •: The Hon'ble Shri Mukgh '(uma 
Gupta, Judicial Member 
The Hon'hle hri K.v.prahiadan 
Admn.Member 

Despite sufficient opportunities 
granted to the respondent no reply has 
been filed by respondents No.1 and 2. 

As a last chance four weeks time is 

granted 1  to them to file written 

statement. o reply shall be accepted 

after four weeks. 

• . 	 List on 14.6.2004 for order. 

• 

Member() 	 4Mer(J) 

pg 

14.6.04 	At the request of learned 

counsel for the applicant case is 

adjourned to 18.6.04. for orders. 

lember(A) Member(J) 

in 	S  

• 	18.6,2004 Present: The Hon'ble Smt. Sharati Roy 
Member (J) 

____________ 	• 	 The Honbje Shri -K. V.Pra1adan 
Member ('i). 

At the request oi the learned counsel 
- 	for the applicant, Ms.U.Das the matter is 

posted before the next I)ivision Bench. 

Member (i) 	 Mn er (J) 
bb 	- 

20.12,2004 	List or 	 for hearing. 

.Menber (A) 
-mb 
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/5 	 0701.2005 	List on 1502.2005 for 
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hea ring. Meanwhile, the applic- 

	

T 	 (ic 
	 ant may file rejoinder, if any. 

Menber (A) 

mb 

21.3.15. Presents $.n'ble Mr.Justice S.Sir3 

an. VIce-Chairman. 

Hn'ble Hr.K.V9Prah1aan, 

A*Ltnistrative Member. 

The matter is from Arunachal 

Pradesh. There is no represezstati.n 

to csntest the cage on behalf of the 
Respoudent. St. 	 Pe*E, 

Mr.A4(.Chaudhury. Addl.C.G. S.C. submit 

thefact that sitting of regular 

Divisi.n lench of the Tribunal was 

• not known to many of the counsel and 
probably for this reason that the 

standing counsel is not present in 
the Court te-day. 

Post the matter for hearing 

on 24.3.85. 

im 

:. At. the reqiest of learned counsel 

for the ftespondents case is adjourned 
to 28.4.85. 

Member 	 Vice-Cha an 

lm 	I 
' - 

2.4.05 	Post the  matter on 18.5.05. 9 

ViceuChaJxmafl 

im 



94. 148/2003 

.•l8.54O0• 	 Addl 

C'.G.s.C. -for  the respondents submits 

that he requires some time to *gue 

this matter. Post on 10.6.2005. The 

name of Govt. Advocate, Arunachal 

• Pradesh must be shown in the. cause 

• 	list.. 
- 

•. 	 ..: 	 .: 	 M emb er 	 VicCha ian 
• 	

• Mb 

10.6.2005 	No Division Bench. Post on 
• 	22.6.2005 for hearing. 

q' 1  

rman 

iTb 
:- 

• 	 .': 

2206.2005 	Ilr.S.Sarma, learned counselfor the 

	

yJ 	; 	 applicant submits that this is a very 
complicated matter and therefore he will 

prepare and synapsis and file. Hence post 
on 25.7.2005. 

* 

Mber 	
Vice-Ghrman 

bb 

25.7.05 . 	post on 26.7.05 for hearing. 

Member 	 Vice-Chairman 

	

:- 	 jg 
i 

- 	
.. 	26.7.2005 	Heard Mr S. Sarma, leaned rounsel 

for the applicant, Mr B. Banerjee, 

learned Government Advocate, Arunachal 
= 	 •.. - Prad -esh,,. Mr A.K. 	Chaudhuri, 	learned 

- •• 	 Addi. 	.G.S.C. Hearing concluded. Order 

• 	re3erved. 	
- 9' 

Member 	. 	 Vice-Chairman 

nkm 

/ 



O.A. 148/204 c 

9.8,2005 	Judgment delivered in 

open Court. kept in separate 

sheets. The application is 

dismissed in terms of the order 

passed in separate sheets. No 

order as to costs 

nber 	 ViceCharmafl 
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CENTRAL ADMINISTRATIVE TRIBUNAL ::GUWAHATJ BENCH. 

O.A. No. 148 of 2003 

DATE OF DECiSiON o9.08.2005.. 

Sri Ajit Ku mar Sen. DCF (Retd) 
	

APPLICANT(S) 

Mr. S.Sarma 	 ADVOCATE FOR THE 
APPLICANT(S) 

-VERSUS- 

Union of India & Ors. 	 RESPONDENT(S) 

Mr.AiCChaudhuri, AddLC.G.S.C. & 
Mr.B.Banerjee, Govt. Advocate, Arunachal 
Pradesh 

ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MRJUSTICE G. SIVAMJAN,  VICE CHAIRMAN. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

1. Whether Reporters of local papers may be allowed to see the 
judgment? 

2.. TobereferredtotheReporeerornot? 

Whether their Lordships wish, to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other Benches? 

Judgment delivered by Hon bie \/ice-ChairEnan. 	 q 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.148 of 203 

Date of Order This, the 9 Day of August, 2005. 

THE HON'BLE MR. JUSTICE G. SIVAIZ AJAN, VICE CHAIRMAN. 

THE HON'BLE MR.K.V.PRMILADAN, ADMiNISTRATIVE MEMBER 

Sri Ajit Kumar Sen. DCF (Retd) 
7 Ashotosh Chetterjee Road 
Dhakuria, Kolkata - 31. 	 ....... Applicant. 

By Advocates S/Shri S. Sarma & U.K.Nair. 

- Versus- 

TheUnion of India 
Represented by Secretary 
to the Govt. of India 
Ministry of Environment and Forest 
CGO Complex, New Delhi. 

The Inspector General of Forests 
Ministry of Environment and Forest 
Govt. of India 
C.G.O. Complex, New Delhi; 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Govt. of Arunachal Pradesh (Deptt. of Forests) 
Itanagar. 

The Principal Chief Conservator of Forest 
Deptt. of Environment and Forests 
Govt. of Arunachal Pradesh 
Itanagar, (A.P.). 	• 	 Respondents. 

By Mr. A. K. Chaudhuri, Addi. C. G. S. C. for 1st & 2nd respondents 
& Mr. B. Banerjee, Govt. Advocate, for State of Arunachal Pradesh 
i.e. 3rd respondent and 4th respondent. 
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ORDER 

SIVARAIAN, I (V.C): 

The applicant, a State Forest Service Officer who retired 

from service as Deputy Conservator, of Forests (DCF) (SF5) on 

attaining the age of superannuation, has filed this application for the 

following reliefs:- 

lvi 	To direct the Respondents to consider 
the case of the applicant for promotion to the 
cadre of IFS w. e.f 1983 on wards and after such 
consideration to pivmoto him to iFS with 
retrospective effect wYtfi all consequential service 
hen efit& 

8.2 	To direct the respondents to convene 
triennial cadre review and to review the cadre 
strength since 1988 following the mandatory 
provisions of IFS cadre Rules" 

The grievance of the applicant is that though he had become eligible 

for promotion to Indian Forest Service (IFS in short) in 1988, his case 

for promotion to IFS was not considered by the respondents till the 

date of his retirement on 28.2.2003. The applicant has approached 

this Tribunal only when the Union Public Service Commission (UPSC 

in short), New Delhi issued a communication dated 5.12.2002 

(Annexure-8) wherein the UPSC had requested the Chief Secretary, 

Government of Arunechal Pradesh, Itanagar for a revised self 

contained proposal for preparation of year-wise select lists of 2000 

and 2002 with certain inform ation/docum en ts. It was inter alia 

mentioned in paragraph 3 thereof as follows:- 

it is also observed that the State Govt- have 
included the name of Shri A.K.Sen (DOB -
01.03.1945) at Sr. No.1 in the eligibility list for 
the year 2002, whereas he is not eligible in 
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terms of Regulation 5(3) of IFS 4ppoin tin ant 
by Promotion) Regulations 1966 as he has 
attained the age of 54 years of age as on 
01.03.1999. This liame may kindly be excluded 
from the eligibility list for the year 2002. 

The above obsei-vtion has provoked the applicant to file this O.A. 

2. 	The applicant has alleged that though the respondents are 

bound under the Indian Forest Service (Appointment by Promotion) 

Regulation, 1966, Regulation No.5 thereof to prepare a list of suitable 

officers (SF5) for promotion to IFS, although there were vacancies 

occurred every year since 1988 onwards the respondents did not 

convene DPCs to fill up the said vacancies. It is his case that if any 

selection committee meeting was held by the respondents for 

promotion to IFS for the years 1988 onwards till 1999 inclusive, the 

applicant would have been in the zone of consideration and would 

have got inducted in IIS. It is stated that the respondents never 

conducted any DPC under the aforesaid rules for the years from 1988 

to 1996. The applicant has also stated that in the revised gradation 

list of ACF (SFS) as on 1.1.1983 the applicant appeared at SI. No.35, 

when one Sri M. C. Baruah whose name appeared at SI. No.33 having 

his date of birth 31.10.1941 challenged the inaction in convening the 

selection by filing O.A. No.345/1999 before this Tribunal he got reliefs 

based on the Tribunal order dated 21.5.2001 (Annexure-6). The, 

applicant claimed that he is also entitled to the same treatment. The 

applicant in aragraph 4.13 of the application has stated that as per 

the information gathered by him there were four vacancies in the year 

1996, two vacancies in the year 1997, two vacancies in the year 1998 

and two vacancies in the year 1999 and that due to the non.convening 

of DPC the said vacancies could not be filled up from the eligible SFS 

OA 
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officers. The applicant, it is stated, came within the zone of 

consideration right from the year 1988. II is also stated that in the 

year 1988 as per Regulation No.5 of the indian Forest Service 

(Appointment by Promotion) Regulation, 1966 the applicant 

completed the requisite eight years of service in the substantive 

capacity in the State Forest Service and as such his case was required 

to be considered for induction to IFS with retrospective effect by 

convening year wise DPC w.e.f. 1988 onwards. It is further averred 

that though the respondents had convened DPC in the year 2002 by 

clubbing the vacancies from 2000 to 2002 and prepared the list of 

suitable SFS officers for induction to IFS, the case of the applicant 

was not considered on the plea of his becoming over aged. It is stated 

that there are instances of persons who had crossed 54 years of age 

being considered for IFS. The names of S/Shri S. Choudhury, M. C. 

Baruah and B. C. Das were mentioned in this regard. 

3. 	On behalf of respondent nos. 3 and 4 a written statement 

is filed. Paragraph 4 of the said written statement which is relevant 

for the purpose of adjudication of this ca'se reads as under- 

"4) That as regard the statements made in 
pare .1 of the application, the deponent states 
that as per Sub Rule 5(2) of the Indian Forest 
Service (Appointment by Promotion) 
Regulation 1966 an State Forest Service 
Officer who has rendered 8 years service in 
the grade & substantive in the post of 
Assistant Conservator of Forests is eligible for 
promotion to Indian Forest Service cadre. The 
applicant was declared confirmed in the post 
of Assistant Conservator of Forests in State 
Forest Service w.ef 1.6.1 999 vide 
No.For/1 1 4/E(A)/89/Ft130942-31 000 dated 
20.10.2000. The name of the Applicant was 
recommended by the State Govt for his 
induction to Indian Forest Service cadre in the 
proposal submitted vide No.For/400/E-
2/83/Vol-I/I 7702-04 dated 6. 6200I and No. 
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For1400/E-21831VobI/636-38 dated 10.72002 
respectively to the Govt of India, Union Rib/ic 
Service Commission, New Delhi. However his 
date of birth being 1.3.1945, he attained 54 
years age as on 1.3.1999 and as such he was 
not considered eligible for promotion to Indian 
Forest Service cadre in terms of Regulation 3 
of Indian Fore-st Service (Appointment by 
Promotion) Regulation 1966. Accordingly. the 
Union Public Service Commission, New Delhi 
vide letter No.10/22/2002-AIS dated 5.12.2002 

• directed the State Government to exclude the 
name of the applicant from the eligibility list 
for the year 2002. Accordingly name of the 
applicant was not recommended kv the State 
Govt while submitting proposal to L'nion 
Public Service Goinmi'ssion, New Delhi vide 
No.For/400/E-2i3/Vo/-J/385-86 dated 
1811212002  (for the year 2000) and 
No.For/4001E-21831Vol-I1387-88 dated 
1811212002 (for the year 2002). However, the 
contention of the petitioner for not convening 
Departmental Promotion Committee by the 
Respondents for preparation of select list of 
suitable officers for promotion to the Indian 
Forest Service in the AGMUT Joint Cadre Is 
not correct. The Departmental Promotional 
Committee meeting is convened by the Govt of 
India, Union Rib/ic Service Commission from 

• time to time and Departmental Promotion 
Committee me eting held on 26.3.1996 and 
18.12.99 and 21.12.2002 respectively by the 
Union Public Service Commission." 

The factual details are also stated in paragraph 12 of the written - 

statement which also reads as follows- 

1112) That as regard the statement made in 
para 4.8 of the application, the deponent 
states that the applicant while holding the post•• 
of Forest Ranger was promoted to the post of 
Assistant Conservator of Forests vide orderS 
dated 1510.80 and be assumed the charge of 
the post of Assistant Conservator of Forests 
w.e.f 29.10.80. As stated in para-1 an State 
Forest Service Officer becomes eligible for 
consideration for promotion/induction to 
Indian Forest Service only on completion of 8 
years service in the post of Ass/stan t 
Conservator of Forests and holding the said 
post in substantive capacity i.e. confirmed. 
Though the petitioner completed on 29.10.88 
8 years service in the Grade he was not 
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eligible for promotion to Indian Forest Service 
cadre w.e.f 29.10,1988 because he did not 
fulfill the other condition of being becoming 
eligible for induction to Indian Forest Service 
Cadre i.e. not being confirmed in the post of 
Assistant Conservator of Forests till 16.1 999 
due to failure of passing departmental 
examination, which was conducted by the 
Department through Arunachal Pradesh Public 
ServIce Commission from time to tithe. He 
cleared the departmental examination during 
the month of Marcb199 and accordingly be was 
informed to have passed the departmental 
examination in all the subjects vide 
Notification No.For/1 0/E(AP)19111941 4-95 
dated 1.6.99. The case of Applicant was 
reconim ended by the State Govt for his 
'induction to Indian Forest Service cadre 
during 2001 ylde letter No.For/400/E-2/83/Vol-
1/1 7702-04 dated 6.6.2001 & during 2002 vide 
letter No.For/400/E-2/83/Vol-J/636-38 dated 
10.7.2002 and No.For/400/E-2/83/Vol-1/385-86 
dated 18.12.2002 and No.F6r14001E-21831Vo1-
11387-88 dated 18.12.2002. But for his having 
attained the age of 54 years as on 1.3.99, his 
name was dropped from the eligibility list as 
per UPSCc instructions communicated vide 
letter dated 5.12.2003. 

Various other details are also stated in the written statement. 

4. 	The applicant has filed a rejoinder. In reply to paragraph 4 

of the written statement •it is stated in the rejoinder that the 

applicant's s&vice stood confirmed 'w.e.f. 16.9.1986 as Assistant 

Conservator of Forests by operation of the recruitoient rule wherein 

there has been specific mention regarding completion, of such 

probationary period after two years. It is also stated that law is well 

settled that in absence of any blemish the authority is duty bound to 

confirm the service of the officer immediately after the expiry of the 

probationary period failing which applying the due provision the 

service of the applicant got confirmed by operation of law. It is also 

stated that according to the Recruitment Rules 20 (b), the service of 

the applicant should have been confirmed w.e.f. 16.9.1986 in the post 
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of Assistant Conservator of Forests instead of 1.6.1999. However, 

though the respondents in paragraph 12 of the written statement has 

stated, l Though tue petitioner completed an 29.10.1988 8 years 

service in the Grade he was n o t eligible for promotion to Indian Forest 

Service cadre w.e.f 29.10.1988 because he did not fulfill the other 

condition of being becoming eligible For induction to Indian Forest 

Service i.e. not being confirmed in the post of Assistant Conservator 

of Forests till 1.6.1999 due to failure of passing departmental 

examination, which was conducted by the Department through 

Arunachal Pradesh Public Service Commission from time to tfrne.", no 

explanation is offered to the said statement in paragraph 7 of the 

rejoinder. Admittedly, the applicant had cleared the departmental 

examination only during the month of March, 1999 and accordingly he 

was informed to have passed the departmental examination in all the 

subjects vide notification Na. For/10/E (AP)/91/1 9414-95 dated 

1.6.1999. 

5. 	We have heard Mr. S. Sarma, learned counsel for the 

applicant, Mr. A. K. Chaudhuri, learned AddI.C.G.S.0 for the 1st and 

2nd respondents and Mr. B. Banerjee, learned Government Advocate, 

Arunachal Pradesh appearing for the 3rd and 4th respondents. Mr. S. 

Sarma submits that the applicant was appointed as Assistant 

Conservator of Forests as per order dated 15.10.1980 (Annexure-4) in 

a substantive capacity; that he had meritorIous and outstanding 

service career throughout and that he had completed 8 years of 

service as such on 29.10.1988. Counsel submits that there were 

vacancies for promotion to IFS since 1988 onwards till 1999 but the 

respondents did not convene the DPCs every year for selection to IFS 

.s provided under the Indian Forest Service (Appointment by 

A~ - 
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Promotion) Regulation, 1966. Counsel submit that had the 

respondents convened the DPCs every year, the applicant would have 

been in the zone of consideration and in the absence of any disabling 

factors such as disciplinary proceeding etc. and in view of the 

outstanding service career of the applicant, he would have been 

selected for promotion to IFS. Counsel submits that passing of 

departmental examinations is not a condition precedent for 

recommending the case of the applicant to the UPSC for promotion to 

IFS. He also submits that the applicant had crossed the age of 54 

years only in March, 1999 and therefore, he was eligible for being 

considered for the years upto 1999. He also submits that the 

respondents have the power to consider the case even beyond the age 

of 54 years under the proviso to Rule 5 (3) of the Regulations and the 

applicant's case deserves to be considered for the year 2002 as 

originally recommended by the State Government. He submits that 

the respondents must be directed to conduct review DPCs for each 

year commencing from 1988 till 1999 (both years inclusive) and also 

in the year 2002 and to promote the épplicant to IFS accordingly. 

Counsel has also relied on a decision of the Hon'ble Supreme Court in 

State of Punjab vs. Rupinder Kawal Sahib and Others, (2002) 10 5CC 

.179 in support. 

6. 	Mr. A. K. Chaudhuri, Mdl. C.G.S.C. appearing for the 1st 

and 2nd respondents submits that the UPSC had rightly requested the 

State Government to omit the name of the applIcant from the list of 

2002 since the applicant had crossed the age of 54 years in March, 

1999. Mr. B. Banerjee, Government Advocate representing the State 

of Arunachal Pradesh and the 4th respondent submitted thatthough 

the applicant had completed 8 years of service in the post of Assistant 

2 



Conservator of Forests in the year 1988, he couid not be considered 

for promotion to IFS for the years from 1988 to 1999 (both years 

inclusive) since he did not pass the departmental examination for 

confirming him in the said post: The Government Advocate further 

took us to paragraphs 4 and 12 of the written statement which we 

have already extracted above and submitted that as per subrule 5 (2) 

of the Indian Forest Service (Appointment by Promotion) Regulation, 

1966 a State Forest Service officer, who has rendered 8 years service 

in the Grade and confirmed in the post of Assistant Conservator of 

Forests, is eligible for promotion to IFS cadre but the applicant was 

confirmed in the post of Assistant Conservator of Forests only w.e.f. 

1.6.1999 vide notification dated 20.10.2000. He also submitted that 

the name of the applicant was sent for consideration in the select list 

in the year 2000 and 2002 but his case was not considered by the 

UPSC since he had attained the age of 54 years as on 1.3.1999. The. 

Government Advocate further submitted that the Departmental 

Promotion Committee meeting was convened by the Government of 

India, UPSC from time to time and DPC meetings were held on 

26.3.1996, 18.12.1999 and 21.12.2002. He further pointed out that 

only the Assistant Conservator of Forests holding the said post in a 

substantive capacity i.e. confirmed and who completes 8 years of 

service in the grade alone is eligible for consideration for 

promotion/induction to IFS. He submitted that the applicant was 

confirmed in the said post only w.e.f. 1.6.1999. 

7. 	We have considered the rival submissions. There is no 

doubt that the applicant was promoted to the post of Assistant 

Conservator of Forests as per order dated 15.10.1980 and that he had 

completed 8 years of service in the said post on 29.10.1988. The fact 
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that the applicant has got meritorious service in the various posts held 

by him is not in dispute. However, the fact remains that the applicant 

was on probation since 29.10.1980 in the post of Assistant 

Conservator of Forests and he was confirmed in the said post, as 

already noted, only on 1.6.1999. The contnCion of the applicant is 

that he has become eligible for being considered for 

promotion/induction to IFS since 29.10.1988 having completed 8 

years of service in the post of Assistant Conservator of Forests and 

since he has not crossed the age of 54 years from 29.10.1988 onwards 

till 1999. His further case is that there were vacancies in IFS every 

year since 1988 and that DPC on yearly basis was not being held 

regularly. The respondents in the written statement have stated that 

the DPCs were being convened from time to time and that DPC 

meetings were held on 26,3.1996, 18.12.1999 and 21.12.2002. The 

respondents have also stated in the written statement that there were 

4 vacancies upto 1996, one vacancy in 1997, 2 vacancies in 1998 and 

3 vacancies in 1999. 

8. 	As already noted, according to the respondents, the case 

of the applicant for promotion/induction to IFS could not be 

considered for the years from 1988 till 1999 (both years inclusive) for 

the reason that he was not confirmed in the post of Assistant 

Conservator of Forests till June, 1999 since he did not pass the 

departmental examination. The stand of the applicant, as can be seen 

from the rejoinder filed by him, is that he, having satisfactorily 

completed the probation, of the initial period of two years, in the 

absence of any misconduct or similar circumstances, must be deemed 

to have completed the period of probation after expiry of two years. in 

other words, his contention is that confirmation in the said post is 
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automatic on the expiry of the period of probation or on the expiry of 

the extended period of probation and in the instant case since the 

applicant has got meritorious service through out the eriod, he must 

be deemed to have completed the probation and was confirmed in the 

post of Assistant Conservator of Forests since 1988. It is also his case 

that confirmation in the said post is not a condition precedent for 

promotion to IFS. 

9. 	Let us now consider the Recruitment Rules of the State 

Forest Service. The applicant, admittedly, is a State Forest Service 

Class-I officer. He is covered by the Assam Forest Service (Class I) 

Rules, 1942. The post of Assistant Conservator of, Forests is one of the 

24 posts detailed in Rule 3. Rule 4 of the Rules deals with the source 

of recruitment - by direct recruitment and by promotion. Rule 4 (c) 

provides that appointment to the service shall be made by the 

Governor by promotion from the Provincial Forest. Service or 

Subordinate Forest Service of men of proved merit and efficiency who 

are considered fit to hold charge of an important Forest Division. Rule 

7 provides for appointment on probation. The said Rule says, 

"Recruits (a,A promoted to the Service from the Subordinate Forest 

Service (b) recruits under Rule 4 (a) on satisfactorily completing the 

course prescribed in Rule 6, and (c) direct recruits under Rule 4 (b) 

will be appointed to the Service subject to the conditions prescribed 

in Rules8and 9. "Rule 8 reads thus:- 

`V Period of probation. - (è) member of 
the service appointed by promotion under Rule 
4(c) shall be deemed to be on probation for a 
period of two years and shall within the said 
period pass such departmental examinations 
or tests as may be prescribed for the Service 
from time to time provided that he shall not be 
required to pass again any such examination 

4 
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or test as he they already have passed before 
promotion, and provided also that the 
Governor may in an case exlend or reduce the 
period aforesaid. A member so appointed on 
probation shall, if he fails to satisfy the 
Governor within the period aforesaid or any 
further period for whidi extension has been 
granted that be is in every respect lit for 
promotion, revert to his substmtive post 

(b) Every member of the Service 
directly recruited under Rule 4(a) and (b) shall 
be on probation for 2 years from the date of 
commencement of service which shall be from 
the day following the con vcication at the Forest 
College, or until he passes tests as aforesaid, 
whichever is later. 

Rule 9 provides for confirmation which reads as follows:- 

Every member of the Service shall be 
confirmed in his appointment when - 

(') he has completed the period ofprobation 
in Rule 8 or 8 'h) as the case may be, 
and 

(ii) the Governor is satisfied that be is fIt for 
confirm at/on.' 

Rule 10 (a) says, "Un till confirmed every member of the Service will 

unhss his appointment is terminated, continue to hold his 

appointment on probation "and sub-rule (b) says, "Every confirmation 

shell be notified in the Assam Gazette." 

10. 	From the above provisions, the following situations 

emerge:- 

The appointment to the State Forest service from the 

Subordinate Forest Service by promotion is subject to the 

condition prescribed in Rules 8 and 9. Rule 8 provides for 

probation for a period of 2 years within which time the 

officer has to pass such departmental examination or test 

1c2p 
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as may be prescribed for the service from time to time. 

The Governor is given the power to extend or reduce the 

period of probation and a member who fails to satisfy the 

Governor within the aforesaid period that he is in every 

respect fit for promotion 1  has to be reverted to his 

substantive post. 	Further, 	Rule 9 	p'rovides for 

confirmation in his appointment when he has completed 

the probation under Rule 8 and the Governor is satisfied 

that he is fit for confirmation. This contemplates a written 

order of confirmation by the Governor. Added to this, RnIe 

10 (a) clearly says that until confirmed every member of 

the service will unless his appointment is terminated, 

continue to hold his appointment on probation and sub-

rule (b) says that every confirmation shall be notified in 

the Assam Gazette. 

11. 	The contention of the applicant, as already noted, is that 

once the period of probation or the extended period of probation is 

over there is an automatic confirmation for which no separate orders 

are required. The provisions of the Rules discussed above clearly 

indicate the necessity of a confirmation order and that too by notifying 

in the Assam Gazette. Thus, the contention of the applicant regarding 

automatic confirmation is against the Rules and therefore 

unsustainable. Even in the absence of Rules providing for 

confirmation the Supreme Court has time and again held that there is 

no question of automatic confirmation on the expiry of the period of 

probation and that a positive order of confirmation is required (See 

Registrar, High Court of Gujarat and Another vs. C. G. Sharma (2005) 

1 SCC 132, Para 26 at Page 141, Commissioner of Police, Hubli & 

/ 
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Mother vs. R. S. More 2003 (2) SLR 8 SC Pares 3 and 8 and M. P. 

Chandoria vs. State of M. P. and Others (1996) 11 SCC 173 Pare 5 at 

Page 175). 

12. 	Now let us see the provisions of the Indian Forest Service 

(Appointment by Promotion) Regulation, 1966. Rule 5 of the 

Regulation provides for preparation of list of suitable officers. The 3rd 

proviso to sub-rule (2) thereof reads as follows- 

• "Provided also that the Committee shall not 
consider the case of a member of the State 

• Forest Service unless, on the first day of 
January of the year in which it meets, be is 
sLthstantjve in the State Forest Service and 
has coin pleted not less than eight years of 
continuous service (whether officiating or 
substantive) in per cent(s) included in the 
State Forest Service." 

This proviso makes the position clear that the officers holding the post 

substantively in the State Forest Service alone are entitled for being 

considered by the Selection Committee. However, for the purpose of 

reckoning 8 years continuous service such service can be officiating 

or substantive. In other words, for reckoning the period of 8 years the 

officer need not be holding the post, in a substantive capacity. As 

already noted, under the Recruitment Rules of the State Forest 

Service for appointment in a substantive capacity the probation must 

be satisfactorily completed and only on confirmation it can be said 

that the officer holds the post in the State Forest Service in a 

substantive capacity. The following observations of the Supreme 

Court in H. F. Sangati vs. Registrar .  General, High Court of Karnataka 

and Others (2001) 3 SCC 117 at Page 121 Para 8:- 

"It is well settled by a series of decisions of 
this Court . ................................. that services 

/ 
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of an appointee to a permanent post on 
probation can be terminated or dispensed with 
during or at the end of the period of probation 
because theaDJointee does not acuuire any 
right to boki orcontinue to hold suck a oost 
during the Derjod of Drsbation. (underlining 
supplied)." 

A person holding a substantive post cannot be terminated - or 

dispensed with otherwise than in accordance with law for he had 

acquired a right to hold such post. This position, the applidant could 

acquire only in June, 1999 that too by virtue of issuance of the 

notification in 2000 contemplated under Rule 10 of the Recruitment 

Rules. Thus, though the applicant had completed 8 years of 

continuous service in the post of Assistant Conservator of Forests in 

the year 1988, he was not eligible for being considered for selection 

to IFS until he was appointed substantively to the said post on 

confirmation which event happened only in June, 1999. Of course, the 

applicant crossed the age of 54 years only in March, 1999. Thus, the 

inhibition contained in the 3rd proviso to sub-rule (2) of Rule 5 of the 

Regulations was operative for the periods upto and including the year 

1999. 

13. 	In view of what is stated above, the claim of the applicant 

for consideration of his case for being promoted/inducted to IFS for 

the periods 1988 to 1999 (both years inclusive) cannot be sustained 

since the applicant was not holding the post of Assistant Conservator 

of Forests in a substantive capacity during the said period. Though 

Mr. Sarma, counsel for the applicant has relied on the decision of the 

Supreme Court in State of Punjab vs. Rupinder Kawal Sahib and 

Others (supra) the said decision, according to us, has no application to 

the facts and circumstances of this case. The said decision deals with 
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a totally different situation. Needless to say that since the applicant 

had crossed the age of 54 years in March, 1999 the inhibition 

contained in sub-rule (3) of Regulation 5 of the IFS Appointment by 

Promotion) Regulations, 1966 applied and therefore in spite of the 

fact that the State Government had recommended the case of the 

applicant for inclusion in the select list for IFS for the years 2000 and 

2002 the UPSC had rightly directed the State Government to delete 

the name of the applicant from the list to be forwarded by the State 

Government pursuant to the impugned communication. 

14. 	Mr.SSarma has placed reliance on the 2nd proviso to sub- 

rule 3 of Regulation 5 of the IFS (Appointment by Promotion) 

Regulations, 1966. The said proviso reads thus:- 

"Provided further that a member of the State 
Forest Service who has attained the age of 
fifty-four years on the first day of January of 
the year in which the Committee meets shall 
be considered by the Committee, if he was 
eligible for consideration on the, first day of 
January of the year or any of the years 
immediately preceding the year in which such 
meeting is held but could not be considered as 
no meeting of the Committee was held during 
such preceding year or years." 

This proviso, according to us, has no application since the DPC for the 

year 1999 was held by the UPSC on 18i2.1999. Further, the 

applicant was not eligible for being considered for the year 1999 since 

he was not holding the post of Assistant Conservator of Forests in a 

substantive capacity. The respondents had convened DPC for 2000 

and 2002 vacancies of IFS. Since the proviso has no application for 

the reasons stated above the applicant is over aged and his name was 

rightly excluded. 
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For all these reasons the application is devoid of any 

merit. It is accordingly dismissed. 

In the circumstances, there will be no order as to cos. 

(K.V.PRAHLADAN) 	 (GSIVARPIJAN) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

BB 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Sri Ajit Kumar Sen 

aaaaaa. aaaaApplicant: 

- 	 Union of India & Orsa 

a a a a a a a a a a a aSOfldCfltS 

LIST OF DATES 

la 	201a76 Commendation certificate awarded by the 
Lta 	Governor, 	A.P. 	for the meritorious 
servic.e 	rendered by the 	appi icanta 

2. 	30979 Certificate 	awarded 	by 	the 	(:::rocodile 
Breeding 	. 	and 	Management 	Training 

• Institute at Hyderahad 	for 	successfull 
completion 	of 	Diploma 	Course 	in 
Crocodile 	Breeding 	and 	Sanctuary 

• Nanaqement 

3a 	2.5.1980 Order 	rejecting the prayer made by 	the 
applicant 	for 	the 	post 	of 	Assistant 
Inspector at Central Crocodile 	treeding 
Institute at Hydrahada 

15a10aE3 Order issued by the respondent promoting 
the 	applicant to the post of 	Assist ant 
Conservator of Forest a 

385 Order rejecting the prayer made by the 
applicant 	for 	the 	post 	of 	Asstta 
Director 	(Wi idi i fe Prevention) 	in 	the 
W:iidi i fe 	Regional 	Office 	under 	the 
Deptt a 	of Envi ronment Forests & Wildlife 
by transfer on deputation 

21 a5a2ø1 Judgment 	and 	order 	passed 	in 	OA 
N0a345199 	(Sri M. 	C. 	}3armn 	-VS 	Union 
of 	India & Ors) 

7 	Gradation list of ASStta of ASStta Conservator of 
Forest 	as on 	1a1a83a 

B. 	5.12.2002 The 	impugned c::ommunication against which 	. 

this application 	is madea 

17 
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BEFORE THE CENTRAL ADMINISTRATIVE IR I BIJNAL 
GUWAHAII BE:NCH 

(An application under section 19 of the Central 
Administrative Tribunal Act 1985 

• 

BETWEEN 

Sr:i. Ajit Kumar Sen, DCF Retd> 
7 Ashotosh Chetterjee Road, 
Dhakuria, f(oikata-31 

Applcnt. 

AND 
The Union of India. 
Repreaented by Secretary to the 
Govt. of India. 
Ministry of Environment and Forest 
COO Compi cx New Delhi 

2. The Inspector General of Forests 
Ministry of Eiivi ronment and Forest 
Govt. of India, 
00.0. Copiex, New Delhi 

3 The State of Arunachal Pradesh 
Represented by the Secretary to the 
Govt. of Arunachal Pradesh (Deptt. of Forests) 
Itanagar. 

4. The Principal Chief Conservator of Forest 
Dept. of Environment and Forests, 
Govt. of Arunachal Pradesh, 
Itanagar. (A.P.) 

Respondents. 

pAprIcuLARS OF THE APPL IcArIow 

1 . 	 PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION 

IS MADE: 

This application is made against the action of the 

respondents in not c:onsidering the case of the appi ic:ant 	for 

promotion to IFS by issuing the impugned communication dated 

5.12.2002. 	This application is also directed against 	the 

Factionofthe respondents in not convening reçiular DPC 	for  

1 	i 



ON 

preparation of list of suitable officer for promotion to IFS 

in the AGMUT joint cadre 

2, 1.. IMlTAION 

The 	applicant 	declares 	that 	the 	instant 

application has been filed within the limitation period 

prescribed under section 21 of the Administrative Tribunal 

Act, 1935, 

3 	LUSP.LILPL 

The applicant further declares that the subject 

matter of the case is with in the jurisdiction of the Hon hie 

Administrative Tribunal 

4 FACTS OF THE_CASE 

41 	That 	the 	applicant 	is a citieri of 	India 	and 	as 

such 	he 	is 	entitled 	to all 	the 	rights, 	pri vi .1 eges 	and 

protection 	as guaranteed by the Constitution of 	mdi a 	and 

laws framed thereunder. 

4.2. 	That the applicant, is a science graduate and after 

his graduation he underwent train ing 	in Forestry and 	Allied 

subjects at Northern Forest Rangers Coil ecje at Dehradoon 	in 

the 	year 1967-1969. After completion of the said coure 	by 

obtaining 	Higher Standard Certificate, 	he got 	his 	initial 

posting 	at 	Narnch ik 	range 	Chariqi ang 	Forest 	Div is ion 	as 

Forest Ranger and under the said capacity he had occasion to 

work 	at 	various places. 	The applicant during 	his 	service 

tenure 	attended/completed 	various 	training 	courses 	viz. 

—Advanced 	Wildlife 	Management 	Diploma 	Course, 	Central 

Crocodile 	Dreeding 	Diploma 	Course 	course 	of 	Inserv ice 

Training 	at State Forest Officers 	in the year 1993. 

2 



43 	That the applicant had a distinguished service 

carrier 5  and the Govt. recognised his such brilliance in 

service number of tims The petitioner while was working as 

nX  orest Ranger in Namdapha Wildlife Sanctuary  Mehso 5  he was 

awarded Commendation Certificate for his meritorious serv ice 

by the Lt Soverrtor, Arunachal Pradesh on 26.1.1976.  

A copy of the said certificate dated 

26 1 76 is annexed herewith 	and 

marked as Annexure'i 

44 That as stated above the appi icant during the year 

1978-79 successfully 	completed 	a course 	in 	the 	Central 

Crocodile Breeding 	and Management 	Training 	Institute 	at 

Hyderabad and after cl earing the examination he was 	awarded 

Dip loma in Crocodile Breedinj and Sanctuary 	Management 	on 

30.9.79.  

A copy of 	the said certificate dated 

30,9 79 	is 	annexed 	herewith 	and 

marked as Ann exure-2 

45 That 	the 	applicant while was serving 	as 	Forest 

Ranger 	attached to the Tirap Wildlife Division 	aiplied 	for 

the 	post Assistant Inspector at Central Crotodi is 	Breeding 

Institute at Hyderabad 	Hc:wever, 	the Chief 	Conservator 	of 

Forest 5  Arunachal 	Pradesh 	Oide his 	letter 	dated 	25e0 

informed the chief Wildlife Warden 5 	Arunachal Pradesh , 	Ti rap 

that 	the application of the applicant could not be forwarded 

to the addressive as the Govt 	couldn't spare the 	applicant 

/ 
due to shortaçe of trained Ranger in the department 

A 	copy 	of the 	said 	letter 	dated 

230 	is 	annexed 	herewith 	and 

marked as Ann exure 3. 



46. 	That 	the applicant had a distinguished 	and 

outstanri ing services carrier without any blemish and at no 

point of t line he was comtnun icated with any adverse remark 

whatsoever dur'inc his service tenure the respondents in 

consideration of his meritorious and outtanding service 

carrier promoted him to the post of Assistant Conservator of 

Forest vide order dated 15 10 1980 and accordingly he joined 

the said promotional post of Assistant Conservator of 

Forest (ACF in short) on 29.10.80.  

A copy of the aforesaid order dated 

151080 is annexed herewith and 

marked as Annexure 4 

4'7 	That the applicant while was working as Divisional 

Forest Officer, Mehan Wildlife Division he applied for the 

post of Assistant Director (Wildlife Preservation) in the 

Wild life Regional Off ice under the department of Envi rorimerit 

and Forest and Wildlife of Govt of India. However the Chief 

conservator of Forest s  Arunachal Pradesh vide his letter 

dated 36 SF3 informed the Chief Wildlife Warden Arunachal 

Pradesh that due to acute shortage of trained officer in the 

Forest Department A.P.the application f'i led by the 

app 1 icant could not be 'forwarded. 

A copy of the said letter dated 

3 88 is annexed herewi th and 

marked as Annexure 5 

4e, 	That 	the appi icant states that he got 	his 

promotion to ACF (State Forest Service) on 15,, 10 1980 and he 
.-'" ... 

assumed charge on 29.10.1980 taking into consideratIon this 

-fac'Lta, aspect of the matter he attained the eligibility for 

be ing considered for promotion in the rank of IFS w e f 

29 10 1989 but unfortunately due to the reasons best known 

--------------------------.-- - 
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to the respondents no DPC was held till 1996. In the year 

1996 select list of suitable officers (SF8) was çrepared for 

promotion to the rank of IFS but the case of the app 1 icart 

was not taken into consideration As per the seniority list 

p rep ared by the respondents the app 1 ican t was very much 

within the zone of consideration and most of his juniors 

were included in the said list from which some of them qot 

induction to IFS It is stated that there is no dispute 

regarding the outstanding service career of the applicant 

and had the respondents took into cons idarat ion his case 

definitely he would have got inducted to IFS. 

4.9. 	That the applicant states that since 1988 to 1996 

the respondents never convene DPC as required under the 

rules in terms of Indian Forest Service (Appointment by 

promotion) Regul ation 1966 Regul ation 5 the respondents are 

duty bound to prepare a list of suitable officers (SF8) for 

promotion to IFS. (1 though there were va:anci cc occurred 

each year right from 1988 the respondents never convene DP•C 

/ to fill up vacanc: lee had there been regul ar/year wise DPC 

the 	appi icant 	could have come with in the 	2OflC 	of 

consideration and he would have got the induct ion to IFS. 

4.10, 	That the applicant states that the respondents 

ci rculatd a revised gradat ion list of ACF (SF8) as on 

1.1.83 and in the said gradation list the name of the 

applicant appeared at serial No.35. In this context it is 

pertinent to mention here that the name of one Sri M.C. 

Saruah whose name appeared at Si No.33 having his date of 

birth as 31 10.1941 making a cbs]. lange to the aforesaid in 

action on the part of the respondents preferred OA NO. 

345/99 before this Hon b1 e Tribunal praying for inclusion of 

his name in the eel ect 1 1st for promotion to the rank of 

5 



IFS, Said ri-. Iruah also pointed out the fact that for the 

it several years no select list was prepared for promotion 

to the rank of IFS and as such he had to suffer for non-

consideration of his case. The Hoh hle Tribunal after 

hearing the parties to the proceeding and after considering 

the law laid dawn by the Apex Court directed the respondents 

Jo consider the case of the applicant for promotion to IFS 

ajainst the vacancy even when no select list was in force. 

Pursuant to the said judgment the concerned authority 

considered the case of said Mr. baruah promoted him to the 

rank of us in terms of the said judgment. 

A 	copy 	of 	the 	aforementioned 

/ judgment 	and order dated 	21.5.2001 

is 	annexed herewith and 	marked 	as 

An I' .? C XLI?' C 

4.11. 	That 	the 	applicant 	states 	that 	taking 	into 

consideration the graciation 	list of ACF 	(SF5) 	Officers as' on 

1.1.83 	the 	case 	of 	the 	applicant 	is 	required 	to 	be 

considered for promotion to the rank of IFS, 	as was done 	in 

case of Sri. 	M.C. 	8aruah 

A copy of the said gradation list as 

on 	1 , 1 .83 is annexed herewith 	and 
marked as Annexure 7. 

4,12, 	That 	the 	applicant states that as 	stated 	above 

there were vacancies avail able riqht from the year 1988 	but 

the respondents never convened regul a' DPC for promotion 	to 

IFS 	amonqst 	the SF'S 'Officers and this has 	caused 	serious 

1 	X prejudice 	and 	the 	applicant had to suffer a 	lot 	in 	the 

- matter 	of 	promotion. 	In the year 	1966 	there 	were 	four 

vacancies 	
and 	as 	per 	the 	rec?ui ation 	the 	respondents 

6 
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forwarded 	a 	list of SF8 officers 	As per 	the 	information 

gathered by the applicant names of SF8 officers were sent by 

the 	state of A.P.wherein the name of the applicant 	should 

have in at Si 	No 7 just below Sri M.C.Baruah 	However 	the 

respondents 	never 	forwarded 	the 	name 	of 	the 	applicant 

although 	below Mr. Baruah and the present applicant 	names 

of 	7 	juniors 	were sent 	for such 	p romot ion 	As 	per 	the 

Regulat ion the respondents ought to have sent the name of 1 

officials in order of seniority but the respondents did 	not 

fol low the said Regulation 

4.13. 	That 	the 	applicant 	states 	that 	the 	applicant 

states 	that 	though there never vacancies 	the 	respondents 

\ never considered the case of the applicant right from 	1988 

As per the 	information gathered by the applicant 	in the year,  

(C, 	 Va 1996 there were four vacancies, 	i997 two vacanci es, 	1998 two 

T vacancies 	and 	in the year 1999 there were 	two 	vacancies. 1 
Apart 	from 	that 	from 	1988 to 1996 	there 	were 	nos. 	of 

vacanc :1 es 	surf aced each 	year, 	but 	due 	to 	nc:n .... convening 	of 

year 	wise DPC 	novacancy could be filled up 	from 	amongst 

the 	eligible 	SF8 Officers 	Admi ttediy the 	appi :icant 	came 

with in 	the aone of consideration right from the 	year 	1983 

and he had occasions to hold the charge of cadre post 	right 

from the year 1986: During his 23 years of service as ACF he 

had 	oc::c:as:i, ons 	to hc:ld 	the 	charge 	of 	the 	Division 	for 	about 

17 	years and this ref !. acts the eff ic i enc:y 	and 	outstand ing 

service 	career 	of the applicant 	The 	respondents 	however 

have not taken 	into considerat ion that aspect of 	the 	natter 

and 	for the reasons best known to them cxc: luded the name 	of 

the 	app I icant 	In the year 1988 as per the Regul ation 5 	of 

IFS 	(Appointment 	by 	Promotion ) 	Regu]. at ion 	1966 	the 

app I icant completed the requisite 8 years of serv ice 	in 	the 

7 



substantive capacity in the state Forest Service and as such 

his case was requ:i. red to be considered for induction to IFS 

with retrospective effec:t by reconvening year wise DPC 

w, e f 1988 onwards. The respondents in the year 2002 again 

convene the select c:ommi ttce meeting c: luhb ing the vacanc . es 

from 2000 to 2002 and p repared the list of sui tab 1 c SF8 

officers - for induction to IFS. The case of the applicant 

however was not considered on the plea of his bec.ame _.cv..er 

aged The Under Secretary, UPSC wrote a letter dated 

5, :L2. 2002 to the Chief Secretary, Arunachal Pradesh 

c 1 an fying some of the quarries made in this regard. In the 

same communication itself in para 2 it has been indicated 

that the vacancies of each year will required to be 'fi I led 

up from separate eligible :t ist for each year without there 

be ing any clubbing of vacancies, and to that effect State 

Govt A.P.has been requested to send separate ci iqihi 1 ity 

list for each year. In the said communication itself it has 

bee n indicated that although the name of the applicant 

appeared at si No, 1 in the eligibility list of 2002, his 

case was not considered as he attained the age of 54 as on 

I :; 99. In fact there are instances where the respondents 

themse 1 yes have promoted Sri S. Choudhury ; M C Earuah and 

D.C.Das to IFS even though they were much above 54 years of 

agc 

A 	copy 	of the 	said 	impugned 

communication dated 5 12 2002 	is 

annexed 	herewith and mark ed 	as 

Ann exure-'-8 

414 	 That the applicant states that since 

1988 the Selection Committee meeting was held only thr:i.ce 

- 
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one in the year 1996 another in the year 1999 and 1 astly in 

j the year 2002. It is stated that during the intervening 

ye are when no select list was prepared vacanc: ± es surfaced 

it was clubbed toqether and by a sinqle DPC all the 

vacanc:iess were filled up. It is pertinent to mention here 

that right from the year 1936 there has been no cadre review 

in AP c adre of IFS under AGMIJT Joint Cadre as c:ontempleted 

under Ru). e 4 of IFS Cadre Rules 1966 In terms of the s a i d 

rules the respondents are duty bound to review the cadre 

strenth in the interest of three years but in the instant 

case till date no such exercise has been made to revi ew the 

cadre. For this above in"action on the part of the 

respondents in not comp lying the mandatory provisions of the 

rules the applicant had to suffer a lot in the matter of 

promotion. 

That 	the applicant states 	that 	wef. 

28 2 2003 he was ret i red from his service as 	Deputy 

Conservator of Forest (DCP ) (SF5) on alt ain±nc the açje of 

The applicant who had a distinquished 

service career had to retire as a State Forest Service 

Officer whereas most of his juniors have been given the 

benefit of promotion/induction to IFS. In their cases the 

respondents however have not raise the quest ion of age at 

all. There are instances where State Covt in consultation 

with Central Govt of their own has relaxed the c:riteria of 

age bar taking into consideration the fact that in each 

selection Committee meet ing the vacancies were clubbed 

together by a single DPC and all those vacancies have been 

filled up. As per the provision contained in the Regulation 

of 1966 the respondents ought not to have rej ected the case 



of the applicant on the ground of attaining his age of 54 

years as since 1988 he was eliqible for consideration for ,  

promotion to the rank of IFS coupled with the fact that no 

year wise panel was prepared for such promotion 

That the applicant states that in a nutshell 

the grievance raised by him is relating to the inaction on 

je part of the respondents in not convening year wise DPC 

and in not receiving the cadre strength violating the 

mandatory provisions of the Rules and Regulations The 

applicant since retired from his service wef. 2822003 in 

the event of his inclusion in the eel ect list would also be 

herrefi ted by service of another two years as at the time of 

superannuation he was a State Forest Service Officer. The 

applicant hiçjhl ighting his gri evanc:e has prepared 

representations to the concerned authority but same yielded 

no result in positive The applicant inspite of his bst 

efforts could not collect the exact data of vacancies arose 

since 1988 and he also could not get held of the minors of 

the 1 t committee meetings held during these years and as 

such he craves leave of this Hon able Tribunal for a 

direct ion towards the respondents to produce those records 

at the time of hearing of this cases 

4.17 That the applicant states that the respondents have 

acted ii :Lal ly in not considering his case for promotion to 

the IFS as overaged . In fact 5  the respondents while clubbing 

the vacancies of number of years they failed to take into 

consideration the fact that for the proceedings years the 

said selection should have been treated as review select ion 

and ci :Lgibi I ity of candidates should have been as oft that 

date when the vacancies arose The respondentsr during the 

10 



5 1 	 For that the action/inaction on the pert 	of 	the 

1 	Respondents 	in denying 	the legitimate 	promotion 	to 	the 

applicant 	in the cadre 	IF$ 	is per-se 	illegal 	and 	violative 

of 	Art. 14 and Art 	16 of the Constitution of 	Indi a and 	laws 

1 	framed thereunder and as such act ion/ inac:t ion on 	the part of 

the respondents are required to be set aside and quashed 

52 	For that 	the 	respondents have 	acted 	ill eçjally 	in 

I not 	following the mandatory provision of 	the Regul ation 	in 

respect of preparation of se 1 ect 	list each year and 	thereby 

caused 	undue hardship 	to 	the 	applicant 	and 	as 	such 

approj:ri ate 	direct ion need be issued to the respondents 	to 

reconsider 	the matter of the app 1 icant as of 	1988 	onwards - 

and 	to pumote him tu the 	radT 	c 	 with 	rrtT(1SpriVe 

effect; 	with 	all c:onequent I ci 	service henefi te 

5. 3. 	For,  that the respondents have acted 	contrary 	to 

the provisions contained 	in the 	Indian 	Forest Service 	L;adre 

Rules 	in 	not rev i ewing the cadre 	strength 	and 	as 	such 

~JL 

AP 

service tu'e of the appi int harassed him in each stage 

and even in case of his confirmation of service as ACF the 

respondents did not consider his case as per the rules 

quidinq the field and for that t he applicant has preferred a 

writ peti tion before the Hon ble High Court and the matter 

is now pending 

) 

5 (3RCI\DS_F RELLEF_wIL±JJcLEcJIQ1! 



appropri te direction need he issued to the respondents for 

review of the cadre strength as of 198E onwards and to 

review the entire cadre of IFS in A.P.segment of AGMUT 

Joint Cadre, 

54. 	For that the respondents have acted contrary to 

the settled proposi tion of law as well as rules guiding the 

field in rejecting the c:::leim of the applicant by issuing 

the impugned communication dated 5. 12. 2002 more so when 

similarly situated employees got the benefit of age 

relaxation and as such the aforesaid impugned communication 

is not sustainable in the eye of few and liable to be set 

aside and quashed. 

5.5. 	For that the respondents have viol ated the settled 

law laid 	down by the Hon hI e Apex Court in respect of 

preparation of select i ist and in respect of triennial cadre 

review and as such appropriate di rection need be issued to 

the respondents to take into considerat ion the case of the 

appi icant as of 19E38 onwards and to promote him to the cadre 

of :i:Fs with all consequent i ci. service benefits 

5.6. 	For that in any view of the matter the impugned 

action of the respondents are not sustainable in the eye of 

law and liable to he set aside and quashed 

The apol :icent craves 1 eave of the Hon b 1 e Tribunal 

to advance more grounds both :t egal as well as factual at 

the time of hearinq of the case 

6 DErA i LS OF REMED 1-1AUSrED 

12 
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That the applicant declares that he has exh'usted 

all the remeri es available to them and there is no 

alternative remedy available to hicn 

7. MATTERS NOT PREVIOLSLY FILED OR PENDING IN ANY OTHER 

COURT 

The applicant further declares that he has not 

filed previously any' app 1 icat ion writ petit ion or su:i t 

recardincj the grievances in respect of which this 

application is made before any other court or any other 

bench of the Tribunal or any other authority nor any such 

applicat ion 5  writ petition or suit is pendinç before any of 

theme 

S REL IEF SOUGHT FOR 

Under the facts and circumstances 	stated above 

the 	applicant most respectfully prayed 	that 	the instant 

application be admitted records be called for and after 

hearinçj the parties on the cause or causes that may he shown 

and on perusal of records be crant the 'fol lowinq reliefs to 

the applicant 

E3 I. 	To direct the Respondents to consider the case of 

the applicant for promotion to the cadre of IFS w e f 	1958 

onwards and after such considerat :1. on to promote him to IFS 

with retrospective effect with all consequential service 

benefits 

8 2 	To di rec::t 	the respondents to 	convene 	tn cnn i ci. 

cadre 	rev iew and to review the cadre strength 	since. 	1908 

fol lowing the mandatory provisions of IFS cadre RLIleS 

13 



e3. 	Cost of the appi ication 

Oft 4, 	Any other rd ief/reiiefs to whic:h the applicant is 

entitled to under the facts and c; ircurnstances of the case 

and deemed fit and proper.  ft 

9 INTERIM ORDER PRAYED FOR 

Durncj the pendency of the OA and takinç into 

consideration facts and circumstances of the case the 

'applicant prays f6r an interim order directing the 

respondents to consider his case for promotion to IFS wdftfft 

1989 on:ardsft 	- 

ft 	 ft 	 ft 	 ftft ftftftftftftftfttftftftftft 	 ft 	 ft ftftflflftft*ft* 	ft 	 ft 	 ft 	 ft 	 ft 	 ft. 	ft 	 ft 	 ft 	 ft 	 ft 	 ft 	 U 	ft 

11 PARTICuLARS OF THE I UP ftC) ft 

I 	(3 No 	 _1 
Date 	 - 

Payable at 	Gwjahati 

12. LIST OF ENC::L.OSURES 

As stated in the Index 

14 



IV  
Sj 

VER I F I CAT ION 

njt Kumar Sen son of Late Hem Ch Sen, 	aged 

about 58 years, at resident of 7 Ashutosh Road, Koikata31 

do hereby solemnly affirm and verify that the statements 

made in paragraphs 

true to my knowledge and those made 

in pararaphs are also true to my 

legal advic€ and the rest are my humble sLbmission before 

the Hon hie Tribunal. I have not suppressed any material 

facts of the case. 

And I sign on this the Verificatici on this the 

1th day of June 2003. 

Eignature. 

4j- 

jb,,mCA 4& 
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Li  TO, 	 .. 	 . 
The ..chief j,flcilifo warrcn, 
A ru na c hal pa.d esh, 	 .• 	.. 

• . Itana(ar. 	.. 	 . 

• 
Sub 	prayer for the poot of 	Director 

(i11ifc 

	

	 he 	,'iiife pre3e1'VtiOfl)1fl 

. 	) 

11eio1 	office under the Deptt. 	ol'.. 

Err! ironMoflt 1orCt3t3 	wilill ife by 
tranofe. 	on 	put.at ion. 
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r.pnc l,ur\ ry. 'Dl'.' inion ito liii 'fl 
ut. 	26.4 	 .• 	. 
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• 	for the t1putat ion po8t. a 	requested. 	Shri A.E. 

ACF rinvbt'ird orrH e aero1 r inrl'.' 
A 	!.f 

4 

cr' chief conhi or'a tur ru.n cot3 
-, 	 P.xn'hl 	',rt'ch, 

No. c//3/oA .o39 - 	 •. 1)t. It.anrur, the ID 

Cppy to,  
3hri A.K.Sen ACF.for i.ncrnint ion. 
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IN THE CENTIAL ADMINISTRATIVE TRIBUNAL 	 j\ UWAHATI BENCH  

S . 

Original Application No.345of 1999 

• Date b deci,alon: This the 	day of May 2001 

• the Hon'ble Mr Justice D.N. Chowdhury, Vice-Cha.1rmn 	. 

The.Jion'b].e Mr K.K. Sharma, Administrative Member. 

• H 

1' 	 I 
Shri Manmohan Chandça l3oruah, 	

, Working as General'Manager, 	 0 	
' APF Corporation Ltd., 	 . 	 ;• 

Deomali, District-Tfrap. 	" 	 ' ...... A pplication 
By Advocates Mr B.K. Sharma and Mr S... Sarma. 

 
-versus- 	 H 	. 

The Union of India, through the 	 . 	. 	. 
Secretary to the Government of 
Ministry of Environment and Frests, 
CGO Complex, New Delhi. . 

The Inspector General, of Forests; 	. . 	. 	. 	. 	. 

• 	Ministry of Environment and Forests,. 	. 
Government of India,  COO Complex, New Delhi. 	 '. 

'(3. The Secretary, 	. 	.. 	. .,• 	. 	. 	•. 	' 	' , 
Environment and Forests,- ,. 	,• 	 .., . 	. 	, . 	F 
Government of Arunachai. Pradesh,  
Itanagar. 	, 	. 	 • . .-.,,,. 	

. 
.,...4. The Principal Chief Conservator of Forests, 1  

Department of Environment and Forests,. 
 Government of Arunachal Pradesh, , 	 ' 	, 	S 	• 

It.anagar.  
5. The Union Public Service Com misalon,',. 	 .., 	 .. 	 , 	 . 

Through its Secretary,  
New D&4i4 	 . 	,.. 	:, 	...... Respondenta 

_. 	1'J 	Advocates Mr B.C. Pathak, AddL C.G.S.C., 	' 	' I 
Sinha, Government. Advocate, Arunachai. Pradesh. 

04 

NO 

0 H 13 E R (ORAL) 

CIIOWDHURY.J. (V.C.)  

The subject matter of this proceeding pertains to appointment 

of members of the State Forest Service to the Indian Forest Service 

under the Indian Forest Service ( Recruitment) Rules, 1  '1966 (hereinafter 

-J 
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I' 
I, 

H.... 

referred to as the Rules 1966) with the a14 of the Indian Forest Service 	 -' 

(Appointment by Promotion) Regulations, 1966 (hereinafter referred t 

88 the Regulations 1966), In the following circumstances: 

2. 	
' 	The applicant, at the relevant time, belonged to the State 

Forest lService of the State of Arunachal. Pradesh. He was promoted 

as Assistant Conservator of Forests on, 2.5.1979. lie was subsequently' 

promoted as Deputy Conservator of Forests. It was avened in the 

• 	application that in 'ours'e. of time as per his service seniority he 

became eligible' for consideration for: promotion to the Indian Forest 

Service (hereinafter referred to as IFS) under the Rules 1966 read with 

the Regulations 1966.. His name was recom mended by the State 

Government in order of seniority .  as 'per the revised gradation 'list of 

Asistat. Conservator of Forests (A CF' for short) as on 1.1.1983 alongwith 

other eligible officers to the Government of India in November 1993. 

After 1993 also his name was recom mended from time to time by the 

State Government tIll 1995. There was no meeting of 'the Selection 

Corn mittee for preparing the Select List for selection to 'the IFS FR 0 H 

1993 to 1995. The meeting of the Selection Committee constituted under 

Regulat-J.on .5 of the' Regulations .1966 was held ' only on 2 ,6.3.1996.' The 

Selection Corn rnittêe prepared' the Select List and sent the same for 

approval to the Union Public Service' Corn mission (UPSC for short). The 

UPSC vide corn municatidñ dated 19.7.1996 approved, the Select List 

of officers of the State Forest Service 'of Arunachal Pradesh cadre for' 

promotion to the IFS prepared by the Selection Corn mittee on 26.3.1996.1 

The Select List consisted of six names and the name of the applicant 

figured at serial No.6 in respect of the State of , Arunachal Pradesh. 

Above 	the applicanname of one Slid. S. Choudhury, a State Forest 

Service 	Officer, 	appeared 	at serIal N0.5. 	By order &Iated 26.9.1996, 	the 

first 	four officers 	of 	the 	said 	list, 	namely, Shri 	
! 

S.J. Jongsam 	(1978- 

80 	batch), Shri 	R.K. 	Deori 	(1978-80 	batch), Shd. 	M.K. Palit 	(1979-81 

batdh) 	and Shri 	S. 	Thirunavukarasu 	(1 979-81 batch) 	were appointed 	to 

"I I. 
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* 	
IFS against the eSg vacancies of the State of Arunachal Pdesh. 

C Choury as well as theapplicant 1  being aggrieved by theit 
flOnpronotoii to the I1S submitted represontaUon which Was, forwarded 
to the Govern sent of Thdi 	Min3try of Enron m ent vide ltter dated 

1.6d997 by the State of Arunachal Pradesh for 	 ~tion' of thefr 
case fort prom oon to  010. IFS codro, Th. the aaid coin Ii 	cti,ogi ti 

Aiiuehj Prudes coin Inunicated to the Government of India 

	

that the albtted cadre stength of IFS In respect of State'àf Arunacha). 	_L....- 
PradesJ •ias thirtyfour as per corn municatjon dated 26.10.1995 of the 

Government of India and the State of Arunachel Pradesh was having 
fourteen osts against promotion quota against which there were 'only 
twelve Inc in beats, leaving two clear vacancies against promotion quota 
available it the State of Arunachal Pradesh. The omrnunjcation indicated 

that the aforesaid two vacancies were: caused due to death of following 

two promotee officials while In service 
- (1) Late R.P. Neog, with effect 

from 13.5.1996 and (2) Late B.S. BnIwal, 
: with effect from, 7.4.1997. 

........................ 
By the aforesaid corn muni.cation the '  Goverment of Axinachal., Pradesh 

	

2 	requested the ' Government of India to consider the, case of. Shri S.C. 

Choudhury as well as the applicant; State rorest Service Officers, from 

the-Select List of IFS fot appoint m ent/pro motion to the cadre of IFS 

against the promotional quota available in the State. The case of 
, Shri

.
1

1 

Choudhury was condered and 
, he was promoted to the IFS cadre with 

effect from 10.2.1998 vi ovrnrnen' of Incus's order dated 17.12.1997. 

In ^the appBcaln the applicant also "nt:atod that Shri S. Tlthunavakaraau 

appointed to the IFS froni the State Service was junlor to 

service, but overlooldng the case of the applicant Shri S. 

was promoted Tho applicant moved the authority from 

Umo time and fin ally subrnited a lawyer's noce on 24.3.1999 on 

•e respondents. The Principal Secretary, Envlr?nment and Forests, 

Government of Arunachal Pradesh ' by corn rnunicad.on dated 23.4.1999 

intimated.the applicant that fresh proposals were submitted to the UPSC 

	

---- 	 during DeErnber 1998, wherein the name of the applicant was also 

recom mended.......... 

—i, 

-- 



recom mended by the Government of Arunachal. Fradesh alongwith other 

eligible candidates for induction, :in the IFS cadre The corn munication 

inter aiLs, mentioned that the proposal was under consideration by the 

Government of India, and. theH results were I awaited. 'The applicant 

thereafter sent an application., to the Inspector General of Forests and 

the Special Secretary, Miistry.of.Enonrnent and Forests, Government 

JI  
of India, for inducting the'applicant: in the.IFS cadre 1n the AGMUT 

cadre with retrospective effect,,,f more. so , in view of the fact that he 

was going to superannuate. on 31.10.1999. Failing to et appropriate 

remedy the applicant moved the Tribunal by. way of an application which 

was numbered and registered as 0.A.No.255 of 1999. By order dated 

25.8,1999 the Tribunal ordered, i the respondents to dispose of the 

representation already filed by the applicant by a rasoned order within 

the period prescribed. The applicant, thereafter rn ovod the Co HI petent 

authority for remedial. measure 'by a representotlon dated 31.8.1999. 

On his failure to get remedy' from the Administration, the applicant 

moved the Tribunal by way of. thi application, assailing 'the action of 

the respondents in not appointing him in the AU India Service as per 

law. 
. 	...... 

3. 	The respondents submitted their written. statement. The respond- 

ent Nos.1 and 2 in their written statement stated that meetings of 

the Selection Corn mittee for promotion to the erstwhile Union Territory 

cadre, which was subsequently re-organised asArunachalpradesh. Goa,- 
• 	14:.. 

Mizoram - Union . errftorjes (ACtIUT) Joint Cadre of IFS could not 

be held in 1988 nd subsequent years as the Issues relating to the 

contiLutLoii of a Joint Cadre in place of the erstwhile Union Territory 

cadre consequent on the conferment of statehood to 'Arunachal Pradesh, 

L_ Goa and Mizoram, constitution of a Joint Cadre, Authority to function 

as the State in relation' to the service distrib.ition of powers of the 

Joint Cadre Authority amongst the constituent States and the Union 

Ministry......... 



' 

Ministry of Environment and Forests, constitution of the Joint Cadre 
qp / 

/( 	 Authority exclusively for the IFS 'in. the AGMUT' Joint Cadre were bing 

adduied and uurtud. out by ' the resp9nderlta in consultation with the 

Department of Personnel and Training and, the 'MinIstry of Law and 

/ Justice and the constituent State ' Governments of the Joint 'Cadre. It 

/ 	
was further stated in the wr -itten statement that, with the conferment 

/ 	 of Statehood on the Union Territodea of Arunacho). Pradesh, Con and 

7 	Mioram, participating In the then Union Territories cadre of the IFS, 

the Joint Cadre for Arunachal Pradesh - Goa - Mizoram - UniOn Territories 

(AGMUT) was notified by the Department of'.Personne1' and Training 

vjde Notification dated 3.4.1989.. With the attainment of statehood by 

the aforesaid Union Terrirotles the Joint ACM UT. cadre came into 

existence. It took some,, time for i the ,Joint Cadre Authority to make 

notional allocation of the promotion quota vacancies in the Joint Cadre 

:5' :" .'H 	'•• 

U 

among the four constituent units dedded by the Joint Cadre ,Authority 

and accordingly the Selection •Com mittee Meeting could be held only 

year 1996. It was also asserted that the Selection 'Corn mittee 

was held on 26:3.1996 and not 23.6.1996 as mentioned by the 

S C Choudhury w 	 and ::pomnted to the IFS 

pro motee IFS Officers.The case of Shri S.C. Choudhury who 

ured at serial No.5 alongwith the applicant, who' figured at serial' 
1 '' . 	 .,• 	, 	 ' 

No.6 of the list was considered. Shri Choudhury was chosen for promotion 

to the IFS against the,, vacancy caused due to 'the death 'of Shri R.P. 

Neog on 13.5.1996. The applicant could nto be promoted to the IFS 

against the vacancy caused by the death of Shri B.S. Beniwal on 7.4.1997 

fl which happencd more than 12 months after the' date of preparation 

'\-of the Select list i.e. on 26.3.1996.. According to the respondents the 

scheme 4and structure of the rules. as indicated in ,the clarification by 

the Department of Personnel and Training letter dated 12.1.1996 did 

L not envisage operation of the Select' List to ]l up vacancies occuflng 

byond the period for which it was designed. The respondents also stated 

that.......... 

i: or  

- ',' 	 ' 	 ' ,,_,__i -'---',' 	 -'- 	 .-' 	 -' S S_ '• __ 	'_-"SSS_'''S' 	 S"'' ',S_,__ 	 SS,_iS 	 "' 



V that pursuant to the drecdon of the Tribunal dated• 25.8.1999 in 0.A. 

No.255 of 1999 the competent'authodty disposed' of 'the representation 

8.10.1999 by a speaking 'order and annexed the sane alongwith their 

wdtten statement. The respondents stated and assert,d thatthere was 

Jusdlijlble rensoii for not holding the. Selection Corn mittee Meeting from 

1988 to 1995. Cadre. review of the.: Joint AG HUT Cadre was done. in 
1995 and adequate' number. of posts were allotted to Arunachal  

Pradesli Unit of the Joint Cadre as a' result of the Cadre review. The 

respondents in support of their stand, at jara 5.4 of te written 

state m ent, stated that the reason for non-prom od.on of the applicant 

to the IFS was aiready '. explaised, "the , vcency 'ogalast which the 

Applicant claims promotion to IFS, unfortunately fort him, àccured a 

few days too late Le. on 7th Apdl, 1997 instead of before 26th March, 

1997." 	. 	 .. 	. ... 	, 

4. 	Mr B.K. Sharma learned Sr. Counsel appeag on behalf  

ke applicant, submitted that the respondent authority In a most 
\ 

superseded the applicant 1nonng his seniority. Mr Sharma 

ref 	to the records stated that the ,  applicant was selectot, for the 
po 	CF on 30.4.1979 and he joined the post on 2.5.1979, whereas 

4 rhirunavakarasu was sent to thetrainirg long after the applicant 

as ACF on 2:5.1979: Mr B.C. Pathak, learned Addi. .G.S.C. 

as well as Mr B. Sinha, learned Government Advocate, Arunachal' Pradesh 

stated that the service of the applicant on and from 2.5.1979 was only 

a stop gap arrangement and for that lie was not entitled for seniority. 

Mr Sharma, on the other hand 1  referred 'to a decision of the High Court - 

as we]1 as the Tribunal finaily' declaring the inter se seniority among 

the officers of the State. We are not inclined to go into the controversy 

since the present application can be decided without going into the 

said issues. On the face of the materiais on record, the vacancy arose 

on 7.4.1997./ According to the respondents the Select List expired on 

26.3.1997 W after expiry of one year from the date of the meeting of 

the.......... 

,, 
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H 9-4  
/ Vie Selection Corn mittee, which was actu1ly hold on 26.3.1996. The 

I 	respondents stated that unforseen/fortultous vacancies that may ocuI 

during the period of next twelve months fr?m.  the om neicing ,  of the 

	

/ 	list were to be filled up from the 'waiting Bst part of tile. Select List, 

	

/ 	 -. 	
1• 

	

/ 	which was subject to a minimum of two and maximum of 207 of 

the substanti.ce vacancies. The scheme and structure:of the rules did 
/ 

not envisage operation of the•SelectListto-.fiUupvacancies beyond 

the period for which it was designedhich was twelve months corn inencang 

from the date of meeting The sole ground for ,  not considering the case 

of the applicant for appointment to the AU India Service was the late 

emergence of the vacancy, by twelve days. 

5. 	Mr B.C. Pathak referred to Clause (g) of para 2 of the 

Regulations 1966 and pare '5,moreYpartLcularly sub-para.4 of •para 7. 

The IFS (Appointment by Promotion) Regulations, 1966, enclosed to the 

written statement by the respondents was the Regulations those were 

brought in by the IFS (Appointment by Promotion) Second Amendment 

Regulations, 1997. By. the said amendment Clause (g) was added to the 

definition by inserting the expression "Year' means the period corn mencing 

on the first day of January and ending on the 31st day of December 

of the same year." The amendment came into force on 1.1.1998 and 

the same was notLhd by Notification No.G.S.R.734(E) dated 31.12.1997, 

published in the Gazette. of India, Extraordinary Part It, Section 3(1) 

datea.31.12.1997. Prior to it Clause (g) was not there. in ,the Regulations. 

• 	As pcthe unarnended Sub-reguiation (4) of ,Regulation ,7 of the 
,o 

Regul414s 1966, the Select List was. ordinarily to be in force until 

and revisLon, effected under sub-regulation (4) of Regulation 
• 	 ,.• 	

J J. 

; s4.pproved under sub-regulation (1) or, as the case may be, 'finally 
7 

approved under sub-regulation (2). 	. 

6. 	In the instant case the Selection Corn mittee met on 26.3.1996 

foç the post of AGMUT Cadre. The amended rules came into force 

on .1st day of January. 1998. Therefore, the amended rules could not 

stand in the way of the applicant for consideration of his case against 

the........... 

 

•___ 	-. 	'" 	'''r 

 



V the other 	vacancy, 	which 	arose 	on 	the 	death 	of 	B.S. 	Beniwi. on 
7.4.1997 	Sub-regularioi 	(1) 	of 	R egulatioll 	5, prior 	to 	the 	second 
cm end UI cut, 	recuiC iw 	QlI.o wI; 

"(I) 	Euich 	Cu in iiiittee 	hail 	ordinarily 	Hi eet. at 	intervals not excee(W-ig one year and prepare a list of such 	members of 	the 	State 	Forest 	Service 

	

as 	are 	held 	by 	theta 	to 	be suitable 	for 	pro motion 	to 	the 	Service. 	The number 	of 	 S in em bers 	of 	the 	State 	Forest 	Service 	included in 	the 	list shall 	not 	be 'more 	than• twice 	the 	number 	of 	substantive vacancies anticipated in the Course of the period of twelve months, 	corn 'nencing 	from 	the 	date 	of 

	

preparation 	of 	the list, 	in 	the: Postsi .  available 	for 	them 	under 	rule 	9 	of 	the Recruitment. Rules, or 5 per cent of the senior posts shown against items 1 and 	2 of the cadre schedule of each State or group of States, whichever is greater." 
As 	per 	Sub-regujtion 	(1) 	of 	Regulation 	5, 	the 	number of 	members 
of 	the 	State 	Forest 	Service 	to 	be 	included 	in 	the 	list WOS 	to 	be 
calcuiated 	as 	the 	number 	of substantive 	vacancjes anticipated in 	the 
course 	of 	the 	period 	of 	twelve 	months 	corn mencing 	from 	the 	date 
of 	preparatioti 	of 	the list, in the 	posts available, for them 	under 	Rule 
9 of the 	Recruitment 	Rules •or 	5% 	of the Senior 	posts shown against 
itell's 1 and 	2 of the cadre schedule of each State or 	Group of States, 
whichever 	is 	grater. 	The 	RegulatJ.on 	enjoins 	that 	each 	Coni mittee 
shall ordinarfly 	meet at intervals not exceeding one 	and year 	prepare 
a 	list 	of such 	members 	of the 	State 	Forest, Service 	as 	are 	held 	by 
them 	to 	be 	suitable 	for 	promotion 	to 'the 	Service. 	The 	expressi.oj 
'ordinarily' 	means 	the ' anticipated ',' vacancies 	to 	be 	conidercd, 	i.e. 
only 	those 	VOChaCICS 	which 	may 	occur 	in 	twelve 	months 	from 	the 

• 	' date 	'of 	meetthg 	of 	the 	Selection 	Corn mittee. 	It 	did' not prevent 
inclusion 	of the 	anticipated 	vacancies that occur after twelve 	L- 

months - 

from' the 	date 	of 	preparation 	of the 	Select List and 	before 	meeting 
of the next Selection 	Corn' rnittee 	The expressjoj 	'ordinarily" mentioned 

S in 	Sub-regulsn 	(1) 	of 	'Regulation 	5 	is 	to 	be given 	a 	meflffl,flpELll intcrpretatior1, 	
keeping 	'fli , mind 	the 	candidates 	kept 	in 	the 	waithig 

list 	to 	be 	promoted 	and 	to 	enable 	the 	'department to fill up the", ,•, 

• 

, 

vdancjes 	which 	are 	essential 	for 	its 	admiaistratioij. 	Any. 	other 
inrpretarioji 	would 	be 	counter 	to 	the 	scheme 	of 	the 	Regulations. 
Tile 	vcw 	we 	have 	token 	Is 	In 	conformity 	with 	the view 	exljressed 

\ 
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Jthe Ilyderabad Ile,ici of the. Ce,th.al Admjnoy0 Trjbt,ngU J O.A.No 
558 of 1997 

cWiptj oE u 2G.2,991j 	
f'ortad in 1999(3) SLJ (CA'J) iJ. i, 	

uforjd dLc1j.,,j0ll, the ILderabfld 
Bend, took aid 

V. 	

V 

of  the decj011 rendered 
V bY the Supre, 	Court 	Nepal Si8j1 Tan war 

vs. Union of.  L,dj, repor 	
1998(j) Sce (SP) 7. Li Nepal STh8h'5 

	 • V V  

case the Supreme Court quashed 
th 

the 	 e. order of the Tdbunai 
8PpOjt ent of 	 and up aid Sh 	

Nepai S8hto the All Thdis: Serv 'above case the Seec 	Corn mi 	
ice. the V 

tteefor the  to the Ldis,1 	 year 1991_92 for profnoon 	
V 

 
ve Serce Cadre met 	 .3.1992 and selected eight 	 on 26 Candidates 	

All Th dis Service 	
VV 

agas sbc vacancies The 	
°Ppoted agast the 	 s person were 	th vacancies Sh 	

N. S gh wa apoted on 12.8.1992 agaThst the vacancy whIch 
beca me avajjj0 by then. Th Sa1e0,, Corn 

ni0 
for the next year 1992-93d 

not 'fleet fl 12.8.1992 
VVV 	

Shd N 	 The. S3h, WO5 CJ)011o,lgQd befo  re %tileTrTh u 	oj V the ground that he could V 	
hv 	

appoted as, by 'then  exhausted Th Txibuziai 	
the list had 

quae the appot:m 	holdj 	that it 
mandatory under the rules to prepare the 

list withinone year and 	
V 

With the expfry of one y 

Supreme 	
ear the preous Select rLjt lpsed. The Court quashed the 

7 order of the Tbunal  upheld 	 as eoneous and the appotment of Sh 	N. 
V 
 Sgh on 12 .8.1992 even after a lapse of twelve rnOnL 	

from,, the date of the meeth18 of the Selec 
o11 Committee In th 

'LL 1.ast was prepared tili. 7 .4
.1997 In the circumstances It Was not jused on the part of 

the respondents to refuse to Con5jdcr the case of the 
b 	 applicant for' eappoted 	the AU 

. Thdi Serces Fpr the foregog reasons
oll- 

 thecon of the cjm of the applicant for bethg appo 1. 

the' 	 ted to ivacancy that sufaced on 7.4.197 
WCs not justiLed and accordg1y the order No.22012/81/991rSU dated 8.10.199 
	

of the Government 
of India, Miistry of Envfronffleflt.ad Forests,. New DeThj could not 
be sustainedi.,  

Qst  

V 	 V 	

* 
4. 

V 	 V 



/ IT 

In tlio ror tilt thq 	licttton 	ollowcad, Tho ,rO3pOfldCUW3 

are dIi:ecLtd Lu ciiiiIdii.' Lha ça8e o ha liiitut Vi LI(:I lit i:tiI 

b the Indian Forest Service V Cadre against the vacancy that arose 

on the death of B.S. l3eniwaJ.. on 7.4.1997 and pass necessary orders 

thereoC. The respondents ore directed V  to complete the aforesaid 

oez :la within two 1110111.11m £ro ni tho data of receipt or the order. 

No order as to costs. 
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• 	
V 
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f: 	a; :: •b: rtai; - - - DeSLJflatiofl - dctroaT 	eoE Date 	 Date 	 - 

. 	' 	. 	 - 
• r - • • 	-, 	 .. : qualifica- 	b&rth 	appntment 	appDintmeT1t . 	. 

	

•tion 	 to Govt. 	• tb the pres-. 	. 

	

serTice 	. 	sent rost. 	
:- 	 • 

	

! :1. • 	 . 	2 	 . 	- 	3. . 	. 	4. 	 5. 	 '. 	. 	. - 7. 	 8. 	• 

	

-.. - 	
:-t - 	 - 	 - 

1. s/shri 3: Baniah 	.' . 	AC? . 	 B. Sc 	1.. 1940 31.3. 196G 	31.3. 1966 	Aesigned w.e.f.roz 

	

- 	 -
5.11. 84. 

F 
 2. 	' 	S.E. ChOUdhUIY 	 ACF 	 Isc, B A 	1.2. 1934 1.4. 195 	6 4.197( 	 tridcted into [IS 

-. 	 .. 	 . 	 . 	
: 	 cadre we.from3- 

- 	 .. 	 ; 	:-: 	 .• 	 20.7.1983 

p_ 	Jr 	 :Ac 	 ISC passed 1.2. 1930 4.5.1954 	15.4.1970 	 Inducted into [Is 
cadre w.e.f. 

-- 	20.7.1983. 

SI 	Baniwal 	 AC? 	 B.Sc 	i. . 1948 3.3.1974 	3.3. 1974 	 Inducted into 1f 
Cadre w.e.f20.7.19E4- 

	

t5z- 	u K-C. Malakar- 	 AC? 	 Matric.ilate28.2.1931 8.12.1951 	17.3.197 	Expired on 5.1S.198 

I 
r. 	 p.. S . 	 AC? 	 IsC 	 1.7.1942 	4.7.1964 	27.2.1975 	Inducted into XIS 

- 	 - 	- 	 .. 	 . .. 	•,:- 	. .......•. 	cadre w.e.f.20.7.1 

4 	 . 
7. 	A. Cbattarjee 	 AC? 	 1.Sc 	26.5.1949 27.2. 1975 	27.2. 1975 	Inducted lntcj uS

Jxl 
1.. 	

cadre w e f.19.6.04- 

( 

8f 	M. Sarrna oy 	 AC? 	 [Sc passed 2.4. 1931 3.9.1951 	28.3. 1973 	Inducted into 	- 

- 	- . 	 ...- 	- 	. 	 . 	. 	- 	•. 	 . 	 . 	
. 	cadre w.e.. 20.7.155 

	

a 	 retired on 30.4 19.. 

...........

.: - 	 - 	 .- -• 	 - 	.:- 	 •.. 	 -. 	
- 	 - 	 1 	 . 	- 	.- 

• 9.' 	 , 	-- 	 1.3.1947 P_.. Fodt 	 AC? 	 B.Sc 	 31.3.1973 	1.5.1978 

' 10.- 	. 'L1 	a - - 	 ACE' 	 B.Sc 	14.3-.1950 3.3.1974 	1.5. 1978 	Inducted into IFS 
cadre .e f. 29 6.86 

. 	. 	. 	 - 	. 
11. 	r 	ç5 Deka, 	 C? 	 lsc passi 1.4.1929.? 1.4.15C 	15.12.1977 	etired w..e.f. 31.3-s 

	

\. AC? - 	- BSc- 	5.151 1.5.1979 	1.5.1979 	Inducted intoS 
caere w..e.f. i2.a7 - - 

' 	 A?*22.Lg5 3  - 1.54979 	1.5.. j97g 	Inducted iI?S  

nml 
31.4 	56 	1 	2. i 	 etir. 

4vOC'' 



3. 

	

15. /Shri < E C10 rury 	ACE 	 ISC passed 1.11935 	
157 15.:2.1977 	Ptd 	DC(f 

5. 

- 	
- 	 1.Z. 1987. 

	

11 	 E.C. Snha 	 ACE 	
atc1ate 2e.2. 1936

9.1948 15.:2. 1977 	etir o 31.7.1988 

	

17 	 <. 5eng, 	ACE 	
ISC oased 12.8.193 	

15.12. 177 	Expired on 18.5. 1991 

	

18 	*1 	S.C. Sara 	 ACE 	
t1ate 1.3. 1929 	

15. 9.194a 15.12. 1977 	ti red on 28.2. 198 

	

19 	" 	F. 	kray 	ACE 	
Matcu1ate 29.2. 1934 	

22.il. 1953 15.12. 1977 

	

20 	" 	S.J. 	 $ 	ACE 	 B.Sc 	3.1. 1955 	1.4. 1981 1.4. j 981 1978-1980 S2S 	_rse 
pro 'o tea to ECE ( s) • 
from 1.8. 1997.( 	- 

21 R.K. 	() 	ACE 	 E,Sc 	1.3. 159 	1.4. 1981 	 1978-83 	S 	urse. atta 	 1.4. 1981 " 	A.K. E arjee ACE 	 Matrculatei 1. 1935 	7.10 1953 	10.1. 1979 	r 	- " M 
. 	 Ltj 	ACE 	 M.Sc 	28.2. 1955 	'.11 19e1 5,11.1981 	1979-81 (sis 	urse) 

	

I 	

--I. " J-1. Dej (? 	 ACE 	 I.Sc çassed 1.2 1939 	1. 9. 1963 	5.3. 1979 	1 - S. 	Lrdnaakra;u ACE 	 B. Sc 	4.2. 954 	.11. 19e1 	11. 1981 	1979-81 (sEs 	urse) 

	

(D) 	 - 

- 

au1 	 ACE 	 atricujate 1.10 1931 	3,61 155 	1979 	- 	(tired) 
-  27 	 N. E 	 w e f. 30.9. 1989 

	

lt 	
ttchrJee(p) ACE 	 o - 	1.2. 130 	8.10 1953 	1.3. 979 	- 	(et1red) 

e f 2 
- 	 9.9. 1984. 28 	 .N Cracrartv() ACE 	 do - 	1.2. 1930 	16.7. 1953 8 .1. :979 	 (etired) 

	

- 	

- 	 .e  29 	 f. 31.1. 1988 P. 
	cc - 	1.5. 1929 	1.10 1953 	9.i. :979 	 (etired) 

:w.e.f. 30.4. 1987. " 	S.d. Faikar (p) 	ACL 	 Pss€i 	73. 1935 	23.9;1954 9:. 2 . 1379 
s 

SSLC 	

. 	 - 	 . 	 . 
' 	. Chohry, () 	ACE 	 --Sc 	1.4. 1940 	10.7• 1957 	4.6, . 1379  

rT 

	

- - 

	 - 

. 

• 	. 	 --- 	 - 	- 	 . 	
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FAX :01 1-3385345 / 3182049 
 

No. i0!22J2002'MS 	
5 

UNION PUBLIC SERVICE C0MMISSrnN 
• 	

S 	 I)HOLPUR HOUSE, SUAHJAHAN ROAD, 	
0 

• NEW DELFilI100i2 	
: 

2002  

To 	 • 	

0 

• 	 The Chief Secreta' 
•vt of nh peh 	

6 	
0 

ItanBgar 	
0 	

: 

[Kiid Attendofl Shri S. It Mebta, Prhiclpal SecretnrY(E)] 

for preparation of Select List of SFS 0y%°,Qf 

:40; 

Arunathal Pzidsh for promotion to IFS of Joint AGMtYr Cadre during 
the ycan 

2000 2001 and 2002 	 - 	- 

Sir, 	

•I. 

I urn directed to fer to your lccr ted t,u/,20O2 reging prepar9Ofl o the 

that as per the amended Regul 
Sciect List of 2002 and to say 	

atiOns the Select L4atâ for the 

viouS years are also required. to be rpaX 
along with the irrent Select List The Govt 

of Intha, vde their letter ddted 20th October, 2001, have deteflfllfled vacancies in the 

prornOtiOt quota in respeCt ofArUnachal prctsh Segment for appointment to the ifS qfjoiit 

0 	AGMUT Cadre for the years 200Q and 2001 as 02 and Nil rcspcitiVClY. The vacanG18 for the 

dete ii 002 have also been 	
thed a 03 vlde Govt. of India's letter dated 15th Nó. 

year 1 
	0 

2002 (cony etlQ. 

2. 	
A revised serf 'contained propoal for preparation of year-wise Select Lits f 2(00 

and 2002 along with the following 'inforrnatiOflJd01 	
may also be fiirrü1ied to thc 

O 	
Comnisslon medialy.. 	

0 	 • .' 	; 

I) 	
As per th anended Indian Forest, SeivieC ProniOtiOn RegUlat1Ot t SeleCtion the foLJ%ifl VCaflCY 
Conimittee would prepare year-wise Select Lists as per  

,j)jtiØfl 	
•• 	0 	•' 	0 	 0 	• 	 0 

0 	 : 	• 	0 	 • 

	

l 'Ycar 	VacanCte 	ZonO of eligible officers 

	

2000 	:' 	2 	H 	 6 	 \ 
0 ,, 	0 • 	• 	 0 	 - 	0 	• 	• 	S 

2001  

	

2002 
	

3 	 9 

The state Go. i'thcfore requested to foward scpate eliblli'tY sta for each f .00 
the years as per the zone indicated above. duly alened by th nnnwtP1lt 

mthrn4*'J • 

1 
0 1 

S 	• 	0 

00 00 • 
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The latest published Seniority List indicating the position as on 01.01.2002 duly 
aixthcntiatcd may be furnished. 

The  latest certificate regarding the Integrity, communication of adverse remurkJ, 
pending disciplinarY proceedings (with date of ii,suc of Charge-Sheet to the offlç4 

concerned) and the ACR dossiers (othor than those available with the Comrnisaioll) in 

respect of all the  cUgible officers may be flirnishcd 	I 
'I 	 4 

It is observed that the State Govt h ave  not tliriiished the certificate regarding the  

lntegnty in respect 
of SIShrt Anand Krishna, and Oni Dat Apparently the State 

Govt. have withheld their integrity. A Cert!fioate withholding their 
Integrity duly 

signed by the ChC1 Secretary may ,  ldndly be f\irnishc'd to the Coniniission. 

Statemetit of Court cases having a bearing on the Select list. 

The statement of major/minor pcnaltles imposed1 if any, on the eligible officer during 

the last lOycars may be sent 

• 	 vii) 	A copy o{ Govt of. India'S NotiflCStiOfl appointing the offlcers from the Select List of 

1999, '':: '  

It Is also observeti 
that the State Govt, have inc'uded the name of Sbxi A K Sen 

' (3DOB-0lQ3.l94S) at Sr. No. I In the eligibility list fox 
the year 2002 , whereas be is 'not 

eligible in terms of RgilatiOfl 
5(3) of IFS (Appointment by Promotion) RegulatiOns 1966 as 

[ be has attained the age of 54 years of age as on 01.03.1.999. This aznc may kindly be 

L
excluded from the1igibilitY list for the year 2002. 

4, 	
The abave jnformatiofl/ documents may be furlhed to the Commission urgently so 

3iiab1otheXntO cOflVCUC the meeting of the Selcotion Comixit eebcforC 31.12.2002. 

• 	 Youus fai1hf11llY 

I 	 Under Sccrotary(AIS) 

I 	Union lublic Servioc CornrnIsnoii 
Tclo 33814 .06 

File No. 10/22/2002-A1S. 	New Delhi 	 Decenbcr 05, 20(2 

Copy to the Secrtary 
to the Govt of India Ministry of EnvirOnment and Forest, 

itxyaWuran hawn, C. G. C inpiex Lodhi Road, New Delhi. (Xlnd Atm: Dr. M StvYa 

FTtik5b, Director) 	 '• 	
S 

I 	t1 	

t 

I 	 (It. 
Under secr.ctary(MS) 

S Tele:33814O6 

Ar 
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LANJAN 

DISTRICT; 

BEFUE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHAT I B ENCH 

Q.A. NO. 148/2003 

IN THE MATTER OF : 

O.A. No.1.48/2003 

Sri Ajit Kumar Sen 

e. .Applic ant 

—Versus,-. 

The Union of India & Ors 

.Respondent s 

WRIITEN STATEMENT ON BEHALF OF THE RESPCNDENT 

NOS3AND41 

That a copy at the Original Application which 

has been filed before the Central Administrative Tribunal 

has been.registerecl as O.A. No.148/2003. A copy of the 
same have been served upon to the State of Arunachal 

Pradesh and the Principal Chief Conservator of Forest, 

Department of Environment & Forest,Arunachal Pradesh 

being Respondent Nos. 3 and 4. 

That the Respondents have perused the Original 

Application and have  kampt understood the contents thereof. 

The deponent has been authorised to verify the w.tten 

statement andbeing conversant with the facts and circumstances 

of the Case. 

. . .2. ... 



'4 . 	. 
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3) 	That all the averments 	and submission made 

in the Original Application(herein after xef erred as 

npplication") are denied by the answering Respondents 

áve andi exept wh at has been specifically admitted 

herein and what appears from the records of the case.. 

	

/4) 	That as regard the statements made in para .1. 

of the application, the deponent states that as per Sub 

Rde 5 (2) of the Indian Forest Service (Appointment by 

promotion) Regulation 1966an State Forest Service Officer 

who has rendered 8 years service in the grade & substantive 

in the post of Assistant Conservator of Forests is eliDible 

for promotion to Indian Forest Service cadre. ;  The applicant 

was declared confirmed in the post of Assistant Conservator 

of Forests in State Sorest Service w,e,f. 1.6.1999 vide 

No .For/J.14/E(A)/89/Pt/30942-31000 dated 20.10.2000. The 

name of the Applicant was recommended by the State Govt 

f or his induction to Indian Forest Service cadre iri the 

proposal submitted vide No. For/400/E-2/83/VoJ....I/17702_04 

dated 6.6.2001 and No. For/400/2/83/VoJ.I/6338 dtd 

10.7.2002 respectively to the Govt of India, Union Public 

Service Commission, New Delhi. However his date of birth 

being 1.3.1945, he attained 54 years age as on 1.3.1999 

and as such he was not considered eiiginio for promotion 

to Indian Forest Service cadre in terms of Regulation 3 of 
Indian Forest Service (Appointment by promotion) Regulation 

1966.; Accordingly, the Union Public Service Commission, 

New Delhi vide letter No.10/22/2002-AIS dated 5,12.2302 

directed the State Government to exclude the name of the 

applicant from the eligibility list for the year 2002., 

Accordingly name of the applicant was not recommended by 

the State Govt. while submitting proposal to Union Public 

.. .4,..., 



C.,. 

1 ' 

S 	 1 

•'Servcé Gommission, New Delhi vide No.For/400/E..2/83/VoJ... 4 
I/3886 dated 18/12/2002 (for the year 2000) and No.'For/ 

4O012/83/Vol—/38788 dated 18/12/2002( for the year 

2002). However, the contention of the petitioner, for not 

convening Departmental Promotion Committee by the Respondents 

for preparation of select list of suitable officers for 

promotion to the Indian Forest Service in the MUT Joint 

Cadre is not correct.. The Departmental Promotion Committee 

meeting is convened by the Govt of India, Union 'Public 

Service Commission from time to time and Departmental. 

Promotion Committee meeting held on 26.3.1996 and 1812.99 

and 21.;12,2002 respectively by the'1kion Public, Service 

G'piès of the orde: ' dated 20.10.2000, 

IFS Appointment' by Promotion) Reguat'ions 

166Propo1 dated 6/6/2001 and 10.7.2002, 

UPS's letter dated 5.12.2002,Propbsa1s dated 

18/12/2002 a or the iear 2000) and dated 

.18/12/2002(f0 the year 2002j are enclosed 

herewith ad marked ..as AnnexuresA,B,G,D,,,F 

andG r.s'pective1y, . 	. . 

'That as regard the statements made in paragraphs 

2,3,4 and 4.i.of the application1 the dèponertt staes 
that - same''are matters of 5 records arid the'depnent 'does 
not 'admit anthing-which are contrar'y'to and inconsistent 

with the same,  

6) ; 	That as 'regards the statements made in para 

4.2, of the application, the deponent has nothing to 

mment since thle statements is based on records, The 

0410 0 . . ,0 0 
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applicant was initially appointed as Forest Ranger w.e.f. 

2,4,1969. During the course of his service in the Department 

and being an executive officer he was deputed for various 

training courses in different institutions in the country... 

That as tegard t Statements made in paragraph 4.3 

of the application, the deponent states that same are matter 

of records and the deponent does not admit anything which 

are contrary to and inconsistent with the same. 

That as regard the statements made in para 

4.4 of the application, the deponent states that on successful 

completion of a course in the Central CrOCOdile.Ereeding and 

Management,. Training Institute at Hyderabad and after do aring 

the examination during 78-79, the applicant was awarded 

Diploma in Crocodile Breeding and Sanctuary Management., 

That as regard the statements made in para 

4.5 of the application, the deponent states that same are 

matters of recoxs and the deponent does not admit anything 
which are contrary to and inconsistent with the same. 

That as regard the statements made in 

paragraph 4.6 of the application, the deponent states that the 

contention of the petitioner that he was promoted to the 

post of Assistant Conservator of Forests for his meritorious 

service in the department w.e.f. 29.10.1980 vide order No. 

For.233/72/1>t/25 0 453..505 dated 15.10.80 is not correct. In 

f act in course of time as per normal procedure and against 

available Vacancy he Was promoted to the post of Assistant 

Conservator of Forests vide order dated 1.10.80 as per 

recommendation of. the Departmental Promotion committee 

alOflgwith other eligible officers L  

. . . 0500 . •. 
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A copy of the order dated 15,10.80 

is annexed herewith and marked as 

Annexure- FL' 

	

11) 	That as regard the statements made in para 4.7 

of the application, the deponent states that same are matter 

of records nd the deponent does not admit anything which 

are contrary 4 to and inconsistent with the same. 

	

/12) 	/ That as regard the statement s made in para 4.8 

of the application, the deponent states that the applicant 

while holding the post of Forest Ranger was promoted to the 

post of Assistant Gonservator of Forests vide order dated 

15.10.80 and he assumed the charge of the post of Assistant 

Conservator of Forests w.e.f.• 29.10.80, As stated in para-i. 

an  State Forest Service Officer becomes eligible for 

consideration for promotion/induction to Indian Forest Sefvice 

only on completijon of 8 years service in the post of 

Assistant Conservator of Forests and holding the said post 

in substantive Capacity i.e. confirmed. Though the petitioner 

completed on 29,.Lo -;8t 8 years service in the Grade he was 

not eligible for promotion to Indian Forest Service cadre w.e.f•, 

29.10, 1.988 because )fØ he did not fulfil the other condition 

of being becoming eligible for induction to Indian Forest 

Service Cadre i.e. not being confirmed in the post of Assistant f I 
Gonservator of roress t.jj 1.6.1999 due to fUttax failure 

- 

of passing departmental examination, which was conducted by 

the D.epartmerrt through Arunachai. Pradesh Public Service 

Commission to time. Hecjeared the departmental 

/examination during the month of March/99 and accordingly he 

was informed to have passed the departmental examination in 

.. 6 .6.. .. 
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all the subjects vide Notification No. For/i0/E(4/91/ 

19414-95 dated 1.6.99. The case of AppLklzxtim Applicant 

was recommended by the State Govt for his induction to 

Indian Forest Service cadre during 2001 vide letter No. 

For/400/E2/83/Vol-I/17702-04 dated 6.6.2001 & during 

2002 vide letter No. For/400/5-2/83/Vo1-I/636-38 dated 

10.7.2002 and No, For/400/2/83/VolI/3886 dated 18.12.20020 

t and No.For/400/E2/83/Voli..I/387_88 dated 18.12.2002 6  

But for his having attained the aged of 54 years as on 

1.3.99,his name was dropped from the eligibility list as 

per UPSC's instructions communicated vide letter dated 

420O. 

A copy of the Notification dated 1.6.99 

s annexed herewith and marked as 

nexure-. I. 

13) 	That as regard the statements made in paragraph 

4.9 of the application, the deponent XXi states that 

this is concerned with the Govt of India, Ministry of 

Environment & Forests, NewX Delhi, However, it may be 

stated that the Govt of India, Ministry of Environment & 

Forests, New Delhi/Union Public Service Goninission could 

not convene Departmental Promotion Committee from 1988 to 

1996. Theflep artment a). Promotion Gommitt ee meeting f or 

promotion of State Forest Service Officer to Indian Forest 

Service was held duxing the year 1996 on 26.3.16 •  As per 

select list the following eligible officers who were senior 

to the Applicant 4 as per Revised Gradation List of Assistant 

Conservator of Forests as on 1.1.83 issued vide No. For/180/ 

5-2/84/21316..364 dated 3-30/7/1998 were promoted to Indian 

Forest Service cadre vide Govt of India, Ministry of 

-, 
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Environme & Forest 's Notification No.320/l/93/1F 	d 
I dated 26/9/1996, 

1. Shri R. Mddi(ST) 

2, Shri S.J.Jongsarn(ST) 

Shri R.K.Deori($T) 

Shri Thirunaavukarasu. 

It may be added that though the applicant was 

in the zone of promat ion to Indian Forest Service cadre 

w.e.f. 29..10.-88 but because of his failure to pass the 

Dejbartmental examination and not being substantive id the 

state Forest Service till 1-61999, his name was not 

recommended by the State Govt for his promotion to Indian 

Forest Service cadre till 2000.. On his being confirmed 

in the post of AGF w.e.f. 1.6,99, his name was reconnended 

by the State Govt during 2001 & thereafter during 2002. 

Gopies of the Revised gradation lists 

dated 3-30/7/1993 and notification dated 

26.9.96 are annexed herewith and marked as 	- 

Annexures 3 & K respectively. 

14) 	That as regard the statements made in 'paragraph 

4.10 of the application, the deponent state - that the 

Revised Gradation list of Assistant Conservator of Forests 

as on 1.1.83 was published on 3.-3 0/7/199a(1993) vide No, 
For.18Q/F..2/84/2j3j6..364 dated 30/7/1993. In the said 

gradation list, his name was under $l.•No.3. It may be 

stated that as Shri M.C. Baruah was substantive in the 

St ate Forest Service and in the zone of eligibility for 

promotion to Indian Forest Service cadre, his name was 

. . . .8.. •• 
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recommended by the State Govt. for his induct ion to 

Indian Forest Service cadre from time to time. His name 

was also in the select list of 199697 as communicated 

by the Govt.of India, Ministry of Environment & Foress 

vide No.32012/1/93-.IFS.I dated 23.7-1996. However, he 

could not be promoted during the year 1996 alongwith 

other selected officers duE to non-availability of.  

vacancy. Meanwhile Shri M.C.Boruah being date of birth 

30-10-41 and attaining age of superannuation retied 

from State Forest Service w.e.f.• 31-10-1999. Thereafter 

he filed a case 	before the Hon'blé Central Administrative 

Tribunal, Guwahat Bench, Guwahati for his promotion to 

Indian Forest service cadre, The case was numbered 

as OA No.345/1999. It is fact  that as per judgement dtd 

21.-5-2001 of the Hon'ble Tribunaj5hrjM.C. Baruah was 

promoted to Indian Forest Service cadre w.e.f.. 10.2.1998 

vide Govt of India, Ministry Of Environment & Forests 

Notification No.A..18011./6/99IFS_.I dated 8.8.2001, 

Copies of Jetter dated 23-7-1996,Judgement 

dated 21..52001 and Notification dated 

8.8.2001 are annexed herewith and marked 

as Annexures L,M and N respectively. 

15) 	That as regard the statements made in paragraph 

4.11 of the application, the deponent states that the 

Case of applicant is ql2ite different from that of 

Shri M.C. Baruah. The applicant became substantive in 

the State Fest Service only w.e.f. 1-6-1999 i.e, 

from the date he was declared confirmed in the post of 

Assistant Conservator of Forests(State Forest service) 

. . . . .9. •IS. • 
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and have become eligible for induction to Indian Forest 'S 
service cadre, But in view of attaining age of 54 years 

on 1-3-99 he became not eligible for promot ion to Indian 

Forest Service Cadre in terms of Regulation 5(3) of 

Indian Forest Service (Appointment by promotion) Beguation 

1996. Therefore, his prayer for consideration of his 

promotion to India Forest Service cadre at par' with 

that of Shri M.C. Baruah is not tenable at all in the 

instant Case. 

That as regard the statements made in paragraph 

4.12 of the application, the deponent states that the 

name of the applicant was not recommended by the State 

Govt for his promotion to Indian forests Service cadre, 

as he was nt confirmed in the State Forest Service 

prior to 2999. In the regard the deponent has fully stated 

in the paragraphs 4,12,13 and 15 of this affidavita-in 

opposition. 

That as regard the statements made in paragraph 

4.13 of the application, the deponent states that same 

are matter of tecord and the deponent does not admit 

anything which are contrary to and inconsistent with 

the same a XtX 	 and the deponent 

has fully stated in this regard in the foregoing paragraphs 

of this affidavit. 

That as regard the statements made in paragraph 

4.14 of the application, the deponent states that this 

is connected with the Govt of India,Ministry of Environment 

and Forests, New Delhi. As regards cadre review it is not 

a fact $ that cadre review was not done from 1988.Mter 

. . . .J.o. •. I I 
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1988 s, cadre review was done during the year 1995 and 

2002. 

Copies of the Govt.of India,Minlstry 

of Personnel, P.G. & Pension,New Delhi 

Notification dated 26.10.95 and notifica-

tion. dated. 17.4,2002 are annexed herewith 

and na'ked as ANNEXURES 0 & P respectively. 

That as regard the statements made in paragraph 

4.15 of the application, the deponent states that this 

is concerned with Govt of Thdia and hence the deponent 

has nothing to comment against this except which are 

fully statéd in the paragraphs 4,12,13,X% 14 and 15 

of this written statements. 

That as regard the statements made in paragraph 

4.16 of the application, the deponent states that the 

accummulated vacancy position after 1988 Is furnished 

as under as per available records : 

	

' UptO 1996 	 4 vacancies 

	

1997 	- 	1 vacancy 

	

J.998 	- 	2 vacancies 

	

1999 	- 	3 vacancies 

	

2000 	- 	2 vacancies 

	

2001 	- 	0 

	

2002 	- 	I yacancy 

	

2003 	- 	I vacancy 

That as regard the statements made in paragraph 

4.17 of the application, the deponent states that same 

are matter of records and the deponent does not admit 



—U— 	•;. 

anhing which are contrary to and inconsistent t'h 

the same and states that the Respondent has acted 

accordingly as per Rule & guiding principles of the 

Govt of India communicated vide UPSG's letter dated 

5.12.2002 Hence the contention of the petitioner 

that ' the respondents have acted illegally not considering 

his case for promotion" is incorrect and misleading and 

hence the same are denied by the deponent. 	- 

That the statements made in paragraph 5.1 

of the application are incottect and misleading and 

hence the same are denied by the deponent and states 

that the respondents have acted accordingly as perU 

Rules and in no case legitimate cJ.aim of the petitioner 

was denied and in this regard the deponent has fully 

stated in the paragraphs 4,12,13 0 14 and 15 of the written 

St atements. 

That the statements made in paragraphs 5.2 

and 5.3 of the application are..incorrect and hence the 

same are denied by the deponent and states that in this 
regard the deponent has fully stated in the foregoing 
paragr aphs of this written statements. 

Ttt.as regard the statements made in paragraph 

5.4 of the application, the deponent st ates that this is 

concerned with the Ministry of Environment & Forests, New 

Delhi/Union Public ServIce Commission, This respondents 

have acted accordingly as per guiding principles communicated 

vide UPSC's letter dated 5.I2 .2002(AnflexurE). 

That as regard the statements made in paragraph 

5.5, of the application, the deponent states that same are 

ii . .12. .. . , 
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matterof records and the deponent does not admit anything , 

which are contrary to and inconsistent with the same 

and states that in this regard the deponent has fully 

stat d in t heforegoing paragraphs of this writt en stat ement, 

That the statements made in paragraphs 5.6 

of the application are incorrect, vague and misleading 

and hence the same are denied by the deponent and states 

that the respondents have acted according to Rules and 

guiding principles of the Govt of India and in this regard 

the deponent has fully stated, in paragraphs 4,12,13,14 

and 15 of the written st at ement. 

That as regard the statements made in paragraphs 

6,7 and 8 of the application, the deponerrt states that 

same are matt er of records and the deponent does not admit 

anything which are contrary to and inconsistent with the 

same. 

That as regard the statements made in paragraph 

8.1 of the application, the deponent 'states that the 

question of Consideration of promotion of the applicant 

to the Indian Forest Service cadre with retrospective effect 

from 1988 onwards with all Consequential service benefits 

is not at all tenable as per Rules, 

That as regard the statements made in paragraphs 

8,3 and 8.3 of the application, the deponent states that 

same are matter of records and the deponent does not adnit 

anything whih are contrary to and inconsistent with the 

same, 

0S... 
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That as regard the statements made in 

paragraph 8.4 of the application, the deponent states 

that, the Applicant is not entitled to any relief what 

soever and in this regard the deponent has fully stated 

m V  the foregoing paragraphs of this written statements. 

That in view of the facts and circumstances 

of the case and the relevant provisions of law/Rules 

andguideiines the applicant is not entitled to any relief 

as prayed for and the application, is liable to be V 

dismissed. 

-'Verificat ion-. 

L 

/ 



VERIFICATION 

ISridorô g~At ,Son of 

aged about 	years, presently residi. ng  at 

in the District of 	 ,runachal 

Pradesh and presently serving asJ,? 	* ( it_ 
in the Department of Environment & Forests, Govt of 

Arunachal Pradesh, Itanagar do hereby verify and I 

have been authorised to this affidavit on behalf of 

respondent No. 

The statements made in paragraphs 1)2.) 	. ---J ° 

are true to my knowledge and belief, those made in 

paragraphs 	 being matters of records 

are true to my infèrmation derived therefrom and the 

rest are my humble submission before this Flon'ble 

Tribunal. I have not suppressed any material/information 

in this Case. 

And I sign this affidavit on this 

day of 	 '2003 at Guwahati, 

ge._dli 	
A 

SIGWTURE 

I 
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I 
GOVERllMji1'T OF RRUNAQjjj. PRAiJEH 

JEpjTrj OF E!'NIRONNENT & FORETS 
ITAHAGiR. 

ORDER 

The Goveriiöi' of Aruna'hal Pradesh is pleased to 
Shri AK Sen in the post of Asstt. Conservator of 
in the Department of Environment & Forests, 

Aruflachal Pradesh w e from 1/6/99 against one of the 
6(Six)posts converted into permanent vide Govt. 's orde- No.For. 260/E-2/84/1777838 dated- 1 3/5/85. 

Sd,!- SR Mehta 
Principal Secretari,- (E&F) 
Arunar•hal Pradesh :: Itanagar,  

Nemo.No. For.114/E(A)/89/pt/O 'f2'3jj'it a  theOct/2000 
Copy to  

The Accountant General(Accounts), Meghalara, Nizorarn 
and iunachal pradesh, Shillong.. 

The Secretar\r(pOL), Govt of AP, Itanagar, 

The Director of Information and Public Relations, Govt. 
of Arunachal Pradesh, Naharlagun for publication of the 
order in the next issue of the G&zettee 

4, The Chief Conservator of Forests, iildlife, AP,It.ana,r 

All Conservator of Forests, Arunachal Pradesh. 

The Director, SFRI, Chimpu, 

7, All Divisional Forest c:.ficers, Arunachal Pradesh. 

The Principal, AP Forest School, Roing. 

The Confidential branch of this offite. 

1O.Officer concerned. 

11.Personal file of officer concerned. 

12,5(five) spare copies. 

[') 

( SR Mehta* 
Principal Secrethr\ (E & F) 
A4al Prade sh :: Itanagar. 
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SEMVICE (APPOINTME BY pROMOTtO 
REGULAT1O' 166 

CONTENTS 

Reg. 	 th the Comnls*O 
6. ConsUl SaUD?' Wi 

I. SeleCt 1.1st. 	
sts from the cadre po  

Select LIst 

9. AOn"5 
Select 	

to the Service from 

 LIst. 

officers. 

in puhuan of uni1e (1) of Rule 8 of 
the  Indian Fot SeiCC (Ritmo) 

gu14r 1966. the Central GoveTm(. in conSU ton with the State Govefl)m"3' 

1ñd the Onion PubliC ServCC 
Commi'°' hereby makes the following rcguta° 

s. 
od tiUc and commeemefl These 

rcgutaliOM may be cafled the 
melY :.. 

jndl*it Otcst Scrv% (AppOtfl' 
by pmotion) RcgUlAü0'' 

1966. 

(2) They haIlbC 

dccmC to have come into force with effect front the tat July, 1966. 

1. DCflfltttO 	
) In these 8Ul*U0ns 

un1eS the conteXt othcrWt requires. 

'Cadre OffiCC 
mean55 mcm of the Service' 

'C*4fC ost means any 
of  the post speClfi 	

such in the regutatiOl5 made 

under 
sub.rUlc (1) of Rule4 the Cadre RuleS 

'Cadre Rules 	

the lndia Forest Service (Cadre) RuleS, 1966; 

'CommtU me&n the Comm 	
set up in ccotd 	

with g10 3; 

cc) 	C' 
Rules me*fl5 the Indfl 	

SCrvCC 	
. 1966; 

hale Goveffimenh 	 9' 

in rclati0 tO 1StIIC in ICSPC 
of h1Cb* 	

the ServiCe 

clistS. the 	
of such StI1e 

in ret*tiOfl to a grouP of Stales in respect of whiCh a joint CSdrC of the 

• SerV'1C 
s con$titUlCd, the jotflt  Cadre Au0Y 

 

: 	
.klcd 	PP 	C$& 	

1314 .tS (I). daled 

In 	ol the 	
sf 	by 	

3 of the AU 1n4 Se 	Ac 1951 (t of 

9Sl). the Ccr 
GovC' 

ICr 
n'Ut10n with the se Go 

COOC 
4 the 

U*10 Pt*)h ScrV ComZ° feby mak the fOUO5 

igUt3IO 
fwthef to smc1 the h4' 

POI 
Scrv (ApP01 by PomOt° ReV1*96' namely 

• (I) TbC RcgU' may be called the lDd1 
	

Forest Srt (APP0t' by 

_______ 
Secoed A1' 

U' 
i991. 

9a$ 

(2) They hll coior 1gO 
force on the fu't day of )anua'Y- i99 

11 

JIIAN yYST 

- 

title and commencemenL  

2. DCflMII0M. 

03 
.constU"° of the Committee to 

iki'sElecti0n 

4. OmitW 

5. Prepar0°" 
of a list of 5itable 
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OH) In relation to the Union Torrftorlei, in respect of which a Joint cadre of the 
Service is constituted, the Central OovcrnmeflL 

'yeas' means the penod commencing on the first day of January and ending on the 
thirty fIrst day of December of the same year;) 

(2) All ocher words of expressions used In these regulations but not defiiied shall 	e 

the meaning rcspcctivsly auign.d to them In the Recnalunent RtiIcL 	' 

. ConaUtution of.  the. CoImiUN to make ssi.ctloa'—(l) 'Uiere shall 

be Constituted for .hof the JoIe& g Committee .coig of 
the Chim&Of: 

Commiulon or whir, the Chairman' unable to attend: any ether members oJ tii. 

Commiuloli represendnS and the following other mcmbeti namaly- 

(a) For Slates other thanJoint Cadres and Union TCSTLtOIIC$- , 

(1) the Chief Secretary orMdItloMl Chief Secretasy 

(Li) Secretary to the Oovernmcl%t dealing with FotestE 

(LU) Chief Conservator of Forest; 
(lv) a senior member of the Service not Lower In rankb&n*C 0t1 Rf 

Forsss; and 

'((v) a nominee of the Government of india not below the rank of a Joint . 

Secretary. 
ForJoifltC'" 

 

(I) Chief Sâetillcl to the GoverWfl"5 of the Constituent Stales; 	' 

Chic(COn1C1°f 
of Forests of the ConstitUeal Stains,; 

 

A nominee of the Government of Indian not bel9i. the rank  

• secretary. 	•• 

(b) ForUnlOflTerflh 0 	 • 
(s) Jo1nt SccrCWY n the Ministry of Home 

Affairs dealing with UzuoD 

.tirrilC .- 	 •• 

- 	(li) Inspe 	
of Forests OC Dy. In 	01.Ccntral ofFOcCS 

(UI) Qüd$crftfyofOnCofüUEuOfl 

(lv) A icnkX.mc1 	of the Scrvicc 0otlpwC 	rank 	5CoflsCr0 

Provided that the CcntTal 
GoverOWeilt may. if deemed necqs$aY. afer consultation 

With the Stain GOVUDInCnI CO CCDCd afler the C 	
0iimltlee. 	: 

4umanor thcmd1 ,, 

the CocUruttee at which he ispteaL ___ 
'- '." 

• sr 	mcmrofthc 

'((3) 	ab 	of a 	
thsn •  wC 	

T 

CommiUiOfls shailDOt invalidate the proccediaP of th 	mmiU2V rnoc!tl u 

____ 

 

- 

5- by NI1IC 	
NO. 08* 734 (E). d.4 31 12 991. 	. 	 • , , 

L 

., 
- 
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-t 1t %AHA. 
- 	 _________________ 

- - 

- 

By ?RoMÔN 

	

' rrep,47j; 	

of 'UJ1a,, 
Ordjna(,'y 	

yCat,g23I Preparj1, 
.of, ')em 
	Of 

thSt áres(Si 

I, 	 ,• 
Government  

' 'as 1 neId b 	
be'jujbJ for 	

of mem be  r 	

.ofèhetitc 	
0 he Iflclud) th111 	

by th 
mj 	

p 	available 	
tdRUIe 	

fc The 
 reFruitment 

Wjf the 	

ad sKaj 

	

nUmber 	
vac 	as 	

yç in Which the 
by the COmmjsg 	-

Make 40C~
on hall 

efl Of ibe meng of the 	

he dcteneq ' 	 - mjush, 	
and no list for the Year in 

(iUestlon 	 of the Co 
shajj bepep, 

When: Mee 
( 	thee 	

Sustafltjv vacancies 
as 	

ofJ4 	of the pear in the 

po "WJJabl for the membeof 
'hCçqj,, 	

Rule 	the 

rccujtflfl1 
flJ let; Or 	

' ) 

(b) 	

in c6j0 
with the'S 	

decides that 

no 	
shiJi be m4e 

1ng 	
1ubj' 	

vaj5 'as 
On 

the fl i day of Jau of the Yeaj int
he 	 fo the mem bers of the 

 jh 

Cillcum 

SIuI 1. 
Under RuJe of (c the Commj,5j0 

On u ownor on 
apm. 	adø by either the Central 

V 	

7-,, 	
. 	 • 

'°I 	
" Government of the 

State 	
COjj 	

the' facts and 
C 	

of 

tha:cmlt 	

ect Iit. 
&pI1101 

the c 	Of)oint;cedre51jp; 	

tLj 	
red in 

tespect 
ofjCh Stab F0 	Service.'; 	 - '(2) 

The Commit 	
shall COflSjdt for'inci50 

in' the said '1,he Cases of 

membe of the Sta:e Fost 
Service 	o 	of 5Cno:y in that se Vice of8 num be 

whkh is 4j to thr times the num. eferj0 j,, 	
(J) 

1' " 

Prov1 
such 	

snj norap, ,j 	tof aS 	
WT the total 

cod~n

numbe, of eligible omcj3 IS les that thre4'tjrr,',jic 	

SjZC Of th  

Sek U 	
1'hg case the 	

'sh' 	
the eligJ bI Office: 

• IP, 	

'? ' 

	 ''r" 
Pvid funher that in COmPUng the 

flUrnberor incIj0 in 
the fleld of 

	

num 	of ornc 	
in 

SU 	&I$on (3) si: he 
ccld. 

	

al that the Comm 	sh not cósj 	
the case of8 member of the 

Servj UflI5 On the 4Iflt of Januaj 	
in Which it mee, he is 

SUb$IJn(jye in the 
State For ServJ and has mpI 	not less than eiSht Years of 

COfltjfl 	service (whether °rnci 	or SUbstanve) 	
cent 

post (s) Includ in the 

Sta Forest Service 	 ' 

 &pIIion 
•- 	pow of the S 	

Government Under  the  third ptOj30 to this 

shafl be 	in Iit 	to fh mem 	of 	State Fore Service of 

• con jturn 	
by the Govemment of that State. 

400 4 Qma(Jcd et 
Notjfj No 

3 gs (IV), dNed 
'• 1972 

by 	No GSR 	(E), died 

	

DP & AR NfN 	

(IC d1td 2. 1976 

by Nr 	
No. GSR 734 

(E), dMed 31-12.1997 

a 

ir 

e 

i 



Im 

\f k 1(1 . 	1A '.() 
' 1' 	sk1i 4I, 

that the "flcei behng to any 
	

rvice rCICd 
10 j JICHI 

( 	
sl I(l.• 	ihr 	

UUIS,f,,l tu,j 	shall no Clsggbl to be COfl$UdC(Cd f 

14, 	dgr oll than the Uflulfl TCuifo,1 cadre 
'lProJed also that in 

espc of any eleaj 
Emerge,y Commjssjo, 	

S 

COMM

jj0fl Offlce 3ojnt to the State Forest Sejce cig 

yc 

continuous service as requsrJ Under 
the PrecJing proviso shajj be cou  

deemj date of their 
appointment to that servj 	

subject to the nditj 
be 

eligible for considei,4 if 
they have compl4j 

flog less IJijn' four 

uI 1C(UiI COntjnuo5 
set cc on the '( 	day of 

Januaj of the yeatj  which 

Committee me 	
in the post of Assistant Coirvato.. of Fores 

	

'uc 

'I—In comput1,ng the period 
	

Servj for't purpo of 

'his rgujj,, them shall 
be incluj any period during 

whjcJ an officer  has Üade, 
training in a diplo COU, 

in the Fore Reseaj 
Ins(jj and Colleges Dehra 

Dun; or  

such Whir training as may 
be 

approJ by the Ceo 	çoyç 	
inH 

con,j,0 with 
the Commjssjo in any other instjtuj0 	•, //1.—S, in post (s) incJud4 in 

the State For Scryjc woui also 

bc inCJud4 	

renderj in ecj posts Connecg with fores wbcØ unde, the 
 service Goverpjnait or in- 

(i) 
a company, association or 

body of Ifldivjd&5 
Whether incprpt or not,1 which is Wholly or Substantially ownJ or controlled by Qovernment a municig or a local body. and 

an 'flfC(nattonaI organisatj0 
	an autonomous body no Controlled by pnva body: 

Provided that the State Government 
cefljf 

that the Officer concercd would have continu to hold a post included in 
the State Govern,ye Service but 

fQrhj deputatj 
10 such cz -cadre post 	

: 	 - (3) The Committec shall not 
oft,• 'J consider the case of the mclflJ)cn of the Stac 

t'ores Service who 
have auaincJ the age of (54J' 

yea on the first dayofJ 	of iJ 
yca in whkh it meets: 	

?7(. 

	

frovided that a member of the State F est1Sejj Whoc 	
t 

	

Sclect List in force immediately before the date of 
the mecting of the 	aq4 wJio 

has n be appoin to the Service only becaij he was 

	

Seicct List shall be COflsjderj for inclusjo0 in the fresh list 	pared by• the 
Committee even if he has in the meanwhile 	 to be pre áUaj J ge o j 	

the af flfi fc, 'Provjtj further that a member of the State 	
y. 

Fores 
Si,tj atné4 thëge 

of Iifty.for years on the (list day of January of tue year in.whj 	imj 	
Wcets 

	

shall be conside, by the Committ if he was eilgibic for 
consi4 	o the firsfy • 	., Iaegi4 

n, DP sod Mt Non(ic.iion No. IO3,2J7.A (1)-C. dated l4J97  
2 	IicflAd ugd, p 	AR Noif.cat, 	No. I 'O39'2/76.A,s (1)-B. diLd 	

fro ed 

20-4.1976 	

_-r 
Sub.qsl 	

by Nifij, 
No. GSR 734 (E), dated 3112.1997 	

, j 
Incnj u,J OP & AR Notfc0 N• I1039/27 	

(1)-B, daLcd.go 19 	ec 	(r 
20-.i. 1976 

I. 	
y. . . AdJ '4Jr Nocatuon No 

16027-AIS (IV). dated 	I978 effectivt fm 1.7.J9 
I' 	tkkicj uS, 

NOtI1,CJIO No 280 IV70'76.AIs (1)-C dated 5I0-I979 • 
Sub 	

i,J. Nc10 N. GSI 734(E), datt4 31.12.1997 	.• 
No. CSR 734(E), dated 3 1-12.1997 	••., . 'sdf 	 Nc, 	

01 '7 76AgS (1)-C. daicdS.j.j979 I 
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(poTt4tpJL#%T1Otd 
$Wa6 	 1039 

t _ 

hel of tb State 

!In!et 
apPMntmcfh o'thc 5C1V%CC under 

t°° 
hCIUSIOU in thç Sc1t List, if before the 

mCD PJ 	

ng,wth 0m 

1b) 
wa3flO a9te4  to the SerViCe 

[(..A) Thc..SC1eCt10l Commit' 	shall classify 	c ..1igib officer  at 

_______• 	

or 'Unfit' as th
e case iny.bC on all relative 

Th
e list shailbe. prepared bY including 

erCqu 	number of nameS first 

unu amongSt tl officerS ItnaIIY claSSifld 'OUIS13'4'fl8 üanfTom 
amongst those 

• .!mILY classied as 'Very 
Good and theleafter from amoflgsl those similarlY 

	

QIjisifiod as Good'.j. 	6rdCr of names inter Se withfl 	categorY shall be in 

the ordcr 
of their semOntl rnthc Stale 

, 	
that the name of any officer o inC1Ud 	n the list, shall be treated as 

, 	 vstOML if the State GoVCtnfl 	id4.4 thç 	
in rcSpCC of

kc= 

or afl 
pmceP arc cocLClP 	

p4i apSt im or anything 

againstium has cOme to the 
DO(ICC otbe Stac v44Jl 

(5) Ithe list So prep& shall be 1CVIC 

• w)th. tbe 	

accordance 

gUOfl5 5 4lien be forward0 
tb Co 1sst0fl by dc State Goveffim' 

the recO 	
all mcWb of the 	

jided  in the list, 

(In the 	r4° 	nianb of th  State orCSt SerViCe who  are  proposed tobc 

super 6kY the recot 	
ndafloflS made Inthe list; 

_____in

•  

	

v the 0a0flS of the State G overnmt on 	
recomm 	oi the 

• 	Comni 
[GA. The S 	Govemt shall also 

ç0ard copy of the list refe 	
tO 

	

gu atiOn 6 to the Ccn 	GoVmt and 
the CeWai GoVCmt shalt send 

their 

,tth01' on the omm dali°"5 of the 	
ttCeWthc ComflüS5L0 

LlstdU') 
The ComTfliS05 	

consider the list prepared by the 

	

l$1cuIaullce along with— 
	

:1 n 6 

the dOCUIfl" received from the St e GoV mmtWde Regulatio 

734 (E). dac4 31.12 

OP AR Nif°° No. 
110391A1S (V) dalCd 3t 	

and Rc.flUfl 	
a 

;~Fbvcmd bY 140tirt(i*1" 

' 	
id P4OtifI*t1OO 

No. 7WE). dake4 31.121997 

_________ 
• 	

by N iiricaI10 
No. GS 704 (E). daLcd 2S.ltt 

Oml' by NotittC°° 	
734 (E). 	31 - 12 

- 	
vide NCM 	No 

110399A1S (t 	dalcd 2.I99 	N ftcaliofl No. 
917, dalcd 

lwwticd

•  
by N 	

%, 5116/9 	lt). daled 
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() (hi t4IYIU) I1 14 Cift(f OQslIlrnm.rn lAd Voka 
ii con*i4i • • • 	 - 

: • 	
ncccsury, approve the Iist.J 

((20 the Commission considers it necessary to make any changcs 

recicived from the  Staic Government, the Commission shall infonu the Stat Qo 

I LAd the  Ccntri Govcrnmcnt of the changes proposod and &ftez taking into.  

cornmcntL if any. of the Statc Governmcnt and the CCnu&I GovuTuont m&y 

liii finally with such rnodifiC44ion , if any, as may in its opinion, bç just and, pip 

F 	(3) The list u• ;fiD&lly approved y the COITUI1iUOfl ih&WfPrU thc 

'•.• 	 . 	 . 	

•. . 

.' 	

rerflalfl jjfoTvc till the 3Istday of.cmbct9fI' Ac1.L 

w1iCh the InCCtIVtg of thc Selection CoInmittOC Was held witha vjei to  PW 

J 	su.rcauIstlon(l) ofRegulatlon 5 OLU tO sixty days tf 

[1 ttb SCICt Ust bythcCmm11S%0fl UfldC( 	 I 

fin1Iy app 	
$-JtgUIaUOfl  

PTOV1dCith1t bàr thc'Stale GocrnilCnI 	 _ 
provialOnhllY mctucd o fficer n the à1oct List as uidtiO 	to 

duriDi the period heà the Select List was In forcc the 	xfl4&IIon 

mier within i pcilo(of ninety days before the date1  o U .&~ the 

CónnnhttCC, WtIChiVC( Is earlier and. lithe Cocnil1sl0fl c1uctb! 

provlslofl$UY 'included officer In the Select Lis 	.uncon OM1 

pOltitfl%Cflt 
f the óonceiPCd officer shall be considered, by the Ccal .Goye9 

PAguliüOfl9 snd such' appointment sball not be Inyald rncrefR  

dekthawdtobctnforcc: 	.' 
Provided further that in the CVCDt ;OI any UCW scrvicc 

	

ciIarging the ciLting State Pore" Service, or othcrv 	v PP

OovctnmflceI as th State Forest Service under clause (1 o 1le (g) of 

(5) 3(  S 	
4 

• 	s' 'I 1 
'.' 

 

2. 	Sub1000 
r-~ VO-V  • 	3 	

Si  

31.12 	 ic pood
J(S) EVIlY 	

b. Sc U 	
IX4 ic 	of 52  

is 

• 	 __  

w$ ApOIh*' to cad" po1*s, from  the  

3' 	
kinct'L to po  

S&n .thc cc mu 	aball be lqldC In 
 

i 	 appó'°° 
thc S1a25 GavunmC shill 	 ____ 

o4Vics's ipps' in thu ScIi U'L. 
 

Ilk 

TT• H' 
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c2JVI&T' & FGI'EST.J 

•4OO//83/ValI/(77c... Dtd.rta. 4 thJu/2O01 

Thessr. 
U.to Publi

tmry  
c SeVVLSO  

Jlpur ou.., 	sh Hoed, 
NSwL)elh.j -110011 

abz- Preparation of select list for protiori to the 
Izian Forest 	..&,ce against 	 segeent IFJ (Au'.r) Cadre for the year 2001- submission of 
materials thersof. 	 (2 

Sir, 
I am to ref ,  r your litter DO No. 4f1/2001 s dated-4/4/2001 on the above subject and to forward hered th 

requisite iaforznatjon in respect of the follo.'ing eligible 
..,tLte Fbre&t Service Officers for consideration of their induction to IF. Cdre — 	 - 

I. Shri AK 	en 
2. 5hz-i K. Pertin 
3, Sbri Anand Krishna 
4. Shri T. Sitang 

 Shri Libu LA1., 
 5hz-i CK Namsoom 
 Shri Cnl iJal 
 Shri L*isu Shra 
 Shri I. Bamrjee 

Following documents in respect of the bove officers 
enclosed krewith. 

Seniority list giving particulars of all i•'.. officers who 
are eligible for oortalfi.ration for protion to IFS along 
with a gradation list are enclosed as Azutexure- I and II. 

i]i4bility list of officers showing particulars or date 
of appointment, oon.tirmation, date of birthinformafion 
regarding SC/ST/Others id other required informatiQn is 
enclosed herewith as Annexure- III, 

Vigilance Clearunce certificate in respect of the following 
officers as recomaered for consideration (Armexure-IV V). 

 Shri AK .'n 
 Skri K. Pertin 
 Shri T. Sitang 
 Shri CK Naioom 

. Shri . Skira 
6. Sb'i. B. Bansrje• 

The Vigilance clearance in resct of remaining 
officers is not certified, 

40 	Integrity certificate in respect of the following 
offic or's as reco mae r ed for prot on (Annexure-VI and VII). 

 Sku'i AK n 
 Shri T. Sitang 

3, Shri K Namsoom 
 Shri a. Shra 
 Shri 13. Banerjsi. 

ThouX tio, " i jlLnce Clearance has becn issued in rf':pec 
of hrl K. k"e: tir b" t!:e Vigilance I.)eparent 	Govt. of 
.ruhach1 'rcJ vice No.Vig.03/2001 dated- ic f4/2001 but 

h3' integrity 	nt een certified due to i.sance of r rir e 

	

't'airit Ii:'1 	Pertin vide emo.No.Foc.-I/34/'/131- 
55 	it/- 	rr large scale ille;aI f'ling in Jecrli 

JiVfl 	 ni 	tenjare frtiiu 16/8/91 to 9/iO/96. 

p/a. 

n 

Igi 

& 

'U 
4 

ir 

c' 



 

•• (1 

- 
.g 

/1 4/td 
•• ,;.• 	" 

. 1at. 

9 
—9,  

1: 
. ..,• 	________ 

 

foil 

• -- 

I!" 

•, 

j•  v , - 3tste.vn t Shc4a the ra*:O. avid 
v-----,-- 'I--.--- 	 - 

& Fsz.ate, Nw 
ootii'd by t 	 1 

}w.vsr the vacI*S 	iti1ed un .vaizt 
quoa or A 	 MCI 	i1b4 

he O$at Ti1ts, 	try ofViVons.nt 
) 

6. 	Sttew t s14r- t. otfias4 o Lira  sr  94 years 
(Aw.-U). 

,•• .1. 

70 Ust of t&pto datS4*POrtZ 0 a1 the 
eltgtbla •ffic era s1.oag 	oz'i4uVAC (A2*szUr6.tX). 

8, 	Opruticate in fsspist of e3.Lib1e ctftc*zs agsiaat 
wta 	adverse entries 'yerd4 iA the . .a (Anni'tr.-XII) 

90 	
StaUsent Showift  tj w  &t"e/j&zLtjcn of co&ni caton 

of Mv,e rsasrkS/sctio4 thr.of 	ue" XIX). 
CsrUficato regardift r.pr.te*tso agaicat adverse 

.ntzsLu a Govto d.44om r.oZ (MneLr..3IIX) 

rttt1cats of Mv 	.'Lss in tl;e ACRS but r 
p.isg*t*tsn rsodVsd (Acu.. 1iY). 

List of officers against w.dincip1inary proceQdiflhI 
ar p.rt/oont 	tAnS XV). 

Ea4o s a svs in • 
tripUosto aure with 
ACT$ in O*'tinal. 	: 	• 	tithAa33y, 

• 	:•. 	• 
ita )' 

wsZcci& d.4ia1 .arstery(E&F)f 
• 	na&t Práduh 	Itanagar. 

cJTh 

I • Th .oretary to  *EGovt. at Xi&, Miri*tJy of Envt, 4 
rssts 	 CGQT 	X, Ldi i4oad, 

jew i)s11i- 110 O*Z 	 01*11 the atZ)$ 
• -itatSnta ZDr 	 vmis r% 

stM to 	jfld? 
Up .win't t 	ti*- o*ttar. FDØ$ ugmcnt 
aM jntti t- 	 ataOn for 
eidfu1 iation. 	dát*P*4*t vacy position,., 

the 	 'b). Central M ,$ta ó'ibUGuwahati 
B.tE1 Giwohati' $ 4uds*nt d*t' 21/ 	i.- on OA 0 

ri )C Biz ab ys, j  of Ire, md otrs 

* 

mW also b.ts ,• 	,_ 	•,•--•..,-.1•- 4' 	••-.•. 	- 
.. 	•--.'• 	• 

;p/. 

:, p 	I— / 	• • 	•" 
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: 

AN 

	

- 	 NPEEDPOS1, 

GOVERNMENT OF ARUNACHAL PRADESH ANN!Tjfi 
DEP AFTM FNT OF ENVIRONMENT & FORESTS 

ITANAGAR 	 . 
- 	. . 	•,. 	. 	••- 	• 	 2! 

r 
a :  

Shri C.E. Namsoom  

Shri Oni Dal 

Shri l)uu Shra 

	

9. 	hri Hi'ich llilrje 

I'011O\viIlg tlI)ctJ Ifl(1)lS 

 

in resj'(cL Of IuL')(lYe fl1(flhiOfltMJ ()fIic('Is are eHClo5Cl hQli"\ I 

niority list giving rartit1ttcr; of nil SFS olliceis who are eligible for ci,idcrntion for 

promollon to IFS alongwith a gradation list are encksed as Ann&xure - I U. 

lligihitity list of otikrrc showing particulars of date of appointment. onlirmation, 

date of birth, informati'n regarding SC/SI'! Others and other required information is 

endosPd lwrc'w it Ii as A ii nex u re - III. 

3. 	Vigilance chrnnce cci tifltcitC ifl respect of the following offlcersaLc' enc1oed ar.  

A flIWX LI I e - IV. 

	

I. 	Shti A.K. 

	

•'. 	1iri 1' Si?ani 

	

1 	.hi i ( 

1 	h 

• 	iti 	l 	i\ , 	I 

-a----- 



Shn 	:i'tin vv.in 
.1 	 IIIII 	i)t 

ihc 'e1ct 

• Iui 	14 	 Ii1(t • 	1nl:,r'y 

idc 	i(' 	t 	1fl&Ii.. 	\ ,Ld 
of Fn\. 

•.•i 	de 	'. 
19.06.7000, 

IIIflL' 	cIea,ie 	ICSj)CLI 
,.it 

otlicci 	ii 

,.iI 	

•,i 

'iic t 'nlLntal 	C1 	 CIlU% 	 l :i. 	No. 	th 

i iiIv iv 	.' 

haM been Inahi,'I and he has h.:' .mcrated Iloin 
iii 

01.07.202 

upv 	.i• • 	\\UIC  

"4 

•• 	'd1iniv 	thi'41 	ini" 	.' i' 	inIi';I itv 	i t' in rc'('CL of 
I IO\\ 	:a 	' 

uthoi itii"; 	nn 	" 	iii'd. a ml 	ill 

III 	III' I' 	ifl 	iOS'4 	(\1' 
	1(1111,1!fli" 	•' 't 	fliifli'I\ 	(1) 

n h.i' flc) 	v't bo"ll  
• 	1 

Il4; i 	!n• I 	Invin 	('tIl' "I ' 	k ('ill Io' 	a' mwxurn — VI 

I I,  

"h! 

I 	•' 

I 	'-iii' 	•' H.' IIIU 

I 

' 	 in i 	ol 	'hit K. 	P"i liii 
i'tliIi(l(t' 

ill follow. 

t' 	I 	ft 	. i 	•• 
1iiri'r 	h,'. a kn wt hi''im CII ti 	N 

, 

sw 

•iit"flt •,I':in. thi' !I1III1(t 	
I PXISLIfl 	and ,1 flt' 	ati'd \ a.ti1' !YS imiid&'t p 1 010(11)11 

Illf , -- VII 

to b' Iilkd "r aainrt prii;uiI plota of Aruna hit 

th (oVt. of India. M 	of Fv. 	lot 

I 	1hi 

t.tI't))"flt SIN". II" 	I'' 	ttt i'F'4 
 iS Cfl( 

'ho 	e OVI'I )4 \I'M 	
I0'd 's AnhleXtIr(' 

oriimhul 

I rt i'( tip((' Ili?' 	iiI"l' 	(por(S of 
all ih digibin otu s aloiigwith  

	

1 ' i' a n 	 • N n" ii 	- IX 

1 	liii. 	i' i' 	 ti%'ihIP of1u'irc 

	

it" 	
• 1l 	wIioi no M1,1 	5i  eutrii"; 1 cordid in 

tifliNlil I' —. X. 

H 	. 	'. 	• 	I'•,•,. 	I 	
(' 	 ''I 	•'\ ('I(' 	

i' ;iI)II 

• 	, i,. 	• I 	o .I' 	I 1 •, • 	'.' 1)1,1 U ill ii,$ 	'' 	
'(' ('II nI 	 I 	' 	i' l 	Ii 	II' I tOt 

	

0 	' 	• 

V 

I 
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r!it ,t 	f lv'i 	lrr 	in 11w ACRS but n t.rrreSeflttion 	wed against 

• n•x ii t 	Xlii. 

.S1 ! t'!li.. 	1tfl' , 	1UIfl W4i;Iinarv proc&vdins 1tri pendiu'./ 	11tempiated is 

Annextir' - XIV. 

I j 	it.'' 	I'(\' ill I T'i 	licolv 

( 	ri 

'• ill1Iflhi& Mini'-tI\' 	t tnv. 	t'y 	',irvavar.lfl 

	

-fiL 	' •,, i.•\ 	.i,(Ihi FthRI, Nv fl Ihi 110 ( 	ir:.th tI'iij'i" 

	

fl th' 	" 	 tt)I 1Iti()Ifl%,ttiiI 	 TJW  

to w lI' "r 	iii'.t 11\ 	fl1O(IOfl qnotd 

of Ilu' A( ;MUT ('.idu" .IIRl h:H,t 11w c nw t 

ii's' ( t)flUUIStOI for 1.41hII •('tiflfl. 

1 I' 	 t/ Adniinitr'1i'' ; i'(ornc and Tr,itu •., (ov1. oF 

$- 1vout 	( ¶fl1c)rtTht$Ofl. 	
r. 

	

( '. F. t 	•) 

	

Iiinittl 	-v (E & F) 	R 	L 

i1'AN..  
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£rhil Dc@V5fltfl-t 	

P RIO RI ' T 
ifl  

FAX :011-3385345 13782049 

No, 10122/2002-M5 

UNION PUBLIC SERVICE COMMISSION 
DHOLPUR HOUSE. SHAH3AUAN ROAD,  

NEW I)ELHi-11001l 
05 December, 2002 

1 

To 
The Cbef Secretary 
Govt. of Anmachal Pradesh 
itanagar 

	

• 	1K1,' Atteutiou: Shri S. R Mebta, i'rLicIpa1 Secret ary(E&F)] 

SubjectLFSSC1t10 ConiuutteC Meeting for preparation of Sctcct List of SFS oCCr%Of 
IFS of Joint AGM Anmachal Pr.desh for prornotionto 	 IJT Cadre du g*he years 

2000 2001 and 2002. 	 - 

Sir, 

1 sin directed to rcfer to your 
letter dated ttj,u/2002 regurding preparatiOn of the 

Scioct List of 2002 and to ay that us per th e  amended RegulatiOns the Select L$its for the 

wevims yents arc ao rquue4 to be prepared along with the current Selcot LLt. The Govt. 

of Ln4la, vido their letter ditted 20' October, 2O0l 1we dcIonflfl0d vacunct In he 

promoticrn quota in respect of AruMChal 
Pradesli Segment for uppo1ntmt to the WS Q1jOflt 

AGMUT Cadre for the years 200Q and 2001 as 02 and Nil 
respectivelY. The cnclea for 'the 

year 1002 have also been deterLnhxled: as 03 vIde Govt. of india's letter dated 
13th Nov. 

JbO1 (ëon'V euelc.ed). -- 
2. 	

A revised scf contained propos&I for prcpuraliOfl of year-wise Select Lits of 2000 

and 2002 along with the following 
infoiniafiODJdOCUflLCittS 

may also be fijrnibed to the 

CmifllBSiofl jaimediately. 	 . 	.' 

	

I) 	As p& the amended lathan FoSt SciviCC Promotion 	gulatio 	t 3cic 

ConnnittCe would prepare year-wise Select I.4sts as per the foU)%lfl VucaneY 

tOIl. 

 

•• 	 . 

2000 	:.: 	
.2 

2001 

2002 	.3 
11 

The State Govt. is thcrcfore reqtiested to forward separate eligibility ,ists for each of 

the years as per the zone indicated above. duly aimed by thn 
	tt4fP1t ii:thnrit'1 

Vacancies 	- - - 
 

LOflO 01 CLi1VL' 

6 
0 (no select list to be prepared) 

9 

/ 
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I
i) 	The 

 latest published Seniority List indicating the posilion' a on 01.01.2002 diity 

authntiUtQd may be t\niisbed 

Tbe latest CCIiflCULC regurding the Integrity, COflUfltUUCft0fl of adverse rcnirnk%, 

pctdin8 disciplini'fY proceediflg5 (with date of issue of Charge-Sheet to 
The offlcMf 

oncerned) and the ACR dossiers (other than those available with the 
Comfl3iSaiOU) 'in 

respect of all the c1iible oflC&s may be fUIUIS1ICd. 

It is obscrved that the State Govt. have ot 
furnished the certificate regarding the 

lnlegnty In respect of S/Shri 
Anand xiahxa and Oid Dul. ApparelitlY the State : 

Govt have withheld their IntegritY. A CeiifiCate withholding their lAtegity duly 

signed by the Chief Secretary may ldndly be furmehed to the 
Cnl88bo1 

Statcmeti of Court cases having bearing on the Select List. 

The statement of major/minor penalties imposed1 if any, on the eliiblc officer duxing 

the last 10 yearS may be sent. 

A copy of Govt. of indi.a'S Notiflcat.iOfl appointing the officers from 
the Select List of : 

1999.  
3. 	it Is also obserVc(l that the State Govt. have included the name of Shri A_ K Sen 

(r)oB-ol.03.1945) at Sr. No. I in the eligibilitY list for th
e  year 2002 , whereas he is not 

eligible in terms of RgUlt10t1 5(3) of IFS (4
&ppoifltInCflt by promotion) Keg atioa,,966 as 

be has attained the age of 54 years of age as on O1999. This name 'may kindly be 

excluded from the eligibility list for the year 2002. 

4, 	The above informatiJ documents may 
be fiirmilshcd to  the Commis81° urgently ao 

to enable them to conVcn° the neetitig of 
the  SCLCQUOn 

Conunittec %cforc 31.12.2002. 

Yt)L1rn mnithfultY, 

Under ecrctaxy(S) 
Union j'ubliC Service 

3381406  

Dcceflber 05, 2002 

File No. 10002-AIS. 	
New Delhi 

/1  2  
Copy to the Secretary to the Govt of India MinistrY of EnvirOfl1lt and Forest," 

Faryawursfl I3hawan, C. 0.0. COtnplW( 
Lodhi Road, New Delhi. ((I1td Aflfl Dr. M. SarY:. 

pksh, Director) 

(R.Sinha)' 
Under secrctary(A13) 

Tele: 3381406 

/ 
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iriT! 2000, the f;llowtng oflic.':is \\. 	not cleared 

	

cc..dings were penc1ing.'COfltCfl1Pht. 	iainst them 

- 	
P°siti0 	: 2002 

spc 	nc 2 	 on 	ueinetHeha 	enexonerated 

1 " 	
. • ikr dt 15-1-9%. he has from th' charesframed 

	

hcetcd side Memo aginst 	
vi4e ,Ibrder 

.I931-35 did 18-12- No.FOR . -II34I98iPt'527- I 

• 	 1 detect and Prc'ent 30 di •-T i2. H 'is now 

• 	 i1leg. : n 	;ic under Deomali Forest cleared 	 'igl1ance angle 
as per \1anCe clearance 

	

report i 	:d 'ide No.Vig- 

	

03/20( 1 1 	29-7-02. Hit: 

	

inteiLy 	:s 	also been 

	

certified 	•v 	the 	Chiet 

S ecia: 	dc letter issued 
undu AlS39"' 
dt 23-7' opies enclosed 

as Anne.: ;rt V(a), V(b), R. 

-' --. 	 -.r.  •e, p': 	 of the Hn ble Supreme The chai:es framed against 

0th 	 i's order at 15-48, lie 	him has 'n dropël vttk 

I LCn 	iited vid CF, EA4 CFEAC 
l L7U'S 	ord-i 

0. 1 v I) 	2000/6T4j 	
g_3_ç 	Ei 	f862008 

u d1eaI f' 	i5aiik,2Ol dt ' -10-2002 He i 

Forc 	vis 'it during 	 14- t'iow cktv:d from Vigilane' 

S96 	1 	 ngl 	: 	per Vigliance 

	

1iT1 	CpO11 issued 'vitk 

2002. Hi. jntcity has als' 
ceH iied by the Chiet 

Secretar. vidC letter issued I 
under .0.PERSIA1S_39H 

di 	1112-2002(C 0P 	I 
enclosed 	AnneXUrC V10). 

	

 

.VI(h) 	1(c) 

• 	 Eijhu As cr 	
; . 27 of the Hon'bie Supreme He hs bean concrak J 

Coul 	n li:i nrder No. dt,15-l-9S he from 	
charges framed 

har"ó' 	ghâetcd 	
vid against him 'vide oide 

CF. 	120/2000/2353 dt. 234 .NQ.SA
(' CONf120/2}"63 

20() ic 	sI?Iufi-aflt iflegalfihng dcteetd '7Q dl 1 2-02 He is no' 

	

in 1.'u"i • Iore't Division during his tenu'c1a1' 	
ton Vigilance aiwle 

frot 10 - 
 clearanc 
to I3-4-9S. 	• 	vide 	Vi.lance • 	' 

tbopont jsc11C(1 vidc ,No.VP 
29/200 di 5-3-2002. 
integilv has also hewn 

1.çtjficd1w . the 

	(tnc 

Secreta:.; 	letter issit 

under 
I 	 (It 

20;2.•. 	• 	1 tscd 	,c 

1T(.V1ft' 
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r 	:iu 	27 of the Hon'blc Supreme 
-3-  

As the 	quantity of illegal 
Couti 	biJias order No. dt 15-1-98 timber was below the norms 
shov c: 	sc !'oticc was issued against him fixed by APFPA, the case 
on 8-5-9 	for i1lc.al felling of Timbers. closed 	on 	26-3-2001 

without issuing chargcshect. 
He 	is 	cleared from 
Vigilance 	anglo 	vidc 
Vigilance 	c1earanc 	report 
issued 	under 	-. No.ig- 

-. 	- 	.. -22000 di 5-3-2002& his 
• iiy 	has 	lbeen 

ccixfled 	by 	the 	Chief 
Scçtttaiy side letter isued 
imdr 	No.PER:0AIS- 
39199/400 	dt - 

00:4copies 	of 	vigilance 
-learance 	& 	intgiity 

Sd 
C .K. \arnsoom 

--4---.—. 

5 	Sri 
ACF 

èertiflcate are en4osc4. as 
Anncxure Vfl(b) &. VU(c) 

(Inj -  Dai. 	case of'isauingcxccss 
tree perimt than the quota alloUd by the 

i Goi. & br mis using of.jpowcr 
he has been awaWWW  
reduction of lower stage frothRI50Qi'to. 
8900'- in the time scale of pay Rs. 6500-
200-10, 500'- p.m fort a periàd of 3(three) 
years w.c.fmm 1-5-2000 .:ivide order 
NoYor.CC- 111 2.'97'61 3-616 . dtd 20-4- 
2000 

Penalty imposed on 20-4- 
2000. The officer is not yet 
4earq4 from vigilance .ag1e 

Vigilance cIearance 
dated 5-3-2002 

cid as Annexure 
V1T(b) 

4)The inegritv certificate 

SriK.Pcrtin 
Sri An and Krishna 
Sri T.Sitang Eko 
firi Hbu Dole 
sri C.K.Namsoom  

t respt of the following officàr arc encloscL 

(Anncxure-\' (c). 	-, 
(Ar,neurc-V1(C) 	- ,. 
(Anneur'-VflI) 
(Annexur-VT1(C) 
(Airnexure-Vl1(C) 

The ceiiic;ic of \ii holdin thi:intcwtY in respect of Shri 0th ai, 

ACF, ll fblhw. 	 - 
Statentn1 showing number of exitin and anticipated'vacancics undcr'ptoznotion quota is 

enclosed as Anne!ure-IX  
1 

List of upio-datc confidcnti.il report ol all the eligible officers aloiijwithórigirial ACR is 

enclosed a' Anneiure-X 

Ccrtificatc in respect of eligible officers against whom.no  adve M,e0Ui0 , rcc0rdcd in the 

ACRs is encl(-,sed as Annexure-Xl 	 - 

Sia lr!ent showing the taepit'\ communication of adverse r maits/action taken there 

of is Ct'RCd 	An!txure-X.0 	 - 	
0 

rcpr'.' 'uT; .aivtAdverse , ennic atd (iovt's deisJon thereof is 

C 



id NeW.Yr 

4 	 (3) 

-4- 

10) Cc1iti' ol advcl eit 	
AC1S but opreStatbon 	

agaSt 

as AnnerC-X 	 . 

o?oik aginSi \\hom  dtscipliflarY ProcCCdiitV are pendiflc0fhc ip1ated as 

jreXV & %Vi.. 

iAB râgards 5t3tCCit of ( ou i case ha'vugbCPP 1lQ 4r:iJ c  

In this LOUflS.,Clltm, it IS citifpd that thC1.!0 Stay order QY Court

cc 

probtg the app61fl' b' 	
of the Ind áTort Sc 

•-• 	
. 	 .. 	. 

Ming th Govt ol \ inajial pdç1L jver, 
it najbC stated thu Sn AKSe11, A( F 

conce 

Who is senior to Sn B ( ) and Sn Pcfl m the post of 	(SFS) but was not 	
m 

the post of ACF and 	n iiu has no 1aâen1GOfh (lCd fr prornotlo duti0fl to IFS 

cadre has filed a 	
t peit0fl \o.( c) 	2.12/2000 

jflc:Gwaui 	Co 	1nagaf 

pniaflt BenC 	ab :rtag" tbr ls 	
PromÔfl to the post of . DCF(Si) ,  

. 	
y 	 . 	,'.. 

LOninatton to the P. 	D I [3itiofl of the nterSeSem0 	
.)C post of DCF(S!S) abovc 

Sn B C Das and Sri F 	
D5 and 	

Fo'ct 	The oUnt 

r 	

r. 

,[tidat filed and judgeT1t 1s.awai.t 	.:!. 	 . 	 .. 

Fui1h ii'ere ts another casA No 	
Rui No 455/93 \' 

vo 

IIK 1  bY Sn R J)e i V S, iXS in thfl2 	aaL* 	
erfl 	mteni order 

dt M-2000 (copY n Ios as 	

has0t 	anY st 

and has statedthat th picinOtlOfl of the 	
Sn B C P ts, 	mad' dui8 

pLndCflCV 0fthe 	app3I the smc 	
to the st of tl1 wt peal  

I ) The statement o rn jor inno  pCB WSCd on the ebblC 0jr unflg last ten \  cars 

)1 ()1 rt$& 

is 	
:jflt . 	. 

hi(tt'L 	

\cW 4u 	oti1i'° 

-I 

14)A copy of the 
.23 

4 

• 	SCCTC 

1ncIO: A/A ;j. 
..t' 

3(ø1 'JJ 

: 

; ,...c• 

. Yours fa 

Pt' 

,1 

m 
SccL to the GoVt. ~ 

àW31L C ;Q (omp• L' 

• JhC' 	tte •cnt (n 	foi1r43t 

•• /' ;I 
•.. 	i,  
. 

.•. •s9 * •._• 

-. 	 ..i.. 	.• 

& For 	
ar 

3aent
03 aIoflg14 the copies of the 

'1SWYa PraSh1t0V 

(M.B.La 
SpCCit'l Sc' rtay (E& 

I 



!. 	 (;uvE1NjE:<r 01 
1)EfARi \n':r ()1 ,  E 

F' .  

.• fhe Secretary Union l'ublie 
. \ cI)hoIpur Hoic, Shajahan Ro 

Ncw I)e1bi-410 011 

Sub: - 	 PrvparaUon;qJsckct List foi 
ArmiachaIThadesIi segment 

• 	 nhniisiit of (h1ctiu1enI, I h 

I)atcd ItanagärIhe 1471)cc2002 

Sir, 

I .ini to n.,fr to yo ur knci No.1012 	 dt 5 -12 
and t ons.ud hcrcwi1h.quisi. mfoniuftoq ____________ te foll 
Srvicçrnccrs br consideration of prornoiontO 

SrIK.t'crsin 	 ____ . .•, 

Sri in uid 1'nsIina 
Sii F. tan Eko 
Sri I )ibu I)ok 

.Sii C.K.Nainsoom 
SrI ( )ni I )ai 

• 	7) Sn Du.su Shr1i 	. 

Sn 11wsh I3ancçje 
....... . .......... 

- 

ihc naie 	a A K 	

AW..1--45 has fbi he.n 	ihc. UtbJ 
54 ycarsa.s on -399inaccordanc with vourin 

• above kiter 

Hic following dc.cuincnt in respect 
IrviiIi. 

1):: i.niniify..1ist 	 o1,afl 
IFS jloiitwdli wadauon list as onci - l -  • 

2$. ELiihiIity ti't of otlicers showipa 
oi buih. i.nrmajngardingJ'~ S 
asMine'wr4!-II1 

3) \pin&.u. 	 .i 	icjl 
Anneiaire -  I V );'1V'b) 	1 

14Sri'K.Peilin' • 
Sri Anand Knsbna :.-•: 

Sii T.Sitang Jko 
Sri'I'lilni Dole 
Sri ('.K. !8,floofl% 

SrI ( )ni ! )ai (n i dcarcd) 

Sri Dusu ;Ina 

st*p:! 

H, 



- 

$ 
1 V 	- 

( 	'.. 	 -2- 
jitanc k;: 	in resp u 'iSn Oni Dai has notibeen issued. 

4) 1tegnty ccilificIte in rspcct oF the foIlowingOfii.erire enclosed as Annexurc - 

1) Sii K.PC1in 	(Va 
2);S Anan4 Krishna 	(Vh) 	 •. 	. 

SriT.Siiang !.ko 
Sn H.ihu Dok 	(Vi..) 	 4 

5)n C K Nimsoom L. 
- 	 r 	 ........:- 	-. •. usuShra 

7)iBiva,h Baneijee.J 	 , 
4 

\ I ht inlegnty of Sn Oni Da, has no 	nc4ed A 	ithhoidingh 44, 

mtegntyin Iespcct of Sn Oni Dai dUly sgncd by the 1jieL9cretaiy 

IL ma be mentioned tli tt although thc-'iglace C1cra 
m respectof following oflicers Ii ive becn obtaiied, thpI.Xpartmen 

Al 

them haye bet.n tin ihst..d in the veat '-. 2002 as menUned bIgw 
- •.- 	 .,-. . . 	 - 	 .. ... .... y;1 	M 

-SI. 
'No 

Nipie of 
olccr 

Srt'K 1'rin, 

No 8deofissuin 
Charge sht 

No FOWC14/98/ 

No &'4te of 
of 

Depailmental ascs  
1 1FOcCl/34/9&P1j27- Eonert$ 

DCF 1931-35 dii 8-2-2000 30 dt 47s02 from the 
chuges 

Sn Anand CF,EAC'S 	- No EACIDSC/86/2000/180- Eoncra 
tho KnsIna ACI No 1 ACfDC/&/20O/61 2Q1di31O-20O2 - from 

CF,SAC's 	-. 
dt8-3-2001  

'3 
___ 

ii FIihul)olc, No:ACN/12O14634 Exonerated- 

ACF No SAC,C( N/i 20/21(123 7o-dtp:2.o2 	- from the 
5-38 d23-i-2O01- 	VA  . 	 ' chares; 

Vjfltja(Cdgjjñt -, 
V r t 

V  Rcmark: 

Statcmcüt showing number of cxjsi 	uid inticipa(edtvacancies under 
enclosed as Annexure- VI 	 V 	 - 

As rcgard vacancy posili 'n, it may be:statc that in 

vacancies against promotion quota in rcspeC of this State as on l-l-2( 

(two) vacancies lilkd up against the vacancics of 2000 then oily 1(one 

2002-  

List of upto dale onldcnflal report of all thc eb14ccr al 
enclosed as Annexure- VII (ACRs upto 2000-2001 V 	VV 	•'f•• 

& 10-7-2002, ACRs for the ycar2001-2002 cncloscdhUj 

Cqrtificatc . in rc8peet of VcIjble officers 
ACRs is enclosed as Anneure- VIII 

Statement showing the stage/position of comniunica 	advc 

thereof is enclostd a Annexure-IX 
V 	 . 

Certificate rcgardizg representation against adverse nth-and C 
enclosed as Anneur-X 

V 	- 
onquo1a13, 

althcrc 

 

are 

•V 

3 (three) 

of 3 (tlucc), if 2 

icany will icinain for 

gn ginai AR1S 
etthr di 6-62001 

rccoidcd in the 

zks/action 

thereof 

10) CcVlii VIieatC 	;d'ce C1t1C:V i 	•\• j' hu( no rcprescnIaliOu rceivçd i cndosed as 

Annexure.VX 

V  ft 



--- - 
T 

rR 1 1) List of ouiec 	';iitist whom 1i 	iin,iv Proceedings are pending/contemplated 	eflClO8Cd 
/ as Annexure- N ft 

/ 	12) As regards statemcio of( ourt casc haii bearing on the select list 

In this connection, It is certifièdthat'therc is no f?Jdcr of my (urt 
Prohibiting the appointment by promction in the AGMUT cadrt bf thC14EaII Foi t Sc'ico' 
conccrnin"the ov1 ol Arunachal Pi ldcsh however, 0 may bc statcdcdan A K cn, 4CF 
who is sexuor to Sri BC.Das and Sri I:Peiiin in the post of ACF (SFS) butwas not confirmàdin' 
the post of iCJ and whosc name Kv ,  not been recommended for promooii/inducion toS 
cadrc has 1ilcd a writ petition No. \Vl C) No.2112/2000 in - the GuwahatiHigh Court, 1tan4ar 
Penuanent Bcneh, Naharlagun for his Seniority, Prómótion to thcpot'.of PCF(SFS),. 
confirmation to the post of ACF. fIati"n o the inter-se-scnióiity in the post 0fIDCF(SFS) abà 
Sn 13 C Dais and Sri K Pcrtin, AC1 "id his nomrnalionià Indian Forest%Servlce I he counter 
Affidavit flied and judgcmcnt'is awaited 	 .. 	.. :*. 	.. 

Further, there is anothci cai 	 Icby 
Sri RK.Deori, IP, DCr in the Hon'b'c Guwahati High 4thwhdeinvide utenm o dci dt6- 
9-2000'(eop enc iow 	 Xi Ud as Annexur. 	) though AHonTh1dufl  has not1gIv any shy and. 
stated that the promotion of the respondent No 3, Sn B CD!DCF fmadè'4iing p ndency of' 
1hâ::w1itpeal  the same would be subjc::t to the result of tli&rit appca1. 
13 The statexnnt of majot 'minors pcn ilties imposed oi (lie eligible officers during last ten years 
is enclosed as Aiinexure- XIV 
14) A ppy of Govt of India, Mirustr of Enironinent&Pbres1s, New Dqlhi's Notification 

o A-32012/1/93-lrS-I di 23-11-2000 s enclosed as Annexure-XV 
• 	. 	

.. c- 

Enclo: - A/A alongwith 	 - • 
. ACRs inoriinal for (he 	 . . . .• 
. Year 2001-2002 	 . . .•.. 	. 

Yonis faithfully 

-

B. .; 	, 

Spço14I'Sccrhry (E&F) 
• 1• 

 

A 

Copy to - 
The SLcretarv to the Govt of Jiidta Miniatty QXEn 	ep&orsiPara avaran 
Bhavan, CG() Complex, Lodi Ro d, New Ddllu-11Ofl)O3'aWpgwi4i th copies of all 
abo'.e sattjncnts for information please (Attention Dr'M.Swya raash,Dircctor) 

(MB.Lal)4- 
Special Secretary (E&F) 
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GflVER A PMET.T 'F ARUP ACHAL nRADESH 
- 	 nFFICE flf T-C 

/ 	4QFF2R 233/72/Port'- 
/ 	 Dntorl 

Qji •p E 	 The 15thOct'O. 

,Th Lt;Covern, Aruc;ii 	ror 
Forrt Dart;non 	t 	t'ir 	

cs.. 	.no'rq o. Arunach,1 

Undor 	ulua Pr"r firne 	-, t jun u 	1' 	H 	Lb'f 	
rli,Ii ibm 

	

jrAsstt. Conrrv:.'t-r 	f' Fnrt. 	
1. ci i 	i.i .nko 	Vi 

ilrrriri 	- F' flrrtror 
- 	 n - F 	i'cr''uc iii / 1 	 • 1i 

 

A. K. Son 
	cru -'pr Vrl 

irdar 
r'.Itn(j 2A-4_130 

2. 	:irj B.C. D' 
• • 	rOc.1fl!'..,. L1(6 ist Cr 	-)t'1 VjrIri • 	 I Wondut3LLn to 	 order 

Ltd.),. 	
Cor-,rt,n 	 ted  

Ehrj B,K, Dhr 	 , 	Anjn 	 u-t 	 Vjq 

4. 

orr1 nr 

Shrj t3.C,Dob 	
of 	Aqj 	ir ost critd villn on 	11.1 t; 	t I 	 ')rrtci I 	.'i 	q.1 	fi 1 7'i •? 7—fl 1•, ri,P.Fjrt CorrntJr 	 LnrI 1/4_1_fltl, 

Ltrl.).  

• 	. 	 - 	 r4  '-. E,S. T3r'cm 
1crut?rv(Vr)rts), 

Covt.-)F Arunc'--. Prdrh, 

NEMJ Nfl FOR. 233 /72 /Pt/25,53_5O5; 	/D'tcd it:iacmr ' 
Copy to:- 

Tho ArJd1.Accountnt Gr3nrrl.,(Cc tr1 & A.fl.) Shi'.l -unn. 
Thu D.I.P.H. ,Arunrchr.1 'r.ir'' -i,'it ii inn f'ij 	uhi ftt-.j-, 
iF th ')rdor in tm criH;  

3' Tha ChieF UjiniliFo WE1rrin F-'r 1nfrmn1i' ,• ncinr'ry 
Rctjn. 

4. The Conservtir oF Fnrests,Eastrivi f irrl.rj 	jnForrntjqn 
& necssry zcti'in. 

5 '  The 	onrorvtir oF Fort , ( r&o) & U -';rnrlrc l . ci I'r 
hn[r tnF 'rrri"n. 

6 • The 11nn L.i; Otroctir,Aru icbni 	-:'riih Frvt Iorirti 
• 	 Ltd. He wil', 'i'ncj obtain 	ha CT( 	th -  OFF iciirs 

cincJrr1o0 r'.çI Forurd 	ir y , 5 /flhri ? .0 .0  
i[1J. 	oii,tjtij', 	In 	Lhi 	ArI.s!i:1nl.. 	rruii" 6 -i 	)1'' 

till. 	Lbojr r 1 r'I I ' , .. LI. -) fl 	. r)I[ .) .4  

7,,, P611 Djvisj'ipl. Forsf. flFFic'r, Virwizir,n ,  1 	r - dosh. 
• / 	

(.c. 

 

0' The 	FFjcor. 1 - ncirncl, 
• 	i1•1 	'. 	•,r 	 •.•• i 

10 	10 5 na r 	-j' I o n 
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/1vL 
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00 

C) I 

I- _1J 
P / ,. 	. 

/ 
T 

- -I- 	T r 
•: 	Vi.L- ,  1jit 	. L. 	'- 

It 

TIi'Y 

. 1ID p.wuar.Ce of trai'i proT 	prescribed urter 

jssueC t.o. :or 191/75/8103_24 
dated- 30/6/1976, 

)1eranm 
:o. or.19l /75/2LeO2566 dated _30/7/1960 , 

FOS 'Vijeprtntal e. liuitIOfl were held o. 13/3/99 o.nd 

i4/3/99 at 
Itr.nC. r i respect of eput" ConserVt0r of 

5ta(IFi)/t5tt 
Co5erVEtOr of ForeStS(S to which the 

fo11owi officers haVL 
passed/Cle' all the subjects. 

 3bri .ttten 

 Sbri 
 LantO sh  

3 Shri P. Thara, 

 Sh.ri Kamal 	)utt,i-,Cr'(1F3) 

 Shri A.k.  

 Shri. C. Lou!w.Cht ,  

 kUi C. 	
C 

hri Ar'p Kar 

9. brt Ush 	umr, 	- 	() 

- 3... IatheWS Sd/ 	 , 
Chief toriserV't0r of 'oreSts & 

9rinrii)a' 	ret&r"(:fl-' ForeSt 
runachel pradesh :: jtaiCX. 

'/91/ 	
ita. 

CO' 	 r eSi 	

/ 

i. The Secrete 

 

ItC..rr for iforti 

The 	jef f:oset0r of iorests(i1dhji 	ru.al 

prde8h, Itu -.r 

All 
;onserVz:tor of Vore.t5, Aruflachal ?rC3e.h 

Lê. i'he 4.reCt0r, 
tte orSt eserch 1 titute, 

. The 1.icld 	 (idef ireCt0r, ?roJeCt Titer, fljao 

J1 biOfl 	
Fore 	o ffi C r*5 jci1- Let  

'.Iildlife 
.,ardefl, t-1 Pradesh, :ahrl 

u' 

conce1 

000 oa 	
this 0fflce 

-rs co 
?ersOfl 	ftle of offi 	ncer 

io. io(Ten; 	
copiES 

11• )ster coW file. 

fr 	inc-i a' 	
tt. 

incipal Secret r(• 	
et.- 

...rUa(bZ1 're.desh:: 

- : 0 	
- 
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o?zzcE 01 	

:\J .ESTS 	

• kN 	kt1j 
/ 	

tTArAc 	

p 

	

ts 	\DATZp LrST 
	ASSTT.

/J(ESAS j? • 1. 63 	 -. 
j 	- 	 - rdctrr 	Dt f 	

- - - - 	 - - - 

	

F°tftctais 	

birth 	
ar-roirtmert to 	Otntr t  tO th V-sh

. 	

vt. 3Ctce 	
re3e 	gt. 	 - 

- - - - - - - - - - 	 - - - - - - - - - - - - - - - - - - ------ - - 	 - 

	

8.K. 	
•AC? 	

B.Sc 	1.5.1940 	31.3.1%6 	 31.3 1% 	
ieLçr.d w...f.5.jj•84 

s.. 	oudhbry, ACr' 	
"Sc- BA 	1.2. 1934 1.4. 195 

	 .4. 1970 	
ECt. tto 1/S cadre 

k •r 	 AC? 	- 	ISC 13ed 	1.2. 1930 	
1554 	15.4. 197Q 	

a.f. 	

ifltO 1/S 

w,. 	20.7.6) h. 	
Starm 	y AC:' 	

'Sc 'sscd 	
24 1931 30.9.15i 	

.28.3 	
& 

1948 3.3. 197 

	

1973 	
s Cadre  

w.e.Z. 	,783 

6.Sc 	

. . 

	

. 	 2(.7.83 retLr 	3•4 1989 

	

b 	
AC? 	

. 	

3.3. 1974 	

t. 	1

1uct.d fltOI/Sadrc 
W.e.f. 20.7. 1983. 

Sen 	 ACt' 	
'SC 	

1.7.'1942 	4.7. 194 	27.2. 1975 	
Irduct 	irto L€' cadre 

	

- 	

• 	 w.e.f. 20.7. 1983 

	

atterjee ACt' 	
.Sc 	

1949 27.2. 1975 	27.2. 1975 	 In& 	iü 	 Cadre w.e.f19 	19R4 

k.C. .alar 	AC:' 	
atrt,u1ate 28.2. 1931 6.12. 1951 

	17.3. 1976 	 Exr 	on 5.11.84 

	

.. 	
AC? 	

8.SC 	
1.3. 147 	31.3 	1973 	1.5. 1978 

	

T. 	11 	
AC? 	

I9SC 3.3 1974 	1.5. 197G 	
t Ucted ir.to uS Cadre 

29..198 

AC? 	
1.Sc ças 	1.4. 1929 	1.4 l9ar 	15.12. 1977 	

ettred w.e.f. 313. 7 

ACt' 	
B.Sc 	

1.5. 197 	i.s. 1979 	
Ir&ctd Into ?S cadre 
w.e.f 12.. 87 

' 	

AC? 	
•S 	

(grj. 22.8. 1953 	 197 	1.5. 197.9 	
t!s cadr, 

w.e.f 	12.6.19H7. 

Cortd.2/_ 



1.10.1953 	911. 1979 

23.9. 	1954 . 9.2. 1979 

10.7. 	1957 4.6. 1979 

12.12. 	1.951 25.6. 1979 

14.10. 	t391 2,5. 1979 

:: = :iJ::::I;! = 7. 
::s. 

 Shri F.C. Goswafd A' f ISC 	(BA) 1.. 1931 i... 	1956 15.12.1977 Aetired w.e.f. 31.5. 

 Shri K.D. Qowdtiry ACf ISC passed 1.11. 1935 1.4. 	1957 15.12. 	1977 Foted as DC?($) - 1.5. 	1987. 
1 Shri B.C. Sinhe, AC? Matriculate 28.2, 1931 1 15.9.1948 15.12. 	1977 Retirejon 31.7. 	1988. 
17. Shrt R.K. Senipta ice' ISC çssed 12.8. 1936 21.12.1954 15.12.1977 Expired on 18.5. 	1990. 
18C Shrt S.C. Sarma AC.? Matrtciilate 1.3. 1929 15.9.948 15.12.1977( aetirjon 28.2. 	198 
19. Sh'1 1. chakrab.rty 	ACE + 
20.. Shri S.J. 	Jongsm 	(C) 	ACE 

21 S? -i R.K. Dejri Zo) 	ACE 

22-. Shri A,K. 	h3ttacharjee, .ACF 
(') 

 Shri M.K. 	palit 	(D) 	. AC? 

 Shri J.R. Dey 	E) AC.? 

 Shri S. 	Thiri.ir.karasu AC.? 
(D) 

S)ri 5.1<. 	paul 	(F) ACE 

 Shri N. .Bhattacharjee(T) 
'C- 

AC.? 

Shri 1.t'.. Chakrat))rty (I) ACE 

29,. Thrt 	. 	.-.. 	, 	 - 

Matriculate 29.2. 	1934 - 2.L1. 	1953 15.12. 	1977 

B.Sc 	- 	. 3.1. 1955 1.4. 	1961 1.4.- 	191 

13.Sc 1.3. 1959 
. 
1.4. 	1-981 1.4. 	1981 

MatrLcuiate 1.1. 1935 .10.1953 10.1.1979 

MsSc 28., 1955 6.11.1981 .11.1981 

t.Scçassed 1.2. 1939,  1.9.196I 5.3. 	1979 

B.Sc 4.2. 1954 .11.1981 f.11.1981. 

Matriculate 1.10.1931 3.6.1955 11.1; 	1979 

- d 	- 1.2. 1930 8.10.1953 1.3.. 1979 

- d 	- 1.2. 1930 14.7. 	1953 8.1. 	191 

1978-1980 5i'S ..urs2 • to rci(sFs) 4w. e f .... e - . 

1973-80 S?S cid 

1979-81 se'S corze. 
V 

1979-81 Sn'S course. 

(reti. )red) 
w.e.f. 30.9.89. 

Frormotee (retired) w..f. 
29.9, 1984 

-rortee(retired w.e.f. 
31.1. 1988 - 	- 	- 	•• 	veD ACE 	- d 	-_ 1.5.1929 

5hz-i 	S.R. 	I anikar (r) 
f 

ACE 	Fassed SSLC 7.3. 1935 
Shri 	S. Chwdhury (i-) AC? 4 	G.Sc 1.4. 1940 
ShrI. 	L.K. 	Fhuken (r) AC2 1 	Matriculate 1.7. 1930 

33. ShrI. M.C. Baruab (r) 	Ai' 	t.Sc assed 31.10. 1941 

-- 	- 	- 

1-rouotee (retired) w.e.f. 
30.4. 1987. 

S 

rr3rn3tee (retiçed) ..-.e.f. 
3S.. 1988. 



- 	 . 	... 	.. 	 .- 	

. 	•1 

' 	
r 	 - 	 - 	

- 	 - -- ••. 	 .,. 	 • 	 •- I 	 - - - - - 	 - - - 	
- 	i_:__::_-_-ci-_-_ 

- 	-- 	 -------- 	- 	

- 	 4q 
15. /shri K.E.Chocury 	•AC 	 ISC passed 1.i1 	 _ $_ .t935 	

i;57..15.i2.1977 td -. 	•-- 	.-- 	•- 	- 	

from i.e.  .1987. a 
B C Sanba, 	 AC? 	 tr1cu1ate 2.2 193P 	

1948 1.12. 1977 - Retird on 31.71988 17 	 K. Senguta, 	AC? 	 ISc nased 12 8.?93 	
- 	 15.12. 177 - 	pired on 18.5. 199) 

" 	S.C. Ssrma 	 AC? 	
atlate 1.3.1929 	15e:9.1948:1512 1977 	etired on 28.2. 1986 

•' 	• 	- krarty - 	AC? . 	
Matcujate 29.2. 1934 	221. 1953 15.12. 1977 	. " 	S.J. 	 (El 	AC? 	 B.Sc 	 3.; 1955 	1,4 •  1981 	1.4. 191 	1978-1980 SS OnLrSe 

pted to DC(S) w. 

	

- 	from 1.8. 19$7.( 	- 
" 	R.K. Leori, 	 AC? 	 2,Sc 	 13. 1959 	1.4. 1981 	14. 1981 	1978-63 93S Course. " 

	

	A.K. Ehaaárjee AC? 	 Matriculate ii 1935 	7.10.1953 	10.1. 1979 	r M.K.it  ' 	. 	D) 	 AC? 	 M-Sc 	 282 1955 	.11. 1981 6.:11.1981 	1979-e1 (S?s 	urse) 	-. 

	

I . 	 . 	. 	

. 	 !' i __• " 	
J.A. Dey (?) . 	AC? 	 I.Sc çassed 1.2. 1939 	1.9. 1953 	5.. 1979 	i•-  
S. Thirdnaak?ra; AC? 	 B. Sc 	4.2. 1954 	'.11. 1981 	6.11. 1981 	1979-8 (is 	urse) 

25. 	" 	S.K. saul 	 AC? 	 Matriculate 1.10. 1931 	3,6. 	55 - 	11.1. 1979 	:. 	 (tired) 
27. w.e.f. 30.9. 1989 

	

" 	
4. B :tcarjee(p) A? 	 O k" 	1.2. 130 	8.10. 1953 	1.3. 979 	 . (etired) 

23. 	 A.N w.e.f. 29.9. 1984. 

	

" 	. Cbakr&rtv(p) AC? 	 do 	1.2. 1930 	16.7. 1953 ë.i; 979 	 (etired) -. 
 w.e.f. 311. 1988 

	

" 	-eb, () 	-:C? 	 - do - 	1.5. 1929 	- 1.10. 1953 	9.1. 2979 	: 	 (etired) 
• 	 - w.e.r. 33.4. 1987. S... Faikar () 	A 	 ss€_i 7 	1935 	23.9;- -1954 	9.2.  SSC 

5. Chohury,() 	AC? 	 1.4. 1940. 	10.7 1957 	4.6, . 1979 	• ' 'v;. 	- 

.• / 
- 	 )•• 	- - -. 	 --.1 - 
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-. 	 - 	 .- Shri. Ont Dat(D) ACF B 5c__ -.--7 	11 	1959 	26.10.198 - 	26T10.1983 	1981-83 S€S 

; 7 .shrtDa su 	Sh ra 	() AU B.t 1.9 	. 	 1959 	26.10.1983 	26.10.1983 	 - d- 
8. Shri B. 	nerjee 	(D) AC1 B.Sc 8.2. 	1955 	26.4. 	198C 	3.110 	1984 	198294 	Sc'S 

'.. 

G.r. SHUKLA) 
Princiçal tef Cnsertor of c'orests 

& Secretary 	(Environment & ?orests) 
Arunachal Fradesh 	z: Itanagar. 

fln - t 	tr,s.-. t 

D Denotes Direct. 
 

Me.j.1or 	O/E-/84/i\' 	 Dtd.Itanagar the 	.lily/93. Coçy t :— 

The Qtef Conservatr of ?or.$ts, q.L, Wasteland & Vtgt1ce, X for ir1ormatj 	& 	tdance. 
Arunachal  Iradesh.  

Al). conservator of l3rests, A.F. ist may. Frezt Eeçtt. 	 .1ease be broutht to notice of X all conserned  Managtt,g Director ,  Aj .?.C. U0.
I individuals 

'. All Divisional ?orest OftLc:- 's l.nc1cing :. Chief v;Lldltfe Warcje, ;. 

5. The DII(, Govt. of A .F with 	iej2st to çublish tn the next issue of A. F . (-,aettee. 

_f 
,( Cj. SHUXL) 

Frtncil Aef con5e,atr of loreet 
-. 	 & Secretary (Environment & oret3) - 	

nhal cdesh *z; Ztnagr ,  

S...... 

' 



s,Shrt 

. 	RoZik. 

B. 	SuanZLi ncl 

P. 	LiankhImA  

Lathan 	14n 	
MUrr1Y 

LLafl(im4 	Lall° 

Vanlal3m Un ()Iflf 

• u- . i'-) Y-9 

n.U4. 
LU. L L. Ln 

• 

k,L .tiD. 
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M )vcrnment ot Ifli1 
nitry of Environment and 

EorSt 

paryav.rafl 
6
raVdn 

New 

eh 	tri S, 	r.-rnber. 
Li 

	

exer(1 	f the powers confe 	
e rred by subrUL 

In   
ice (ReCrU1tme } RuleS 

rule a of the Indian Forest Serv 	
jThn 

read with sub_re9Ul1 	i) cf 
regulat0fl 9 o 	the 

Indfl 

Foret Service 	
(,ppOtfltmt by PromOtiOflI Reguiat' 	

Lh, 

flt ith 
immediate 

the 'president is 
pieBed to aROi 	w 

	eftC 

undrmefltb0n 	
tent o fficers .f the State Forest SerVL 

Andaman 

Aruflachal 	pr.deSh 	Mlzoram 	and  

AdmLniStr3tion 	
onstitUteflt 	unitS 
	of 	tflC 	\ruflaCfl 1 

	

and Union T rr it0r S(AMUT) catir,t) 	
rn 

-

.r1 

aILOCdtC them 
to tn AGMUT 

cadre 
uf th Indifl ForPt 

SrV 
Forest 

undr suDrUte 	
j 	of rule 	

the Indian Fo ot 	
reSr 	Sr'k 

Cadre) Rules. 1° 

of tn 	0fficr 	
Dar, 	ot otrtfl 

Name  

--- ---------------- ---------- 
--------------- ---- 

	

s,Shrt 	 / 	

\\ 

d 

Thir 
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S/Shri 

01 
02 

J.P. 	Misra 

03 
Randhir S'ngh  0 5.07.1954 

04 
, 	 M.P. 	S1ngh  17 .11.1938 

05 
B.P. 	Stngh  08 .12.1945 

06 
S.c. Mukhopadhyay  0 1.04.1947 
Anutosh Guha  26 .10.1950 07 George Jacob  30 .01.1949 08 V. Chandrapandian  14 .12.1952 09 Jitendra Kumar 25.03.1953 

27.10.1960 

Under Secretary 
(R. 	Sanehwal) 

to the Govt. of  India 
To 

The Manager, 
Government of India Press, 
Fardiabad 	(Hary 	(with a copy of Hindi Version). 

Diatribut ion: 

The Chief Secretary, Govt. of Arunachal Pradesh, Itana9r. 
The Chief Secretary, Govt. of Mizoram, Aizl. 
The Chief Secretary, Govt. of Andaman & Nicobar Islands,-
Port Blair. 
The Principal Chief Conservator of Forests, Arunachal 
Pradesh, Itanagar with spare Copies for the officers 
concerned. 

The Principal Chief Conservator of Forests, Plizorarn, 
Aizwal with the spare Copies for the officers concerned. 
The Principal Chief Conservator of Forests, Andaman & 
Njcobar Islands, Port Blair with the spare copies for the 
officers Concerned. 
The Accountant General, Arunachal Pradesh, Itanagar. 
The Accountant General, Mizoram, Aizl 
The ACCoUntant General, Andaman Nicobar Islands, Port 
Blair. 

The Secretary, Union Public Service Commjssion, Dholpur 
House, Shahjahan, Road, New Delhi. 
Guard File. 

C. I 

'S I 
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BY SPEED POST 

H NO.  

1. 	.i'(. 	MINISTRY OF ENVIRONMENT & FORESTS 

(4Vc\ 

rl  

PARYAVARAN SHAVAN, CGO COMPLEX, 
L,ODI ROAD, NEW DELHI - 110 003 

NEW DELHI, THE 23rd JULY, 1996 

To 
The Chief Secretary, 
Govt. of Arunachal Pradesh, 

Iti Nader. 

SUBJECT: S.lection Committee Meeting for promotion of SFS 
off icers Of Arunachal Pradesh to IFS Cadre of AGMUT 

during 1996-97 - reg. 

Sir, 

I am directed to refer to the correspondence/esting 

with your letter No. FQR400A_2/83.V0l,'1601 dated the 14th 

June, 1996 on the subject mentioned above and to 
say that the 

Union public Service CoiBBiOfl have vide their letter No. 

10/22/96A18s dated the 19th July, 1996 approved the Select List 
of officers of the State Forest Service of Arunachal pradesh 
cadre for promotion to Indian 

Forest Service prepared by the 

Selection Coittee in its meeting held on 26th March, 1996 

consisting of the following six 
na.mes: - 

--------------- ---------------------------- 
  Officer  	Date   of   Birth 

S.No.. Name of the  
----------------- ---------- - 

/ Sbr i 
/ 01.03.19 47  

R. Modi (ST)  03.01.195 5  
S.J. JongsOm (ST) 	

-  
01.03.195 9  

R.X. Deori 	(ST)  
8Thir,.jn*vuka9u 	

04.02.1954 

choudhUry 	
01.04.1940 

M.C. Baxua.b 	
1.l.O.1941 

-------------------------------------- 

	

2. 	
If and when the State Government propOSS9 to appoint 

one or more of the officers by promotion to the AGMUT cadre of 
the Indian Forest Service, proposals in this behalf may kindly be 

sent to this Ministry alongwith f
0lloWing documents viz. 

i) 	
information in respect of the 0fficera proposed for 

a ' omo & II 
(PageS 41-43 of the AIS 

pr tion in proforma I  
Manual Part I, Fifth Edition; 

-k,-- 



'tb .  

st 

'C. 

.1 

C 

el 

a declaration as to singular marital statue: 

written consent for termination of lien in theSta 
For..t Service on confirmation in the Indian Forest 
S.rvic.; 

a csLtificate that no deterioration in the work of the 
officer has taken place since inclusion of his name in 
the Selsct List, 

a certificate that there in no stay order of any Court 
prohibititing the appointment 	by promotion in the 
AGMtJT cadre of the Indian Forest Service; 

detailed information in respect of promotion of all the 
eligible direct recruit Indian Forest Service Officers 
to the senior scale as envisaged in this Ministry's 
circular No. 17013/22/94-IFS.II, dated the 7th March, 
1994 ( copy enclosed). (L.' 

3. 	Proposal for fixation of seniority of the officers should 
be forwarded in the prescribed format and while forwarding 'the 
proposals it may also be notd that in terms of judgement dated 
29th Nov.mSr, 1992, of the Supreme Court in Civil Appeal NO. 
823 of 1989 (Syed Kalid Rizvi & Others Vs. Union of India & 

Others), unapproved of ficiationa are not to be counted for the 
purpose' of determination of seniority. 

Y0UrB faithfully, 

(R. SANBEWAL) 

I 	 UNDER SECRETARY TO'THE GOVT. OF INDIA. 

11 

I 
-, 	I . 



IN THE (F 	A. 1 AI)MINISTRATIVE TRlBUA1 

_A11 	tCII 

0r1tnal ApplicatiOn $o.345 of 1999 

' Date of deciun: This the jt day of May 2001 

The Hon'bl.e Mr Juce D.N. ChowdhUry, Vici_Chaii man 

The Hon'tile Mr 
K.K. Sharma, hda1n1te Member 

Shri ManmOhan Chandra Baruah, 

Working as General Minager, 

APF Corporation Ltd., 
Deomali, DiiCtThP. 

By AdVOC3te 
Hr B.K. Sharma and Hr S. Sarma. 

- versus - 

A pplic8tiOfl 

The Union of Indib, through the 
Secretary to the Government of India, 
p4iMZ of F.nvironment and Forests, 

CCO Complex, Ne w DeThi. 

I 
The Inspector General of Forests, 
Mtni.st11 of Environ ment and Forests, 

Government of India, 

CGO Complex. 	
Delhi.- 

The Secretar y 
E.nv4JQnmemt and Forests, 
Govern sent of Arunachal Prade&, 

4. 
 Tb. PrindP1 Chief Con5e1or of Forests, 

DepaXt5t of Envir0nmt and For' 

GQV&1t of ArunC 	
pradeSh, 

) 5. The Union ?ubBL Service Con 
iniDfl, 

t.
rough its SecretY. 

New. DeThi- 

A 	

AdvoCateS Mr B.C. Pathak, Addi. C.G.S.C, 

Sinha. Government 
Advocate, 1LrunaCh pradeS 

Af t  

••••••••••R ORAL 

ResPOfld 1ts 

The n.b.ct m
att& of this proceeduhlS pertai to 8ppointment 

to the Indian Forest Service 

f 
mesb of the State Forest Service  

under 
the 

 Indian Forest Service ( Recrrmemt) Rules, 1966 (hereifl8er 

11 

r 



- 

- 

I 

rslsn.d W aa (lie k um '/64) with tue aid of the Indian Forest Sci 

(Appointment by Promotion) RegulatIons, 1966 (hereInafter referre 

as the Rigulations 196), in the following drcu.*ances 

The applicant, at the relevant dee, belonged to the 

Forest 'Service of the State of Arunachal Pradesh. He was proo 

as AIrai't Conservator of Forests on 2.5.1979. He was subsequ 

promoted as Deputy Conservator of Forests. It was averred in the 

appUcadon thut in course of time as per his service seniority he 

became eligible for corderadon for promotIon to the Indian Forest 

Service (hereinafter referred to as IFS) under the Rules 1966 read with 

the Regulat:ion5 1966. His name was recorn wended by the State 

Government In order of seniority as per the revised gradad.Ofl list of 

Conservator of Forests (AC? for short) as on 1.1.1983 alongwlth 

other eligible officers to the Government of India in November 1993. 4? çs 

Aft1993 

also 
his name was recommended from rime to rime by the 

lie 

Scat ov&nment dii 1995 There was no meed.ng of the SelectIon 

Co' itt.e for preparing the Select List for selectIon to the 
IFS FR OH 

993 to 1995. The meeting 
of the SelectIOn Corn mittee constituted under 

RegulatIon 
5 of the RegulatIonS 1966 was held only on 26.3.1996. The 

SelectIon Cow mittee prepared the Select List and sent the 
se me for 

c Service Corn wiOn 
(UPSC for short). The 

approval to the  Union Publi  

UPSC vide corn rnunicatiofl dated 19.7.1996 approved the Select List 

Service of ArunaChal Pradesh caore LUL 

of officer' of the State Forest  

by the Selection Corn mittee on 26.3.1996. 
pro notIon to the IFS prepared  

ix names and the name of the applicant 
The Select List consisted of s  

ç 	

Ct of the State of ArunaCha1 Pradesh. 
figured at serial No.6 in respe  

t 
 a State Forest 

Above the 
 applicant the name of one Shri S. Choudhury,  

Service Officer, 
appeared at serIal No.5. By order dated 26.9.19961 the 

first 
four officer' of the said list, namely, Shri 

S.J. Jongasm (1978- 

80 batch), Shri R.K. Deori (1978-80 batch), Shri M.K. Palit (1979-81 

batch) and Shri S. ThlrunaVUkaX (1979-81 appointed to 
batch) were  

j 



I 

('

S.C. Ctiuw1tw 	.. weii at, the applicant. being aggr1ered by their 

ttic US aga1h. ttc &:t ii ii iriC1e't, of the Suite of Ar iha1 PrddcTsh. 

nofl-prosotion to the uS mubmitted representaon which was forwarded 

to th* Government of Ind.a, Mthlry of Environsent vide letter dated 

1. 1'6.1997 by the State of Arunachal Pradesh for consideradon of their 

r cais (ci Sso.otion to the IFS cadre. In the said co. sunicadon the 

I .  Sate of Arunachal Pradesh cow munic.ated to the Government of India 

0 that the allotted cadre strength of IFS In respect of State of Arunacha] 

w 
Predesh was thlrtyfoux us per Co. municacion dated 26.10.1995 of the 

çovernment of India and the State of Arunachal Pradesh was having 

I fowteen po&s against pro rn oon quota against which there were only 

twelve Incu m bents, lea -th g two clear vacancies against prow otlon quota 

avllabl.e In the State of Arunachal Pradesh. The COW m unication indicated 

that the aforesaid two vacancies were caused due to death of folio wing 

f 
two promotee official-s while in service - (1) Late R.P. Neog, with effect 

from 13.5.1996 and (2) Late B.S. Beniwal, with effect from 
7.4.1997. 

By the aforesaid corn municauon the Cover went of Arunachal Pradesh 

reque.ed the Governnent of India to consider the case of Shri S.C. 

Choudhury as well as the applicant, State Forest Service Officers, from 

the Select  List of IFS for appalntmefltJP10m00n to the cadre of IFS 

qain& the promotional 
quota available In the State. The case of Stui 

I , 
	' C4ir1 was considered and he was promoted to the IFS cadre with 

eftedt 

	

vide Government of India's order dated 17.12.1997. 

as 
isf thet 	ti.on 

the applicant also stated that Shri S. ThlrunaVarsl 

a. 

service, 
but overOg the case of the applicant Sh 

	S. 
v tVI 

appointed to the IFS from the State Service was yinior to 

UflaVUk,a1huJ was 
pro mated. The applicant moved the authoritY from  

time to time and 
finally submitted a lawyer's notice on 24.3.1999 on 

the respondents. 
 The Prindpal Secretary, Environ went - and Fores, 

Government of 
Arunachal Pradesh by corn municatiOn dated 

23.4.1999 I 
t fresh proposals were submitted to the UPSC 

tntiaatad the  applicant tha  

dung December 
1998, whern the name of the applicant was also 

reco m mended .......... 

P 



scos mended by the Governeent of Arunachal Pradesh longwith 

candidates for thducri in  the IFS cadre. Tb. Com  euflication 
lAter &h1$  SIArion•d that the proposal was under coradderation by the 

Co,srllaszit of India and the  results were avalzed. The applicant is 
thr691er, sent an application to the Inspector General of Forests and 

the Special Secretary, Ministry of Environment and Forests. Government 

of India1  for Inducting the app&ant In the IFS cadre In the AG HUT 

cadre with repective effect, ms so, In view of the fact that he 

was goig to superannuete on 31.10.1999. Falling to g,t appropriate 
remedy the applicant moved the Tribunal by way of an application which 

was numbered and registered as 0.A.No.255 of 1999. By order dated 

25.8.1999 the Tribunal ordered the respondents to dispose of the 

representation already filed by the appl4ci gt by a reasoned order within 

the period prescribed. The applicnt thereafter moved the competent 

aaIi4i.4Py for remedial measure by a representation dated 31.8.1999. 

	

41" ' 	 e11"s to get remedy from the Ad.InlsaaUon, the applitht 

	

C/ 	 I  

'jo 	the Tribunal by way of this application, asealTh'g the action of 

~Wpvgpondenta  In  not appointing hi. In the All India Service as per 

wo  

3. 	The respondents submitted their written statement. The respond- 

sot No..1 and 2 In their written statement stated that meetings of 

the Selection Corn mittee for pro motion to the erstwhile Union Territory 

cadre, which was subsequently re-organised as Arunachal Pradesh - Goa - 

Nizora. — Udon Terrlr.orlas (ACM UT) Joint Cadre of IFS could not 
ir 

be 	held is 	1988 and 	subsequent years as the lseues relating to the 

constitubn of a Joint Cadre In place of the erstwhile Union Territory 

cadre consequent on the conferment of statehood to Arunachal Pradesh,, 

Go. and )lizora rn, conrution of a Joint Cadre Authority to function 

as the State In relation to the service dlibudon of powers of the 

Joint Cadre Authority amongst the constituent States and the Union 



- 

/ 	
0 

It 	histry of 	 i nd Forests, constitution of the Joint Cadre 

/ 
AthUI1L •&(1uV1b Iii oic US in the AGMUT Joint Cadre were being 

sddi'..d and sorted out by the respondents in consultation with the 

D.pazt.ent of Pen.rnel and Training and the )lli-dstry of Law and 

kustice and the cc4nsituent State Governments of the Joint Cadre. It 

was fwther stated in the written statement that with the confer ment 

of Statehood on the Uaion Territories of Arunacha] Pradesh, Goa and 

Mizoram, particlpatiuig in the then Union Territories cadre of the IYS, 

the Joint Cadre for Arurachal Pradesh - Coa - Mizoram - Union Territories 

(AGMUT) 	was 	nob.fied by 	the Department of 	Personnel and 	Training 

vthe 	Notificadon 	dated 3.4.1989. With the attainment of statehood 	by 

.he aforesaid Union 1 errirod.es the Joint ACM UT cadre came into 

existence. It took sore time for the Joint Cad-re Authority to make 

notional allocation of the prom od.on uota vacancies in the Joint Cadre 

among the four constituent units decided by the Joint Cadre Authority 

and accordingly the Selection Committee Meeting could be held only 

in the year 1996. It was also aerted that the Selection C o m mittee 

Meeting was held on 26.3.1996 and not 23.6.1996 as mentioned by the 

appliciPt. Shri S.C. ChoudhurY was promoted and appointed to the IFS 

with effect fr om 17.12.199 7  on the vacancies caused due to the death 

of two promotee IFS Officers. The case of Shri S.C. ChoudhurY who 

'ri 
-. 	

figjqet at aerIal No.5 alongwlth the applicant, who figured at serial 

was condered. Shri ChoudhurY was chosen for promotiOfl 

* ( 	to)~h* S against the vacanCy caused due to the dea th  of Shri R.P. 

13.5.1996. The applicant could nto be promoted to the IFS 

 
• vacancy caused by the death of Shri B.S. eniwal on 7.4.1997 

nths after the date of preparation 

IdCh happened more than 12 mo 
 

..t. rnrndéntS the 

of the Select List 
i.e. on 26.3.1996. Accoralflg to L.4$ 

scheme end structure of the rules as indicated in the clarthCatin by 

12.1.1996 di 
the Department of Personnel and Training letter dated 	 4 

not envisage operation 
of the Select List to till UP vacancies 

OCCUflI 

beyond the period for which it was 
deaigned. The respondents also stated 

that.......... 

01 
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that pursuant to the threc tion of the Tribunal dated 25.8.1999 In 0. A. 

$o.255 of 1999 the competent authatity disposed of the representation 

os 8.10.1999 by • speaking order and aanex.d the semi alongwlr.h their 

Written statement. The respondents zated and aseerted that there was 

ble rasson for not holding the Selection Co. .ittee Meeting from 

1988 to 1995. Cadre review of the Joint ACM UT Cadre was done In 

1995 and adequate nu m bar of pots were allotted to the An&nachal 

Pradesh Unit of the Joint Cadre as a rlt of the Cadre review. The 

III' 
respondents in support of their zand, at para 5.4 of the  written 

data aent, Lated that the reason for non-pro • otlon of the applicant 
S 

to the IFS was already explained, "the vacancy agauist which the 

Applicant cla ma pro m oon to IFS, unfortunately for him, occured a 

few days too late I.e. on 7th AprIl, 1997 1nead of before 26th March, 

1997." 

4. 	fill Mr B.K. Sharma, learned Sr. Counsel appearing on behalf 

of 	sppbevt, aubmitted that the respondent authority In a ao& 

\4 	Ø1. '  fudon superseded the applicant Ignoring his seniority. Mr Sharma 

referring to the records stated that the applicant was selected for the 

post of ACF on 30.4.1979 and be jdned the poa on 2.5.1979, whereas 

Shri S. Thirunavakarasu was sent to the training long after the applicant 

as ACF on 2.5.1979. Mr B.C. Pathak, learned Addi. C.G.S.C. join"

• 	 as wefl as Mr B. Slnha, learned Government Advocate, Arunachal Pradesh 

at.d that the service of the applicant on and from 2.5.1979 was only 

a stop gap arrangement and for that he was not entitled for seniority. 

Mr Shar ma, on the other hand, referred to a declon of the High Court 

as well as the Tribunal finally declaring the inter se seniority among 

the officers of the State. We are not Inclined to go into the controversY 

nCe the present application can be decided without going into the 

said iues. On the 6cc of the materials on record, the vacancy arose 

on 7.4.1997. AccordIng to the respondents the Select List expired on 

26.11997 after expiry of one year from the date of the meeting of 

the......... 
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the Selection Com ntue, which was actually held on 26.3.19%. The 

r..pondents aiLed Uuit unfoesen/tC*tuI&OU1 vacancies that may occur 

the period of next twelve months from the Co. mencing of the 

1I were to be filled tip from the  'waiting liz' part of the Select List,

If  
1Lh u abct to € minimum of two and maximum of 20 of 

the  ,uba.and.ce vacancies. The scheme and 	ucture of the rules did 

not envisage operation of the Select Lisc to fill up vacancies beyond 

the period for which IL was designed which was twelve months corn mencing 

fro. the dat.. of meeting. The o]a ground for not considering the case 

of the applicant for appointment to the All India Service was the late 

emergence of the vacancy by twelve days. 

5. 	Hr B.C. Pathak referred to Clause (g) of para 2 of the 

Regulations 1966 and para 5, more particularly. sub-para 4 of para 7. 

The IFS (Appointment by Promotion) 
(

RegulationS, 1966, enclosed to the 

written scat.. a ent by the respondents, was the Regulations those were 

ought In by the IFS  (Appointment by Promotion) Second Amendment 

Regulations, 1997. By the said amendment Clause (g) was added to the 

def1nr4fl by inserting the expreselon "'Year' means the period corn mencing 

on the fire day 
of January and ending on the 31st day of December 

of the same  year." 
The amendment came into force on 1.1.1998 and 

the r -  was 
notified by Notification No.G.S.R.734(E) dated 31.12.1997 

puI 

the Gazette of India, ExtraordinarY Part U., Section 3(i) 

dated 31 '  1997. Prior to It Clause (g) was not there in the RegulatiOns. 

unamended Sub-regu1afl (4) of RegulatiOn 7 of the 

no 
jI 1966, the Select List was ordinarily to be in force until 

ixi review and 
revision, effected under sub-regulatiOn (4) of Regulation 

• 5, is approved 
under sub-eguiatiofl (1) or, as the case may be, finally 

approved under sub-regulatiOn (2). 

6. In the Instant case the Selection Corn mittee met on 26,3.1996 

came 	into 	force 

for 	the post of 	ACM UT 

of 	January 

Cadre. 	The 	amended 	rules 

rules could not 
on 	1st day 1998. 	Therefore, the amended 

applicant for consLderatiOfl of 
stand In the way of the 

his case against 

the........... 



7 cm - 

the other vcaflc) 	 arose on the death of B.S. Beniwal on 

7.4,j997, Sur,ujauorj (1) of R.gulj 	5, prior td the second 
amendment, reads as follQwL 

\ '1) Each Corn mitt.. shall ordinarily meet at Intervals Dot exceeding one Year and prepare a list of such members 
$  of the State Forest Service as are held by the. to be 

uitable for promotion to the Service. The number of me a bars of the State Forest Service Included In the list shall not be m ore than twice the num bet of substantive 
vacancies anticipated in the course of the period of twelve 
months, commencing from the date of peparation of the 
list, In the posts available for then under rule 9 of the 
Recruit n ent R ules, or 5 per cent of the senior posts shown 
against lie as 1 and 2 of the cadre schedule of each State 
or group of States, whichever Is greater." 

A. per Sub-cegulacion (I) of Regulation 5, the number of members 

of the State Forest Service to be included In the list was to be 
.1- 

as the nu a ber of substantive vacancies anticipated In the 

cou 	of the period of twelve months Co. mencing from the date 

of 	

aration 

of the list, in the osts ava.l]able for them under Rule 

9 o' 	e Recruitment Rules or 52 of the senior posts shown against 

- 1te 's I and 2 of the cadre schedule of each State or Group of States, 

whichever Is greater. The Regulation enjoins that each - Corn mittee 

ahall ordinarily meet at Intervals not exceeding one year and prepare 

a list of such me m bars of the State Forest Service as are held by 

them to be suitable for promotion to the Service. The expreon 

'ordinarily' means the anticipated vacancies to be considered, i.e. 

only those vacandea which may occur in twelve months from the 

ilate of meeting of the Selection Corn mittee. It did not prevent 

incluon of the anticipated vacancies that occur after twelve months 

from the date of preparation of the Select List and before meeting 

of the next Selection Corn mizzee. The expreseion 'ordinarily' mentioned 

in Sub-regulation (1) of Regulation 5 is to be given a meaningful 

Interpretation, keeping In wind the candidates kept in the waiting 

list to be promoted and to enable the department to fill up the 

vac.andaa which are eseend.al for its ad ministration. Any other 

interpretation would be counter to the sche me of the Regulations. 

The view we have taken is In conformity with the view expressed 

by........... 
13 
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b7 	(he 	(I y d t., a j. w i 	1 ,,eno, 	uf 	the 	Cenual 	Ad aln.iaUve 	Tribunal 	In 

0.A.Mo.8 of 	1991 	diapomed 	of 	on 	26.2.1998. reported in 	1999(3) SLJ 

(CAT) 	86. 	In 	the 	aforesaid 	docion. 	the 	Hyderabad 	Bench 	took 	aid 

of the d.ciid.on rendred by the Supreme Court In Nepal Singh Tanwar 

1 vs. 	Umion of India, reported in 	199l) Scale (SP) 7. In 	Nepal Singh's 

can the Supreme  Court quashed the order of the Tribunal and upheld 

the appointment 	of Shri 	Nepal Singh to the 	All India Service. In the 

above case the SelecOn Committee for the year 1991-92 for promoUOfl 

to 	the 	Indian 	Admthi.raVe 	Service 	Cadre 	met 	on 	26.3.1992 	and 

aelec tad 	ei8ht 	candidates før ppolntmeflt to: the: 	All 	India 	Service 

against 	six 	vcancitS. 	The 	fira six 	persons 	were 	appointed 	agalna 

the six 	vacaCie5. 	Shri 	N. 	Sthgh 	was appointed 	on 	12.8.1992 againSt 

beca m e available by then. The Selection Corn mittee 
the vacanCy which 

1992-93 did not áet till 12.8.1992. The appointment 

for the next year 

chaUenged before the Tribunal on the ground 
of 	Shri 	N. 	Sthgh 	was 

have 	been 	appointed 	as 	by 	then 	the 	iia 	had 

that 	he 	could 	not 
holding that 	was 

exha.ed. The Tribunal quashed the appointment 

the rules to 
prepare the liSt within one 

year and 

aandatOC1 	under 
LiSt lapsed. 	The 

with the expX1 	of 	one 	year the 	previous Select 

and  

the 	
order of the Tribunal as erroneous 

Court quashed 

N. 	Singh 	on 	12.8.1992 	even 	after a 

the 	appointment 	of 	Shri 
uph 

date of the meethig of the SeleCUOfl 

1ape1 twelve months from the 
as 
rp n the inStant case also no Select LiSt was prepared till 

• 

was not 	Stluied on the 	part of 

7. In 	
the 	circumStanCes 

for 
refuse to co nsider the case of the appliCaflt 

thC  respondeate to 
For the foregoing reasonS  

being appointed in the 	
A U India Services. 

the applicant for 	
being appointed to 

the 	recd.Ofl 	of 	
the 	claim 	of 

istlfied and accordinY  

vacanCY tha  t 	
faced on 7.6.1997 was not 

the  

0.22OlV8h/91'S 	dated 	8.10.1999 	of 	the 	Cove1mt 

the 	order 
ForeSts, New 	DeThi could 	not 

of India, 	H1niIY 	of 	Environment 	and 

be sugained. 

I.  

r 
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7. 	In the reault the app1catWn 13 a11oed. The resi  

we &.ct.d to coru4er the can of the applicant f appal 

the Indian F m -or Service Cadre 	"4 t th vacancy that 

on the death of B.S. Beniwel on 7.4.1997 and 	neceary 

thereof. The reapondenta are directed to complete the al 

sxsrdae within two months from the date of receipt of the de 

• No order as to c. 
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TO BE PUI3Ll11l I) lt t'ARl I - SIC I ION (ii) 01 I lit GAZI11 101 INL)IA) 

No.A.i8O11/6I9l' 1  

Govemment of India 
Ministry of Environment and Forests 

Paryavafan Bhawafl. COO Complex. 
Lodi Road, New Delhi - 110003. 

gtR 
Dated the - AugUSt, 200 I 

QII FICATION 

in exercise 
of the powers conferred by Sub-Rule (1) of Rule 

S of the indian Forest 

ServiCe (Recflhitmefh) RuleS. 1966 read with 5 b_regu1atb0n (1) of RegulatiOn 9 of he 

Indian Forest Service (Appointment by Promotion) RegulationS. 
1966 and in compliance 

with the orders of CAT. (Juwahati Bench in O.A. No.345'99 (M.C. Baruah Vs. Uol), the 

President is pleased to appoint Shri MC. Baruah 
Qp _31.l0.l94flbfthe State Forest 

Service of ArunaChal Pradesh o the tndian Forest Service 
wJ!ff!ct1!0m..!99298 

against existing vacanCies and to allocate him to the ArunaChal Pradesh segment of 

AGMUT joint cadre under 
Sub-Rule (1) of Rule S of the India" Forest Service (Cadre) 

Kules. 1966. 

(OP. Flaldar) 

Under SecretarY to the GoIt. of india 

To 
The General Manager. 
Government of india Press. 
Faridabad (Haryana) 

(with Hindi version) 
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tOTAL 95 

2 t'entral I)epuat'n R re'- 	'i 	ot 	cin I ahove 19 

2. SLi 	DepuunLn 	.. 25' 	:.f1tcm I avc 23 

4, tng 	e :' 	5 	! 	ku I above 03 

5. Lcae Rserc and Jmi 	ic.ervcd (l) 16.5% o1 hem 	1 16 

'Posts to be filled by po:'u 	under Rule 9 of the Indian 46 
Focet Service 	(Recruunu i 	1966 	(imol 	ccdiiig 
33 	%ofltem I7.3 & 4 

T. 1osts to 	flUed up 	Du 	iitcr.t (Itcn 	12+3+I+5- 110 

Dirt Rnuunc: 	posts 110 

ruiou..; 	;L 46 

Totil Authorisd Strength 16 

((iC. Pandey) 
Under Scere.t 	1.) the Govt. o[India  

U 

.1 

1 

4,  

'.4 

Note I 	1rior to thc isuc t Ju:; 	t'ifietioi. thc' total authnrisL'd uciigth \V 

I ó. 

T'hc PnncipiI reziJlI.,ii 	etc noli i'icd 	vide miol 	itiun No. 6/i .'b6- 

•datcd 	3 	.10. 	966 	LS 	 1072 	in the 	Ind.tn Forest 	Service 

of 	c&i'e 	uciitl) 	ReutjtiuS, 	1906 lus 	Ltn 	wneided, mde 

notcions given belo 

S. No. 	GSR No. Dame 	 1 13 	1 12 22.1.71 	T 7. 
4 

IS 	I 4 U) 1 	21i.l  .72 

2 	1 	17 7.167 16T47 i E0 . L72j 

t 63 6.5 b7 17. 	4 SE) 20.1.72 
654 6.5.7 	' IS. 	17 ,(E) .11272 

569 .56 7  i 	I9.(E.4:73 
1 

- - 
W Nfl 	1 

(7 	. 	 I 4 	1 	71 
ij46 /i L TL 

10 	1 	545 44 	u 	 f 21. 	2.JL) 11.1.72 	J 
24 (0.70 	 r2.3U(Ll20 1.72 

L 26 	,, 	y• 	..._L 29 4.72I 
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Sri. (j Ij 1 1'(umar Sen 

YB-.- 

t,Jniori of :r.ndia :, c::rs. 

REJ o :: NDE,R 'rc: 	1 Hi::. 	WR 11 ,  E. T4i'EME:N'r T]'tiD EY 

RESPONDENT NO.3 8 	4 

That 	the 	appJj. caffl j t 	h 	been 	served 	with 	a c::opy of 

the wri tten stat emeir; 	fl 1 ed on beh a.l •f 	the Respondent Nos 

and 4 	The app 1 :Lcant has pore 	throucjh 	the same 	and have 

uncie:tood 	the 	contents of 	the same 	Save 	and 	cn<cept the 

nets 	which 	a r e specificaUy admitted 	herein 	be1ow 

cthersta tements 	made 	in 	the 	writ ten 	st;atement 	may 	be 

t;reat:ed denial 	'fhe 	statements whic:h 	are 	not 	borne 

on 	 are 	also 	treated 	as 	tol;al 	denial 	a n d the 

respondent e. No 3 & 4 are 	ut to th  a st r I c t est p roof 	a ro'f 

w:cth 	rac:arc! 	r' 	'rha 	;1- atempnt: 	macia n 

1 	3 of 	the written statement 	the 	deponent 
paracjraph 

off ers no 	c:ommant. 	on 	it.. 

3 	 hri: w I t:h re car: to the statement made in p arap reph 4 

of the wr I t ten sta F a deponent wh 11 a ci any i rip t h e 

contention made there in beps to st.at:e that his service stood 

confirmed we'f 1.9B in flh e post of A ssistant 

Conse rv ator of Forest by op er ion of the rec ru :1 tmen t; ru 1 a 

ppn 	 as bee naspeci'fic mention 	reparding 
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c:cpibiori of such pi'obatiovi3ry period after 2 y€ars 	The 

:Ia&; is well settled tht in absence of any birnish the 

at1(rj ty i S dt .. y bOUfld to corf I rm the srv :i:e of its 

officer irniadiately afte'e a::<piry of probationary period 

faling which applying the due provision the service of the 

incumbent got confirmed by operation of law. The reoncIents 

wh:i. le dranqing the rnatter of c:onf:irmation of the applicant 

to an indefinite long period without any reason and finally 

art:er repeated persuasion of the cnattar his service was 

c:onfirmed vic:e notification dated 20 lø2øø in the post of 

Assistant Conse r'vatcr of Forest in State Forest S.c rv ice 

w e f 1 é 99 wi thout there he i nct any a x:: 1 an at ion to that 

effect. Admittedly the applicant had an unbl emished serv ice 

career and at no point of t:i.me during his such prcibationary 

per'iod he was not communic ated with any adverse remark 	it 

is noteworthy to mention here that according to 	the 

recruitment rule, 20b) the service of the applicant should 

have been confirmed w ef 16.9.86 in the post of Assistant 

Conservator of Forest instead of 1.6.99. The respondents 

nei+1ier confirmed the service of p applicant nor his 

r ' jod of probat: ion was extended after 16.9.86 and as such 

by op e rat ion of 1 a.w hi a se cv i c: a automat. I cal 1 y stood 

corrfirmed wef. 16.9.86. Since the applicant successfully 

competed the probationary period and thereaT tar he was 

rqul an sad to the p cj c ;  of Assistant Conservator of Forest 

on 16986 his service stood confirmed in the post of 

Assistant Conservator of Forest we'f. 1936r As per the 

service rules an employee who got his confirmation in the 

1 owe r post got h :i.s con :i. rmat ion au t oma titally in then ext 

higher post f ...om the date of r'equl ar:isation, The applicant 

whoa a service was confirmed as Forest Ranger got aut.omat Ic 

19 
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c:orrf:ircnat:ion 	in 	the 	next 	hicher 	post: 	of 	Assistant 

:rr'vatoi' of 	Forest 	on 	the date 	of his 	recularisation I 

1986 	That the respondents i llecal ly didn 	t 	rec::ommend the 

came of 	the 	appi icant dur:inp the 	time of preparation of the 

se :i cc t 	list of 	I 996-97 and thereby he was dep r I v ed 	of h is 

:tepiticcte 	claim of 	inclusion 	in 	the 	cadre 	of 	IFS 	for the 

said 	period. 	The 	respondents intentionally 	delayed the 

inatt:er and 	sent his proposal for 	inclusion to IFS vide order 

dated 	6.6.01 	and 	10702 However by 	that 	time 	he was 

overaçtecL 

4 	 That wi. th  reqard to the statement made in paraqraph 5 

é 7 F. 9 of the wr I t ten st at:emen t: the deponent does not 

admit anyth inq cont rary to and inconsistent with the records 

of the case 

S 	 That 	with req ard to the statement made 	in 

paraqraph 10 of the written statement the deponent while 

de;iy:inq the cont ent ions made therein beqs to state that 

durinq the year 1979 the app ..i cant underwent t; rein lop 	in 

Central Crocodile Breed i op and Sanctury man aqement and 

awarded diploma by the Inst itute In the year 1980 the 

app 1 icant app Ii ed for the post of Assistant Inspector 

Central Crocodile Breed:incj Inst i tut:e but app 1 ican t was not 

spared as because at the relevant point of time there was no 

other effi.c:::ient officer available in the Dept and the said 

fact was c.ommunic.ated to him vide letter dated 2580 

Sm ilari y the app 1 :1 cant: pot another opportunity wh ii e he 

jut comp I e ted 8 years of service as Ass :i st ant Coriserv ator 

of Forest The applicant at that relevant point of time :i 

in the year :1988 he app 1 1 ec:I for the post of Ass:i. stant 
20  
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Dirctor 	(iId:t ife 	and 	preservation) in 	the wild I ife 

Req . c:n a]. 	Of fl c: e 	under 	lb : 	Dept t 	of Eni I rc::nmen t 	of For'eit 

and 	w I idi :1 fe but 	the 	app ii c: ant 	was not spared on the same 

prnc: 	as prevailed 	in 	the year 	1900 	and 	the said fac:t was 

corfnunicated 	to 	the 	appi ic::ant 	vide letter dated 388 it 

is 	 çspfTsp 	the Respondent No 	and 4 can not deny the fac::t 

that 	the 	applicant had an outstand inp serv ice career.  

6. Tb at 	w:t. th recj a rd to the at at amen I: made 	in 

pa raç raph 11 of the WrI t ten Statement the deponent wh 11 a 

reiterat:i.ng and reaff I rming the statement made above as well.  

as in the OA bec4s to state that c:ur:inp his service career 

he not number of opportLRni ties hay ing wic:e exposure but due 

to non re],easincl him the servic:es under the respondents he 

had to forgo thc:'se opportun I ties 

7 	 T h a t 	with 	repard 	to 	the 	statement 	made in 

paranraph 	12 of 	the wr:i. tten statement, 	the 	deponent 	while 

reiterating 	and 	reaffirming the statements made 	above as 

we 	I 	as 	in the DA begs to at ate 	that by operation 	of the 

r'eruitment 	rule 	more 	particularly 	the 	Rule 	20(b) . the 

s e 	v ice 	of 	the 	aop 1 icant 	cot 	regu]. ar'ised on 	16.9.86. 	As per 

thr 	sa:Lci 	rule 	the probationary period 	is 2 years 	and 	said 

also prescribed the criteria reparding performance rule 
and 

satisfactory 	service 	during 	the 	period 	of 	probation 

ACII ted ly 	during 	the probationary period 	the 	resondents 

nevar found any sort of unset. 1sf action during the course of 

ho.d ing 	the 	responsibility by the deponent 	nor 	the 	sa in 

I 	any 	 of the deponent was 	ax ended 	mean I ng 
p r1ob at on 	period 

thIereby 	the deponent had 	an unb 1 em I shed serv Ic a c areer and 

We 	re:;nondentS 	has no cause to deny him 	the 	Cnetit of 

21, 
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confirmation on 1698 or soon tiereafter. Ic:Le;r, 	the 

iiEEpc)ndE it.s dr?qqed the matter of confirmation of service of 

he app i cant for about .i2 years and by an order oated 

20 10 2000 the se rv Ic: e of th ? applicant was c:on f :i. rmed in the 

pOst of Ass:istant L:onservator of Forest :i. tithe State For eat 

/Isier'', ice wef. 1.6.99. The alle4atiori of the respondents 

regarding non fulT:! iment of service condir:Lons for being 

confirmed in the post of Assistant Conservator of Forest 

t :i 11 1 99 is baseless and same Is not tenable only on the 

ground that persons simi 1 any situated like that of the 

applicant have been confirmed even with less meritorious 

aerv Ic: a than that of the present app tic: ant Surprising :ty 

enoucth the app 1 Ic: ant who attained the ci ..I p lb 1. 1 ty for be :i ng 

py't'ncifrc; in the rank of flC  w 29.10.88, the respondents 

dd not c:onvenc? DPC year w:iae since 1988 till 199 and same 

has caused aeniot,,ts pre jud ice both in the matter of h is 

c:cnf I rmat ion as well as consideration of h is c: ase for ,  

p romot on to the i' an k of IFS 

8. 	 Th a.t 	wi th rep 3rd to the stat emer t made 	in 

paragraph 13 of the writ ten statement the deponent wh :i 1 e 

reiteratinp and reaffincr:inc the statement made abovc as well 

as in the CIA begs to state that the respondents have 

acJrn::i tted the fact that from 1988 to 1996 they could not 

convE:ne DPC violating the mandatory provisiorts cc:'rita:ined in 

the ru 1 as hold ing the f i ci d The respondents converted DFL.. on 

26.3.96 and promoted persons even without insistinct passing 

of such departmental examination and as such the content ion 

ra:i sed by the respon dents regard inp pass:inp of the 

ctepar'tmen t al cx ami it at ion is base I ess and se 1 f contradictory.  

MM 



01 

9 	 That 	with rec:1r'd to the st:atmenb mde 	in 

pr-ra::h 	14 	is, 	16, 17 of the wi"i t.ten statement 

dponerrc wf :t . re t t:e rat; i rc and reaf i rm :. flCJ St at ement cici 

abovP beçjs to state that i-aiinc; the s :ir i 1 ar issue one Sri 

MCBar'ua preferred OA 345/99 before this i-ion h1e Tribunal 

and the Hon able Tribunal after hear:inq the parties to the 

prc:eecinq was p1 eased to allow the said OA granting him all 

the cor,seclupntj al benefits and pursuant: to whici the present 

rccn ts. t.h emse :i yes have im 1 ementeci the same p rovid i no 

the consequential service benefi ts It is therefore af:i t 

c: ase wherein Your Lordsh i ps wou 1 rJ çj rac :1. ous 1 y be p 1 eased to 

Qrant similar relief to the present applicant providinq him 

all the consepuent:ial service benefits This is pertinent to 

mention here that Sri MCEaruah in his DA, likewise the 

present appi icant /  raised the issue of non conveninp of year 

wise rpc by the respondents and the present app 1 icant a I so 

riteratincj the same issue and del mmci similar rd ief has 

cone under the protect :i ye hands of this Hon 'ble Court 

seekiqs:imi lar re].ief ar:isinp out of identical cause of 

action It is also wcth mentioni.nq that durinc the year' 

1938—t996 and also thereafter there were vacanc:ies available 

for p r'omot ion in the cadre of I PS clue to ret i remen t etc. But 

the résponden ts w:i thout there be irip any (cop ent ) p round ci Id 

not consider the c: eec of the applicant Had there be lop year 

wise DPC s I nrc 1988,  the case of the present applicant wou Id 

have been come under t:h e purv I ew of, cons ide rat ion for 

p rdmot. :i Ofl to the rank of IFS in those years but due to 

inert lon on the part of the respondents he has to suffer 

irreparable loss and injury. The respondents at a belated 

t:uok a dens . on to c::onsic:ler the case of the present 

applicant :i 	in the year 1999 when he became overaç4ecl for 
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such c:onsider'at:ion The respondents without ther'e be:i.ng any 

sanction carried forward the var anc i. es occurred prior to 

:1999 and ciuhb inn up of those v c::ancies they wi thhoid the 

.DPQ violating the s'.ett:te::l proposition of law as ia:i.d clown by 

the Hon 'ble cpex Court As such the actioniiai;ion on the 

paJrt of the respondents is not at all s stainable in the eye 

at 1 aw and 1 i ab I e to be set; as in a and quasn eo 

10 	 iM at 	w i. tn req a r'd to the at at emen t made 	in 

paragraph 18 of the written statement the deponent while 

denying the contention made therein bens to state that 

adm I t t. ed 1 y cur i noth the ye era 1988 212 the respondents have 

e arc i sad the mend atory p mvi si on of the rul a regard :1. ng 

Finan::ial Cadre Review only in the years 1995 and $002 As 

;pOr the ru i es the respondents are duty bound to hold 

Financiai. Cadre Review after every 3 years but admittedly in 

the instant case where fj(p should have been 3 Financ: I ci 

Cd me Rev I ewth the respondents could done on y 2 and in the 

iistant written statement there is no exi anat ion as to why 

st.,tch Cadre Rev I ew was done In absenc ........itch exp 1 ana ion 

the respondents have virtual ly admi tted their in act ion and 

oH this score alone the :impunned action/inaction an the part 

at the respondents I n denying leg i imate promotion of the 

apl:icant is :iiabie to be set aside and quashed 

11. 	That with reg rd to the statement made in paragraph 19 

4 	20 ofth the wi I t ten statement 	the 	ci epon ent 	wh II e 

ra :i. terat mg and reaff ix ing the statement made above begs to 

ite the respondents themselves have admitted that r i qht 

rom 	the 	year 1988 - 	2003 	there 	we me 
	runt; i nt_tons 

c: cumu 1 at ion / ax is t enc a 	of 	suf f Ic i n t 	
v ac: cur :i es 	to 

24 
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c:comcnocate the applicant in the cadre of IFS but as stated 

abov eth the respondents have 'fai i ad to exp 1 a in the reason as 

to why those vacancy. as were ci lowed to r'emc:in w±1 led for 

yaar'c. together. Had there being timely 1 rienn:iai Cadre 

ReView and year wise DPC as contemplated under the ru1es 

the applicant who h ecc::rme c!ue for h is suc::h p romot:ion in the 

1988   i tse :1. f out the ban a f i t of such p romot: ion By now he 

would have continued to enjoy the benef it o f an us Officer. 

rkirip into considerat:ion those admitted fec::ts the Hon able 

'Fri bun a 1 may be p 1 eased to d i rec t the reapondan be to convene 

Review DFC. for promotion to the c:adre of iFS riht from the 

year 1988 onwards and thereafter they consider the case of 

the applicant using the same yard s;ck and to promote him 

to the cadre of IFS with re trospective effect providing all 

consequent:!. al service benefits, 

12 	 That with rec1arc: to the statement made in pareqr'aph 21 

of the wri tteri statement: the deponent while rei. ta rat top and 

reaffirming the statements made above begs to state that 

admi ttea: I y the respondents have wi. thout. there being any 

cogent ground adopted the policy of c: iubb I ng up of vacanc :i as 

which is imoermissible in terms of the various Pix Court 

ccc: :i sion Apart from that the respondents now in toe i r 

written statement have tried to justify their ec::ticn showing 

a subeeciuent ciar:t.fication dated 5.12.02 which has only 

p rospec:t: I v a a ff act and a..me can not he treated as a tool to 

us1:ify their inaction committed dur:ing the years 1988 

onwards The law :t:i. d down by the Apex Court is very clear 

in t!....is aspect; and the Hon hie Apex Court in number of cases 

ha.ve laid down the :Law that the .vac.eric lee occurred at a 

particular puirt of time will have to be 'i 11 r'd up by the  



rules prevailing 	at that point of 	time not by the subsequerri; 

clarific::ation issued in this 	rec-ar'd 

13 	 That wi, th regard to the statement: made in p crag raph 22 

and 23 of the wr I t ten statement, t:h e c:Ieoon en t wh ii a 

reiterat:inq and reaffirming the statements; made above as 

wel I, as in the OA begs to state that the respondents have 

cc ted con t rary to the set t :t ed p ropos :1 t ion of 1 aw and as such 

their entire '.ion/inact:i.oi'i are liable to be set csde and 

quash ad 

:14 	 That 	w :i. th 	reoj ard 	to 	the 	statement 	made in 

p crag raph 24 	of 	th a 	wr :i t ten 	statement deponent 	whi. Ia 

re I terat :i nçj and 	reaf'f :i rmi ncj 	the 	st atamant made above as well 

as 	in 	the OA bags to state that the respond ants 	being the 

c:ompetent authori ty 	can not sack the i rr esponsi b i 	I ty by 

s:hcwinQ 	the 	quid :ing principles wh:ich has got no 	for.:e when 

the matter requires due c:onsideration 

That wi. th 	regard 	to the 	statement made 	in par'aqr'a.h 25 

26, 	 27 9 	28, 29 	30 & 31 	of 	the 	written 	statement 	the 

deponent 	while re :i f;e rat i nq 	and 	reaf 'f I cmi np 	the 	statements 

m:dE 	above beps to stat:e 	that anti re 	act ion! inaction on 	the 

par 	of 	.....e respondents is not at all sustainable and 	same 

are 	i3.sbie 	to be set aside 	and quashed 	issuing 	apprcrpr:i ate 

di rec:tions 	towards c:Dns:icieration of his case 	for 	prc.viiot ion 

to 	the cadre of 	IFS by convening Review DPC at 	I a est.ss 	of 

19''7 	and to 	promote 	him 	accordingly 	providing 	all 

con'equenti. ci service 	beriefits 

In view 	of. the 	facts 	and 	circumstances 	sl:ated 

above the OA deserves to be ci towed with cost 
26 
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V::i [Ft CAT I ON 

:r. 	Ajit l<umar Sen 	son of 	Late Hem Ch 
, 

Sen 5 	aied 

about 59 ye are 	at 	resident of 	7 Ashutosh Rc:a'd Kc I k at a 31 

do 	hereby aol emn I y 	a 	f i rm and var a fy that 	the stat einenta 

mane in 	paragraphs 	 -,-i- 

are 	trne 	to my 	knol ecic;e 	and those 	maoe 

3fl 	p •%Th _ ..... ..... 
_____ 	a r e 	also true to 	my 

1 a 	al 
2 

advice and the rest 	are my humb :i e 	submission 	be fore 

the llon b1e 	Tribunal. 	I 	have not suppressed 	any material 

fac:ts of 	the caae 

And 	I 	sicn on 	t h is the Van fication on 	this 	the 

cfr 
c ;y of 	10, 0 5 	2004. 
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